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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 708/2022

IN THE MATTER OF
MADAN SINGH GUSAIN ..... Petitioner
VS.

ARYA VIHAR ASHRAM..... Respondent/Applicant

Reply on behalf of Respondent No.1
TO,
THE HON’BLE CHAIRPERSON
AND HIS COMPANION JUDICIAL & EXPERT MEMBERS

OF THE NATIONAL GREEN TRIBUNAL, NEW DELHI

Humbly Showeth the following:

1. This Hon’ble Tribunal by order dated 30/9/2022 in OA 708/2022 was
pleased to direct an inspection of Arya Vihar Ashram, Uttarkashi,
Uttarakhand. The deponent is one of the Trustee’s of Sri Arya Trust,

which is the establishing and running entity of the Ashram.

It is submitted that the operative part of the order dated 30.9.2022

passed by this Hon’ble Tribunal is extracted as below:



“In our view, a substantial question relating to
environment arising from the enactments scheduled in
NGT Act, 2010 has arisen. We, however, find it
appropriate to first obtain a factual report for which
purpose we constitute a joint Committee comprising
Uttarakhand State PCB and District Magistrate, Uttarkashi
who shall visit the premises and submit a joint report

within one month by e-mail at judicial-ngt@gov.in”

A copy of the order dated 30t September’2022, is hereby produced

and marked as Annexure R/1 -1.

. At the outset it is respectfully submitted that the above order came
to be passed by this Hon’ble Tribunal based on misrepresentations
and wrong facts averred by the petitioner. The respondent came to
know about the issuance of order for inspection from media reports
as Mr. Madan Singh Gusain, the petitioner herein, had given wide
publicity about issuance of order by this Hon’ble Tribunal in print and
electronic media. Some of the media reports are produced herein and

marked as Annexure R/1-2 Colly.

. It is most respectfully submitted that the respondent ‘Arya Vihar
Ashram’ has not committed anything wrong and not doing any illegal
activity or violated any provisions of BESZ notification, by-laws. On
coming to know about the order of this Hon’ble Tribunal, the
respondent Ashram has fully co-operated with the inspection which
was carried out on 31/10/2022 by representatives of State pollution
control board and DM Uttarkashi.



4. It is submitted that the petitioner and some similar vested interested
people are against the activities of the Ashram, particularly its
endeavours towards the protection of the river Ganga, the
environment, and the Himalaya. Arya Vihar Ashram, the respondent,
would like to place the correct facts and apprise this Hon’ble Court
about the motive of the petitioner for filing such a falsified petition.
The petitioner is also aware that the Ashram is not into any illegal
activities, but the petition is part of a plan, calculated to damage the
reputation of the respondent i.e the Ashram, creating an impression
in the minds of general public that the Ashram is involved in illegal

activities.

5. That at the outset it is pertinent to state that Sri Arya Trust,

Sundaram has already obtained all the requisite permissions.

Namely - Consent to operate from State Pollution control board,

since 2010, subsequently renewed in 2019 and valid till 2029;

registration under Directorate of Industries 2010 (MSME - micro,

small and medium enterprises) Uttarakhand now known as UDYAM;

manufacturing license under Drug and Cosmetic Act. Further a

joint 7-member committee formed by the DM and having

conducted site visits has already cleared the Ashram and its

Sundaram Udyog of the false accusations of polluting the river as

recently as 27/5/22. Further Sundaram Udyog does not require

environmental clearance under Environmental Protection Act 1986

as it does not fall in its categories. Moreover the SP office has

exposed the nexus and conspiracy of these fraudulent complaints

motivated by a single individual using different individuals as

fronts. True copy of all requisite permissions namely; Consent to



operate letter from the State Pollution Control Board is produced

herein and marked as Annexure R/1-3, Certificate of Udyam

Registration number under MSME is produced herein as Annexure

R/1-4, License under drugs and cosmetic Act is marked as Annexure

R/1-5 and GST registration certificate is hereby annexed and marked

as Annexure R/1-6 (colly).

. For the purpose of comprehension, respondent is seeking liberty to

place the following preliminary submissions and each of the

submissions are elaborated in the following paragraphs:

a.
b.

The petition is filed with wrong facts and misrepresentations.
The petitioner has suppressed two most important and relevant
inspection reports carried out recently at the Ashram site, also

in response to false allegations.

. That the OA is based on the wrong averments with regards to

‘Sundaram Udyog’ as if it is a large-scale polluting industrial
unit, whereas in fact it is only a micro, cottage, non-polluting,

permissible, licenced, and green activity.

. That the organisation - Arya Vihar Ashram is an organisation of

impeccable repute working towards the betterment of humanity

since 28 years.

. That the OA filed by Mr. Madan Singh Gusain, petitioner, is a

part of a smear campaign initiated against the Ashram since the
construction of an illegal resort was stopped by the district
administration based on a complaint by the Ashram member.

The petitioner has motive and vested interest and he seems to

be a proxy petitioner on behalf of the resort owner, who was



. The

issued a stay on construction, and cancellation of land use
change, by the authorities.

g. The averments in the OA are identical to the previously made
complaints, which were made just after the issuance of stop

order on the construction of the illegal resort.

petition is filed with wrong facts and

misrepresentations.

The table below summarizes the response for each allegation in the

aforesaid OA:

Sl False allegations | Facts References
No. | made in the
petition
1. Sunadaram Udyog | Sundaram Udyog is a Industry registration
is a ‘large scale’ ‘micro scale’ green certificate, 7-member
polluting industry. |industry. Handmade | administrative report,
soaps are made Uttarakhand
seasonally as a part of | Environment Protection
karmyog sadhana in and Pollution Control
the Ashram. Board (UEPPCB) consent
letter.
2. Sundaram Udyog | Sundaram Udyog is Industry Registration

is running illegally

without any

fully legal and running

with all requisite

under MSME, consent to
operate from UEPPCB,




requisite

permissions

permissions.

cosmetic license from
the State Govt.

Handmade soap
manufacturing is
prohibited in the

Eco Sensitive Zone

Handmade soap being
a ‘green industry’ is
not prohibited in the
Eco Sensitive Zone. As
per CPCB
categorization only
highly polluting
industries falling
under ‘red category’
are prohibited in ESZ.

Bhagirathi ESZ
Notification dated
18.12.2012 clause 3-a
prohibits only ‘new
highly polluting
industries’. Sundaram
Udyog is operating
since 2010, two years
before the Bhagirathi

ESZ notification.

Sundaram Udyog
is causing serious
threat to river
Bhagirathi
because soap
making process
releases toxic

chemical waste.

Sundaram Udyog uses
cold handmade
process with NIL
discharge of effluent.
It is completely non-
polluting. There is no
discharge of any waste

water whatsoever.

Consent to operate
letter by UEPPCB,
wherein the discharge
is marked as NIL. The 7-
member committee
report after site
inspection also finds no

discharge into Ganga.

Pollution index
score between 21-
40 are prohibited
in eco sensitive
Zone area as per
CPCB.

Pollution index score
between 21-40 comes
under ‘green category’
of CPCB and fully
permitted in ESZ
areas. Only highly
polluted ‘red

category’ having

CPCB Notification of
2016 related to
categorization of

industries.




pollution index 60-80
are prohibited inside
ESZ areas as per CPCB.

Sundaram Udyog
does not have

cosmetic license.

Sundaram Udyog has
the requisite cosmetic

license.

License No.
4/C/UA/2022 by the
State of Uttarakhand.

Arya Vihar Ashram
is doing illegal
activities and
harming the

environment.

No illegal or
environmentally
unfriendly activity is
being carried out in
Arya Vihar Ashram. On
the contrary, all
activities of the
Ashram are
environmentally
friendly and members
of the Ashram have
been fighting many
battles for protecting
the sensitive ecology
of the Ganga -
Himalayan basin.
False complaints
maligning the image of
the Ashram were made
as an act of
vengeance, at the

behest of one Mr Ajay

DM report and SP report
dated May’2022 and
August’2022
respectively, submitted
after a detailed
inspection, concluded
that these allegations
were baseless.
Uttarkashi Police
Report dated
30.08.2022 and letter
from the Uttarakhand
Home Secretary’s office
dated 19.10.2022 to DM
and SP Uttarkashi for
taking legal action
against persons
misusing the Govt.
machinery through such

false complaints.




Singh (Faridabad,
Haryana) whose illegal
resort construction
(saura cottages) on
Ganga banks was
cancelled due to
violation of ESZ
notification, which
was brought to light
through a complaint
by the Ashram

member.

ll. The petitioner has suppressed two most important and relevant

reports of the two recently carried out inspections at the Ashram

site, which fully exonerated the Ashram.

7. That Mr. Madan Singh Gusain, petitioner chose not to file his
complaint with DM because he is aware that the DM office had
already done a thorough investigation and cleared the ashram of each
and every allegation. After thorough investigation by 7-member
committee just a few months back, in May 2022, it found: “all
complaints by Mr. Ajay Singh have been found to be
unsubstantiated and baseless. Sri Arya Trust is a 28 year old
organisation which has been working for Spiritual and public
welfare”. Thus, he has suppressed this information and has

misrepresented facts before this Hon’ble Tribunal.



8. That the applicant has supressed the crucial documents while filing
the application before the Hon’ble Tribunal.
a. 7-Member committee report of the DM dated 27t May’2022has

concluded that: “No waste of any kind has been found flowing

into the Bhagirathi river by the members of the committee.

Further no other polluting activity has been

found........ Therefore, all the complaints made by Ajay Singh

have been found to be baseless and without any truth. Sri

Arva Trust is a 28 vears old organization which is working

for Spiritual and public welfare.” A copy of the said 7-member

committee report is hereby produced and annexed as Annexure
R/1-7.

b. SP office in Uttarkashi had investigated the complaints received
against the Ashram and in their report dated 30t August’2022

concluded that: “Therefore allegations on the respondent

Hemant Dhyani and Arya Vihar Ashram, Gram Sainj are

baseless and false which seem to be made by Ajay Singh

owner Saura Cottage resort with an intent of revenge and

harming the respondents after prohibiting his under

construction resort.”A copy of the said report dated

September’2022 is hereby produced and marked as Annexure
R/1-8.

lll. That the OA is based on the wrong averments with regards to

Sundaram udyog being a large-scale polluting industrial unit

whereas in fact it is only a micro, cottage, non-polluting,

permissible, licenced and green activity.




9. The applicant has misrepresented that handmade soap production is a
prohibited activity in BESZ.The BESZ notification nowhere prohibits
handmade cold process soap manufacturing activity. In general, it
prohibits only ‘any new highly polluting industries’ under its clause
3(a). Highly polluting industries fall under ‘red category’ as per the
categorization of ‘Central Pollution Control Board (CPCB)’. The
handmade soap manufacturing activity is in fact ‘green category’ as
per CPCB. The categorization table as per CPCB listing handmade
soap production as ‘green category’ is produced here and marked as

Annexure R/1-9.

10. The 7 member committee report dated May’2022 also states:
‘THIS COTTAGE INDUSTRY IS COMPLETELY BY HANDMADE PROCESS
AND  NON-POLLUTING. KEEPING IN VIEW THE INDUSTRIAL
DEVELOPMENT IN THE DISTRICT, THIS FACT ALSO NEEDS TO BE TAKEN
INTO ACCOUNT.’In fact such eco-friendly, small scale, and high
quality cottage enterprises is a perfect example of sustainable

development.

1. Furthermore, without any proof, the applicant falsely alleged
that our unit is a ‘large scale’ manufacturing industry and therefore
prohibited in eco zone. But in reality, ‘Sundaram Udyog’ is a ‘micro
scale’ cottage industry registered under ‘Ministry of Micro Small and
Medium Enterprises’ (MSME) having Udyam registration No. UK-11-
0002907. Nonetheless the eco-zone clause-3a prohibiting ‘any new
highly polluting industries and expansion of any such industries’,

does not apply to our micro handmade soap making. Sundaram Udyog



is prior to the eco-zone (2010) and it is a green production with nil
discharge. On the contrary the Eco zone promotes eco-friendly
industries under clause 3-c, in statements like: ‘local bio resource-
based industries.” With these falsified submissions, the applicant
once again attempts to mislead the Hon’ble Tribunal. A copy of the
BESZ notification of December’2012 with its amendment of 2018 is

produced herein and marked as Annexure R/1-10.

12. That in both the investigations several officials of various
departments, conducted a detailed investigation along with site visit.
The crucial facts recorded in the reports are summarized below;

a. Sundaram Udyog is a non-polluting micro cottage industry, it has
no discharge of any pollutants. The same is also certified by the
Uttarakhand State Pollution Control Board in their consent to
operate letter issued on dated 11.11.2019, which mentions
discharge of effluents as NIL.

b. Sundaram Udyog makes handmade soaps and is non-pollutant. It
was established in 2010 before the declaration of Bhagirathi Eco
Sensitive Zone as also affirmed in the DM report.

c. All these spates of complaints are baseless, false and were filed
after the stay on the illegal construction of the resort (Saura
cottages) on the bank of the Ganga, with a motive to harm the

Ashram.

13. That ‘Sundaram Udyog’ is a unit of Sri Arya Trust, that started in
2010, and making of handmade eco-friendly soaps is done on a micro
level, entirely by hand, seasonally, as karma yoga sadhana in the

Ashram. The state takes great pride in the quality of our products and

11



while showcasing selected products of the state, Sundaram Udyog
was chosen by the state of Uttarakhand in its Investor’s summit 2018,
as the sole representative of Uttarkashi valley. A photograph of the
Chief-Minister of Uttarakhand, appreciating our products is annexed

as Annexure R/1-10.

IV.-THAT THE ORGANISATION - ARYA VIHAR ASHRAM IS AN
ORGANISATION OF IMPECCABLE REPUTE WORKING TOWARDS THE
BETTERMENT OF THE SOCIETY SINCE 28 YEARS

14. That Arya Vihar Ashram, established by Sri Arya Trust (1994) is a

reputed and well-known institution in Uttarkashi district since the

last 28 years, established in the tradition of our Rishikulams (Rishi
hermitage) in Nature, ensuring and protecting a dense green cover,
and with a harmonious relation to the environment. Our ashram has
grown its own forest with native flora and fauna, having rich bio-
diversity in what was originally treeless fields, and accommodated its
structures symbiotically within this ecological biosphere. In its long
existence it has enjoyed an impeccable repute and respect. It is a
spiritual organization with various sadhana activities of meditation,
kirtan, satsang, scriptural study, asanas, library and intensive karma

yoga practice.

15. The Ashram has adopted an environment-conscious approach in
all its activities from constructing with wood and lime and avoiding
cement, segregation and recycling of garbage, growing native trees,
organic farming without any use of inorganic chemicals or fertilizers,
to maintaining an inviolable purity of the Ganga and her environs.

Probably we are the only residents in the valley that transport their



inorganic waste like plastics and rubbers out of the ESZ, to waste-
management centres of Waste warriors in Dehradun and Green
Himalaya in Rishikesh. In fact, our premises is a veritable bird
sanctuary since we have grown, protected and nurtured native berry
trees, bushes and plants. Khalij pheasants, gross-beaks and paradise
fly catchers - to name a few - regularly nest and live in our premises
and so too jackals, weasels and porcupines, with occasional visits
from bear, leopard, jungle cat etc., making our place an Abhay -

aranya (fearless forest-refuge) for them.

Sadhaks of the Ashram are actively working towards various
issues of environment conservation and protection in the valley and in
the state of Uttarakhand. Our organisation has recently also
undertaken to provide solar water heaters to the villagers in view of
the hard and difficult life of the village women, which has
substantially reduced wood-fuel consumption in these households
also, thereby conserving the natural forest. The good work by the
organisation has been widely appreciated and owing to their
knowledge, members of the Ashram have been invited/ appointed as
members of many environment conservation committees, including
those formed by the central government and even by the Hon’ble
Supreme Court. However, it is due to this honest work which has hurt
vested interests that the Ashram is being maliciously targeted on
entirely false grounds.

The booklet of Ashram Rhythm and activities along with some
photographs of environment friendly Ashram premises is produced

herein and marked as Annexure R/1-11 and certificates of

13



environment friendly waste disposal by Ashram are attached herewith

and marked as Annexure R/1-12.

V. That the OA filed by Mr.Madan Singh Gusain, petitioner is a part of

a Ssmear campaign being initiated against the Ashram after

construction of an illegal resort was stopped by the district

administration based on a complaint by Ashram member.

17. A series of false, fraudulent, and serious allegations were made
against the Ashram in quick succession by three different individuals
(but all interconnected) by Mr. Ajay Singh, Mr.Bhumesh Ramola, Mrs.
Sonmala Devi. The Institution was thereafter exonerated of all these
fabricated allegations by the 7 member DM committee and the SP,
Uttarkashi. In fact two of the three complaints were also withdrawn
by the complainants, one of whom turned out to be a direct
employee of Ajay Singh, stating that they had done it under the lure
of Mr. Ajay Singh, (owner of Saura Cottage resort), and that they had

no complaint against the ashram.

a. A complaint dated 02/03/2022 by one Mr. Bhumesh Ramola,
resident of Uttarkashi, was filed in the DM office. The complaint
alleged that Mr. Hemant Dhyani and Arya Vihar Ashram were
engaged in anti-national activities and the self-sustaining
activity of the Ashram i.e handmade soap-making be sealed. A
copy of the above-mentioned complaint dated 02/03/2022 is

hereby annexed and marked as Annexure R/1-13.

b. Another complaint by one Mr. Ajay Singh, director of Saura
Cottages pvt ltd., was filed on 02/03/2022. This complaint

allegedthat the presence of foreign devotees, pose a “security

14



18.

threat” and that the kuteer - udyog of soap manufacturing unit
of the Ashram is an “industrial unit” polluting the river. The
complainant made the ludicrous allegation that the ashram had
diverted the river Ganga. Then, absurdly and illogically using the
pictures from our own website, a fabricated complaint was
made through a false portrayal of our normal day-to-day
activities and work was projected as illegal and fraudulent. The
above-mentioned complaint dated 02/03/2022 is annexed

herewith as Annexure R/1-14.

. Another complaint was made by one village woman Sonmala

Devi, Gram Pradhan Syaba, Uttarkashi dated 15/03/2022 to the
Under Secretary, Ministry of Home affairs, FCRA wing. This
complaint dated 15/03/2022 is annexed herewith as Annexure
R/1-15.

. The same complaint letters were separately sent to the Chief

Secretary and also sent to other government offices and
authorities at various levels in order to harass the ashram in all

possible ways.

After a host of the above-mentioned complaints, a series of

inquiries were initiated by various departments of the state and the
outcomes of these reports are as under:

a. The district administration on directions of the District

magistrate formulated a 7 member committee consisting of
various departments, to investigate thoroughly. After multiple
site visits first to the Ashram, first by the Tehsildar and

patwaris, and then by almost 10-15 officials from 7 departments

15



the following conclusion was arrived at in their report dated
27/05/2022:

“The committee members have not found any kind of
waste or effluent being discharged in the Bhagirathi
riverby the Ashram. No kind of polluting activity has
been found in the Ashram.... Therefore, all complaints
by Mr.Ajay Singh have been found to be
unsubstantiated and baseless.Sri Arya Trust is a 28
years old organization which is working for Spiritual

and public welfare.”

Another enquiry initiated as per the instructions of the
Chief Secretary of the state, the Superintendent of Police

dated 30/08/2022 arrived at following conclusions:

“Sir, as per investigation, BhumeshRamola has filed
this complaint under the pressure and lureof the owner
of Saura Cottage- Ajay Singh. Whereas BhumeshRamola
and Sonmala Devi in their statement said that they
have no complaint against the Ashram and both have
withdrawn their complaints.Therefore allegations on
the respondent Hemant Dhyani and Arya Vihar Ashram,
Gram Sainj are baseless and false which seem to be
made by Ajay Singh owner SauraCottageresortwith an
intent of revenge and harming the respondents after

prohibiting his under construction resort.”

VIl.Petitioner has a motive and vested interest and he seems to be a

proxy petitioner on behalf of the resort owner.




19. The paragraphs below shall explain the sequence of events and
systematically bring forth the truth:

a. That it was noticed by the Ashram, that a resort was being built

by a company “Saura cottages pvt. Ltd” on the banks of the
Bhagirathi-Ganga river, Uttarkashi. The registered activities are
bar, restaurant and canteen, as registered in the Registrar of
companies official website, while in public, the owner, Mr. Ajay
Singh professes to be building a yoga centre. Shocked at the
proximity of this resort to the river Ganga, one of the members
of the Ashram - Mr. Hemant Dhyani, complained to the district
administration (SDM). Such construction and land purchase was
in absolute violation of the land use change clause 2.12 of the
Bhagirathi Eco-sensitive Zone Notification of 2012. Further such
new commercial construction in the immediate vicinity of the
Ganga was in violation of the order passed by Govt. of
Uttarakhand dated 29.11.2017 and subsequent order of this
Hon’ble Tribunal dated 15.12.2017 stipulating the permissible
distance as beyond atleast 100mtr from the middle of the river
and 50 mtr from edge of the Ganga river in hilly terrain for any
kind of new construction.
The above-mentioned complaint dated 31.07.2021 and
04.03.2022 by the member of the Ashram - Mr. Hemant Dhyani
to the Chief Secretary of the Uttarakhand is hereby annexed and
marked as Annexure R/1 - 16(Colly).

b. Cognizance of the complaint was taken by the district
administration and an enquiry was initiated. An inquiry by the

SDM, Uttarkashi concluded that the site of construction is infact



20.

21.

22.

“within 50mtrs of river edge”.lt was discovered that the

clearance for this land purchase was given by falsely stating that
the “distance of the river Bhagirathi is about 100m north of this
land” when infact the resort was located right at the bank of
the river. Therefore, land purchase order dated 20/02/2021 was
given on false grounds.

c. Even though the land use change was cancelled by an order of
the SDM dated 07/09/2021, construction at the site went on
illegally, which was finally stayed and stopped through another
direction by SDM dated 24/02/2022. A copy of the stay order
dated 24/02/2022 by the SDM is hereby annexed and marked as
Annexure R/1 -17.

The timing and motives of the applicant are highly suspicious.

Although he claims to be a resident of Uttarkashi who is deeply
concerned about the environment, it has taken him 12 long years
after the formation of the Bhagirathi Eco Sensitive zone to file this
complaint. It has also been filed just consequent to the other series
of false complaints against the ashram which were dismissed by the

District magistrate and S.P office Uttarkashi in the last months.

The OA 708/2022 is one of the many complaints (mentioned in

above paras) against the Ashram since March’2022. The language,

allegations and contents of this OA are similar to the other

complaints filed against the Ashram which proves that this

complaint is also a part of the same nexus which has been exposed

by the Police inquiry.

Following are list of events related to the present complaint (OA
708/2022) against the Ashram-

18



2010

Establishment of eco-friendly Sundaram Udyog
as a Micro cottage unit with ‘NIL discharge’
consent to operate letter from State Pollution

Control Board.

Decmber-2012

Declaration of Bhagirathi Eco Sensitive Zone.
The spirit of the notification under clause 3 (c)

that eco-friendly industries are promoted.

2013- 2022

No complaint/objection was ever filed before

any authorityregarding Sundaram.

Feb-2021

An illegal land purchase adjacent to the river
Bhagirathi for construction of a resort(named
Saura Cottage Pvt ltd) was done by Mr Ajay
Singh resident of Faridabad, Haryana. It was
done by falsely reporting the location of land

100 m far from the river.

May-2021

Its land use was changed from green to non-

green purposes for building the resort.

July-2021

Complaint filed by the resident of Arya Vihar
Ashram against this illegality and violations of
BESZ before the Monitoring Committee under
the Chairmanship of the Chief Secretary,
Uttarakhand.

September-
2021

District Administration revoked its earlier order
of May-2021 of land use change as it was in
violation of clause 2.12 of the ESZ, as a result

the illegal construction was halted.

19



February-2022

Violating the earlier order, Mr Ajay Singh again
started construction of Saura Cottage resort.
This illegality was again brought to the notice

of Administration by the Ashram residents.

23 February- | A joint inspection committee was carried out

2022 and it was verified that entire land falls within
50 m distance from the river’s edge.

24  February- |SDM passed an order and stayed illegal

2022 construction of Saura Cottage.

02March-2022

Owner of Saura Cottage Mr. Ajay Singh files a
complaint against the Ashram at D.M. office,
Uttarkashi.

2 March - 2022

Employee of Ajay Singh, BhumeshRamola files a
complaint against the Ashram to DM and Chief

Secretary.

15 March -2022

Sonmala Devi, Gram Pradhaan, Saura, files a
complaint to Ministry of Home Affairs, New

Delhi,on say so of Ajay Singh and

BhumeshRamola.
23-25  March- | 7 member joint committee constituted by DM
2022 Uttarkashi does a thorough site visit and
investigation.
11-April-2022 A parallel investigation was initiated by the SP,

Uttarkashi on basis of complaint of

BhumeshRamola to Chief Secretary.
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27 May 2022

7 member joint committee by DM
submitted its report which concludes, “all
complaints by Mr.Ajay Singh have been
found to be unsubstantiated and
baseless. Sri Arya Trust is a 28 year old
organisation which has been working

for Spiritual and public welfare.”

30 August 2022

DSP, Uttarkashi submitted its report to SP,
Uttarkashi which concludes, ““Sir, as per
investigation, BhumeshRamola has filed this
complaint under the pressure and lure of the
owner of Saura Cottage- Ajay Singh. Whereas
BhumeshRamola and Sonmala Devi in their
statement said that they have no complaint
against the Ashram and both have withdrawn
their complaints. Therefore, allegations on
the respondent Hemant Dhyani and Arya
Vihar Ashram, Gram Sainj are baseless and
false which seem to be made by Ajay Singh
owner Saura Cottage resort with an intent of
revenge and harming the respondents after

prohibiting his under construction resort.”

September-
2022

New petition (OA 708/2022 ) against Sundaram
Udyog, Arya Vihar Ashram is filed with same
allegations in the guise of a different

complainant, namely Mr. Madan Singh Gusain.
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23. Mr. Ajay Singh, owner of Saura cottages, filed a complaint dated
02.03.2022 against the Ashram, which a 7-member committee
constituted by the DM found to be ‘unsubstantiated and baseless’.
He made his employee Mr. Bhumesh Ramola file the second complaint
to the Chief Secretary office which came to the SP office for
investigation. As per the Police report, Mr. Bhumesh Ramola withdrew
his complaint stating that he had only filed it because he was losing
his job at Saura Cottage construction. The third complaint was made
by Ms. Sonmala devi, Gram Pradhaan, Saura village but she also
withdrew it stating that she had no complaint against the Ashram, and
had only made the complaint after being misled by Mr.Ajay Singh and
Mr.BhumeshRamola.

VIlI. THE OA IS INDENTICAL TO THE PREVIOUSLY MADE
COMPLAINTS

24, That present petition (OA 708/2022) filed by Mr. Madan

Gusain’s petition utilizes similar material to the complaints filed

by Mr.BhumeshRamola and Mr.Ajay Singh and sometimes the

language too is almost identical.All complaints have sourced all the

content of the complaint from our organisation’s website and then

misrepresent the same concluding with allegations of pollution.

25. That, it is pertinent to bring to the notice of the Hon’ble
Tribunal that a few years earlier the official website of the Ashram

named aryamaan.org was hacked and defamatory and malicious

content was inserted by the anonymous hacker. Similar content was
also posted on various social media sites as well. An FIR was filed
with the cyber-crime cell and a case (W.P. CRL No. 696/2019) was


http://aryamaan.org/

subsequently registered by Ashram sadhaks in Delhi High Court. The
Hon’ble Delhi High Court through its order dated 16/12/2021, has
directed the police to ensure that all offensive contents are taken
down from the respective websites. This offensive false content,
which is yet to be taken down by the police, however, was wrongly
utilized in the above-mentioned set of complaints. The above-
mentioned order of the Hon’ble High Court, dated 16/12/2021 is

hereby produced and marked as Annexure R/1 -18.

26. After finding that the complaints against Ashram are illegal and
basless, the Secretary Home, Govt. of Uttarakhand has directed DM
Uttarkashi and SP Uttarkashi for further actions against the respective
complainants. The Letter of directions sent by Home Secretary to the
DM and SP Uttarkashi dated 19/10/2022, a copy of which has also
been shared with the Ashram, are attached herewith and marked as
Annexure R/1-19.

27. That the petitioner, Mr. Madan Singh Gusain claims that ‘I was
appointed as ‘pradhaan’ of village Saura during 2003-2008.’
However, he has never been pradhaan of Saura village, his affidavit
also claims his address being Kotiyal village, about 25 kms away from
the Saura village. This inadvertent slip also shows the connection

between Madan Singh and Ajay Singh of ‘Saura’ cottage resort.

PARA WISE REPLY OF THE APPLICATION:

28. Para 1-8 - no response required.

29. In response to Para 9 -12, it is submitted that Arya Vihar Ashram
is a 28 year old organization with participant sadhaks from all over

India, international and locals. It is a centre for spiritual learning in



the tradition of our Rishikulams since its inception. Soap making is
done seasonally, entirely by hand in plastic tubs and a few small steel
moulds whenever time permits. It uses all natural materials. The
cold process method followed is a technique used commonly in older
days in many households when soap making was done at home. It
uses a saponification agent (sodium hydroxide/or alkali called caustic
soda) to saponify acid (vegetable oils) and create a neutral salt which
is the resultant soap. Saponification agent of hydroxide is an alkali
and makes the ‘lye’ which can also be made at home using wood
ashes as was done in older times. All the hydroxide is retained within
the bar in its neutral saponified form. Nothing is discharged or left
over at all. Sundaram uses no artificial colourants whatsoever, even
food grade ones that are permitted, or any other additives,
preservatives etc. in order to keep the product pure and eco-friendly.
It uses no plastics at all in its packaging and even tries to use wood-
free paper when affordable. The ashram has several large soak pit
cum sceptic tanks for all waste water. There is no chemical toxic
wastewater generated during the process of handmade soap making.
No soap can be made without this saponifying agent, but since it is nil
at the end of the process it is present in the soap bar itself as a
neutral salt. Moreover such kind of soap can only be made in
extremely small batches of 200 soap bars since all the stirring,
pouring etc is done entirely by hand.

That Sundaram Udyog is a permitted activity by the government.
Thus this activity which we have declared on our website, and which
is widely appreciated due to its reasonable price and high quality is
not illegal in anyway. It is done as a part of a wide range of

karmayoga activities.
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31. In response to para-13, it is submitted that the complainant has
mocked ancient Indian culture and spiritual traditions. Obviously he
has not read or understood the ‘Gita’ which states: ‘Yogah karmasu
kaushalam’ (Yoga is skill in works- Chapter:2/50). The complainant
while denying an activity whether it is soapmaking or cooking or
gardening as a part of sadhana practice shows his complete ignorance
of Indian culture and spirituality as expressed in the lives of Kabir,
and Raidas who wove cloth and cobbled shoes, while pursuing the
inner life.

32. In response to Para 14-15, it is submitted that the application in
absolute falsity states that we do not have the manufacturing license,
which in fact we do. It hypothesizes further that the reason for not
having it is ‘that no such license can be issued in the first place to
Sundaram Udyog since it is manufacturing soap on account of which
they will be discharge of affluence polluting the river, which is a
completely prohibited activity in the ESZ.” The truth is that
Sundaram Udyog does have the requisite manufacturing license from
the Drug controller, under the Drugs and cosmetics act. And this is
because soap making is in no way prohibited in the ESZ being entirely
non-polluting. Not only this, it also has ALL the other requisite
clearances to operate namely: consent to operate clearance by State
Pollution Control Board under Water Act (1974) issued after a site
visit, issued on 11/11/19, valid till 2029. It has manufacturing license
under Drugs and Cosmetic act (License No: 4/C/UA/2022). It has
Udyam (MSME) micro small and medium enterprises registration with
the Industries dept Uttarkashi since 2010. It is also registered under
GST.



33. In response of Para 18-25 it is submitted that area from
Gaumukh to Uttarkashi was notified as an Eco Sensitive zone
18.12.2012. The eco-zone clause prohibiting ‘any new highly
polluting industries and expansion of any such industries,” does not
apply to our micro handmade soap making by any stretch of the
imagination. On the contrary the Eco zone promotes eco-friendly
activities under 3c, like ‘local bio resource based industries.’ Further
only the activities under ‘Red Category’ pollution index score of 60
and above of the CPCB and which are highly polluting are forbidden
as per its ‘Classification of Industrial sectors’ - ‘No red categories of
industries will be permitted to establish in Eco sensitive areas and
protected areas.’ ‘Soap manufacturing (handmade without steam
boiling/boiler)’ in CPCB is listed in ‘Green category’ with pollution
index score of 25. And therefore on this issue also the complainant

has misrepresented facts before this Hon’ble Tribunal.

34, In response to Para-29, it is submitted that the complainant
makes highly objectionable and unfounded remarks about the Ashram
that are defamatory in the extreme. It refers to ‘Highly influential
and politically well connected’ which is without evidence, substance
and untrue and extremely damaging by alleging that it is by these
nefarious means that Sundaram is functioning. This kind of malicious
fabrication reveals the real intent and motive of the complainant
which is to harm and disrepute the institution.

Members of the ashram have in fact worked tirelessly for the
preservation of the Ganga and the environment and is well recognized

for this. Some instances are



ii.

iii.

iv.

Vi.

Vii.

. In 2010 two members of the Ashram were recognized in India

Today’s ‘30 Leading Crusaders’ for their environmental work in
the year when Eco zone was being proposed and to which they
contributed.

In 2012 ashram member Dr.Meeta Khilnani, hydrogeologist and
others were invited by the ‘Parliamentary Forum for Water
conversation’ then headed by the Speaker, Lok Sabha, for a
presentation of issues related to ecological conservation of
Ganga Himalayas.

In 2013 ashram member was nominated by the Ministry of
Environment as an expert member of ‘Expert body’ of Hon’ble
Supreme court constituted after the 2013 Kedarnath disaster,
and his contribution was on drafting a ‘Himalayan Policy’.

Again in 2016 the ‘Parliamentary Estimation Committee’ invited
ashram members to present their view and findings on ‘Ganga
Rejuvenation.’Ashram members working towards environmental
conservation and their works have been well recognized and

appreciated.

. In 2016 ashram members were consulted by the then Chief

Minister of Uttarakhand, CPCB and NMCG for policy decision
regarding ecological conservation pertaining to the issues of
mining in river Ganga at Haridwar.
In 2012 and later in 2016 again ashram members as a part of a
parliamentary delegation were invited by the Prime Minister
regarding Ganga conservation.

In 2019 ashram members were part of the eight member
signatories who signed the ‘People’s Ganga Act’ and drafted it

along with a large group of experts.
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viii. Deeply concerned about the increasing garbage waste in
the valley and a lack of appropriate plan for the same, the
members of the ashram had prepared and submitted a solid
waste management plan to the National Mission for Clean Ganga
in 2021.

ix. Often newspapers publish reports by ashram members on any
environmental issue arising in the valley. In fact it is for this
conservation and environmental work that the Ashram is being
targeted. The documents as a proof of above declaration are

hereby annexed and marked as Annexure R/1-20 (Colly).

In view of the above facts and respectful submissions, this Hon’ble

Tribunal may be pleased to Dismiss the petition with exemplary

punitive cost in the interest of justice.

Through
Place: New Delhi Tanya Agarwal
Date: .11.2022 Counsel for Respondent

Q-2B, 1% Floor, Near Eros Cinema,
Jangpura Extension, New Delhi- 110014
+91 7742672507
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In the Hon’ble National Green Tribunal
Principal Bench at New Delhi

Original Application No. 708/2022

In the matter of

MADAN SINGH GUSAIN ... Petitioners

Versus

ARYA VIHAR ASHRAM s Respondents

AFFIDAVIT
I, Uday Mishra S/o Acharya Prabhakar Mishra , aged about

47 years R/o C-121,Keerti Nagar, Ramesh Nagar,West Delhi,do
hereby solemnly affirm and state as under:

That I am the trustee of Sri Arya Trust of Arya Vihar Ashram,
Respondent No.1 in the above captioned Petition and I am well

conversant with the facts and circumstances of this case and

hence competent to swear this Affidavit in such capacity.

-t
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the same and I also say that the contents thereof are true and
correct to the best of my knowledge and belief and nothing

material has been concealed thereupon.

3. That the Annexures attached to be accompanying reply are true

and correct copies of the respective originals.
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VERIFICATION:
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Verified at New Delhi ON day of 9 NOY 7tz'lat the contents
of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed

thereupon.
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Item No. 01 Court No. 2

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

(By Video Conferencing)

Original Application No. 708/2022
(I.A. No. 235/2022)

Madan Singh Gusain Applicant

Versus

Arya Vihar Ashram & Ors. Respondent(s)

Date of hearing: 30.09.2022

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE PROF. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Ms. Awantika Manohar, Advocate along with Mr. Keshav Singh,
Advocate

ORDER

1. This is an application filed under Section 14, 15 and 18 (1) of
National Green Tribunal Act, 2010 (hereinafter referred to as NGT Act,
2010’). It is alleged that Respondent No. 1, Arya Vihar Ashram is engaged
in the manufacturing of soap on commercial basis and discharging
untreated effluent in Eco-Sensitive Zone i.e. river Bhagirathi since the unit
is situated on the bank of the said river. The said unit has no
Environmental Clearance or consent from the competent statutory
regulators under the provisions of Water (Prevention and Control of
Pollution) Act, 1974 (hereinafter referred to as ‘Water Act, 1974’) and
Environment (Protection) Act, 1986 (hereinafter referred to as ‘EP Act,

1986)).
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2. In our view, a substantial question relating to environment arising
from the enactments scheduled in NGT Act, 2010 has arisen. We, however,
find it appropriate to first obtain a factual report for which purpose we
constitute a joint Committee comprising Uttarakhand State PCB and
District Magistrate, Uttarkashi who shall visit the premises and submit a
joint report within one month by e-mail at judicial-ngt@gov.in preferably
in the form of searchable PDF/ OCR Support PDF and not in the form of
Image PDF. The State PCB will be the nodal agency for coordination and

compliance.

List for further consideration on 10.11.2022.

A copy of this order be forwarded to Uttarakhand State PCB and

District Magistrate, Uttarkashi by e-mail for compliance.

The applicant may serve a set of papers on Uttarakhand State PCB
and District Magistrate, Uttarkashi and file affidavit of service within one

week.

Sudhir Agarwal, JM

Prof. A. Senthil Vel, EM

September 30, 2022

Original Application No. 708/2022
(I.A. No. 235/2022)

SN
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NGT asks panel to inspect river pollution allegedly caused by
U'khand ashram

The National Green Tribunal (NGT) has directed a joint committee to look into a plea alleging poliution in Uttarakhand's Bhagirathi River caused by an ashram
engaging in the commercial manufacture of soap.

1 IANS | Updated Oct 1, 2022 | 08:22 PM IST
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New Delhi, Oct1(IANS) The National Green Tribunal (NGT) has directed a
joint committee to look into a plea alleging pollution in Uttarakhand's
Bhagirathi River caused by an ashram engaging in the commercial
manufacture of soap.

In the plea, applicant Madan Singh Gusain said that Arya Vihar Ashram,

situated on the banks of the river and running the soap manufacturing unit,
is discharging untreated effluent into the Eco-Sensitive Zone.
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"It has no Environmental Clearance or consent from the competent MIRROR
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statutory regulators under the provisions of the Water (Prevention and

Control of Pollution) Act, 1974 and Environment (Protection) Act, 1986", the
applicant alleged.

TRENDING NEWS

The NGT bench comprising Judicial Member Justice Sudhir Agarwal and
Expert Member A. Senthil Vel noted that a committee needs to check out the
issue to get the facts straight.

“In our view, a substantial question relating to environment arising from the
enactments scheduled in NGT Act, 2010 has arisen. We, however, find it
appropriate to first obtain a factual report for which purpose we constitute a
joint Committee comprising Uttarakhand State PCB and District Magistrate,
Uttarkashiwho shall visit the premises and submit a joint report within one

breaks
down while hitting out at ‘false stories’...

month,” the recent order said. g

The matter will be further heard on November 10.
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New Delhi: The National Green Tribunal (NGT) has directed a joint committee to look into a plea
alleging pollution in Uttarakhand's Bhagirathi river caused by an ashram engaging in the
commercial manufacture of soap.

In the plea, applicant Madan Singh Gusain said that Arya Vihar Ashram, situated on the banks of
the river and running the soap manufacturing unit, is discharging untreated effluent in Eco-
Sensitive Zone.
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It has no Environmental Clearance or consent from the competent statutory regulators under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Environment
(Protection) Act, 1986, the applicant alleged.

The NGT bench comprising Judicial Member Justice Sudhir Agarwal and Expert Member A.
Senthil Vel noted that a committee need to check the issue.
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Bhagirathi river pollution: NGT asks panel to inspect
alleged wastes by Uttarakhand ashram

In the plea, applicant Madan Singh Gusain said that Arya Vihar Ashram, situated on the banks of the river and running the soap
manufacturing unit, is discharging untreated effluent in Eco-Sensitive Zone.

By IBT News Desk )
October 1, 2022 11:36 IST
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The National Green Tribunal (NGT) has directed a joint committee to look into a plea alleging
pollution in Uttarakhand's Bhagirathi river caused by an ashram engaging in the commercial
manufacture of soap.

In the plea, applicant Madan Singh Gusain said that Arya Vihar Ashram, situated on the banks
of the river and running the soap manufacturing unit, is discharging untreated effluent in Eco-
Sensitive Zone.

It has no Environmental Clearance or consent from the competent statutory regulators under
the provisions of the Water (Prevention and Control of Pollution) Act, 1974 and Environment
(Protection) Act, 1986, the applicant alleged.
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The NGT bench comprising Judicial Member Justice Sudhir Agarwal and Expert Member A.
Senthil Vel noted that a committee need to check the issue.

"In our view, a substantial question relating to environment arising from the enactments
scheduled in NGT Act, 2010 has arisen. We, however, find it appropriate to first obtain a
factual report for which purpose we constitute a joint Committee comprising Uttarakhand
State PCB and District Magistrate, Uttarkashi who shall visit the premises and submit a joint
report within one month,” the recent order said.

The matter will be further heard on November 10.

(With inputs from IANS)

ALSO READ

« NASA, Google To Help Track Air Pollution At Local Level With Al
« Pollution Impact On Children: How Air Pollution, Stress Raises Risk Of Autism In Boys

* Researchers Track Impact Of Covid Protective Plastic Gear On Wildlife
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E-118, Nehru Colony, Dehirn Dan (Uttarnkhand)

Wk b womiwi i bkl emalh | padabimdas 8 mallosm

ﬁ'ii"h Uttnrakhand Environmont Protection nnd Pollution Control Board
I'htu%

UEPFCIVROD [ C- 3 H 2018-19/2L98'— 115 llllntf: H“;! 19
To,

M/s Brl Aryn Trust

Plot No. 1

Aryn Trust, Gram Sninj, IWishanpur, Dhatwarl
Distt, Uttarknshi.

Consolidated Consont to Operate and Authorlsation herelnafter referved to as the CCA
(Consolldated Consent & nuthorization) (Renewnl) under Section-25 of the “Water
(M'roventlon & Control of Pollation) Act, 1974" und under Section-21 of the “Alr (Prevention
& Control of Pollution) Act, 1981" and Authorization under “Rule-5" of the “Hazardous
Wiaste (Management, Handling and Transhoundary Movement) Rules, 2008™ notified under

"Environment (Protection) Act, 1986" ns applicable (to be referred horeinafter as Water Act, Alr
Act rospeotivoly),

PCBID - 11862 Inward ID - 243861 Date: 16.09.2019
CCA (Renewal)
Consent No. AW- 21126/ Date: -H!th.ﬂ.

CCA Is hereby gmnted to M/ Sri Avryn Trust located ot Plot No. 1, Arya Trust, Gram Salnj,
Dishanpur, Bhatward,Distt. Uttarkashi subject to the provisions of the Water Act, Alr Act and
the oders that may be made further and subject to following terins and conditions :-

1, This CCA is granted up to 31.03.2029 and vulid for manufacturin

g of following products
with Capltal Investment / Not Assets Values * 0,24 Crs.-

S. Last CTE Present CCA (Rencwal)
No.
Product Quantity Fmtlucl Quantity
(Per Monih) (Per Month)
I Soup 2500.00 Nos. Soap 2500.00 Nos.
2, Specific Conditions under Water Act:
() The dnily quantity of ofMuent dischnrge (KLD) -
Last C1'F, P'resent CCA (Rencwal)
Trade EfMuent Nil. Nil.
Sewago 0.05 KLD 0.05 KLD

(if) Trado efMuent treatment and disposal - NiI,

(i) Sewage Treatment and Disposnl: The applicant shall provide approprinte
treatment und disposal as per norms,
3. Conditions under Afr Act 1

() The applicdot shall use following fuel and install o comprehensive control system Tuiﬂi::g
of control equipment as is required with reference to generation of emissions and opera
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L1 1

and maintain the same continwously so as to achieve the level of pollutants to the following

standards
Stack attached with Stack Type Fuel Emission Emissien |
:; i beight | of Fuel | Quantity Contrel standards pot
(Mi) KLD/MTD Equipment o exeeed
Not Applicable

In case of stoppage of functioning of air poflution control equipment, p-odt:rmbm to be
stopped brmgiardy and this Board has to be intimated by fax/phone/email with o report in
this regard to be dispatched Immediately.

(ii) Noise from the D.G. Set and other source(s) should be controlled by :l‘uvnhng &N scoushic
enclosure as is required for meeting the ambient noise standards for night and day time as

prescribed for respective arcas/zones (Industrial, Commercial, Residential, Silence) which
arc as follows :-

Standards | Induostrinl Area Commercial Aren Residential Area Silence Zone

for Noise | Day Night Day Night Day Night Day Night
level in | time tlime time time time time time time
db(A) Leg 75 70 65 S5 S5 45 0 40

Day time : from 6,00 am. to 10,00 P, Night time: from 10,00 p.on. to 6.00 ass

4. CondMtions under HW Rules -
(1) Number of authorization and date of issue ¢ —Njl

() The Factory Mannger of MJS .............._ - 18 heroby granted an authorization to
__ Operate a facility for collection and storage of Hazardous wastes.

(iii) The authorization s granted 1o operate a facility for generation, collection and storage of
hazardous wastes within factory premises for following category of wastes.

§.No. Category Quantity of Waste for which Mode of Dispesal
(Schedule-1 & suthorization Is belng issued :
Schedule-IT) (MTA)
Not Applicable

(v) The suthorization is subject (0 the conditions stated below and

h;lpu:iﬁulinlhnmlufwmeﬁmhem&uﬁxuuﬂdn
1986,

Terms and conditions of anutherization;
(1) The authorization shall compl
e

L —.
lhuul:hmmﬁtkunm
Envlrmmfﬁnmhn]&u.

The person authorized shall noy lemd, sell,

rent, trunsler or otherwlise the
wastes without obtalning prior permssion PCR/PC (ransport the hazandous
(iv) Any unauthorized oiready -G

!
g
:

g
H
£
£




=

!

| 1) Mnvirrifent Statement |y Form-V of Enyironment (Protection) Rules, 1986,
-?“') Quirterly tompfianes report of tho CCA, photograph of ETP/APCa/Waste Btorage
! Aven.

Uil 1in 10 ‘apply for renewal of CCA well In advarics of 60 days of expiry of this CCA.
Competent Attfiority reserves tho right to change/inodify/add any time any condition of this
CCA, .

D, Uil i to gomply with the other general conditiona as annexed herewith, Non compliance
of iy provision of this CCA and provislons of the Water Act, Alr Act and W Rules will

results n logal sotion under the aforesaid Acts and Rules. >
+Y
qﬂﬁ
Reglonal Offleer (Ve)

Copy to. Member Sceretary, Uttarnkhand Environment Protection and Pollutlon Control

Bonrd, Dehradun for kind Information please.
Reglonal })ﬂlmr (W)

Annexore
Specific Conditlons:
« 'The upplicant shall submit sudited balance sheot of the nnit at the end of each fnancial yeor so that feo
submitted by the applicant could bo assessed,

2, A Solld wastes generated from the Industry has to be disposed In manner so that contamination of surfiice

3

water bodies/ground water/soil etc, does not tak place.

« The industry shall take adequate messures lo control of nolse from its own source so as to comply with the
tandurds as may bo applicable,

4, Theapplicant shall dovelop green beit within the premises.
§, The Industry shull strlotly ndhere with the specific and gencral conditions Issued with CCA order. Any

violatlon of stipulated conditions may attract legal action under the provisions of Water Aet, Alr Act and
Environmeni (Protection) Act and Roles made thereunder,

6. The Industry shall ensure all safety measures and shall undertake periodical nssessment by the competent

nuihority,

7. Unit shall strictly comply with the provisions of the The Publle Liablfity Insurance Act, 1991 ps

smended and Rules mado there under and shall submit coples of Tnsurance Policles (If any) to the Bonrd
Offices regularly.

B. This consent is valld for domestie efMucnt only, Indostrinl cfMuent should not be genornted,

9. This consent Is valid for Mixing, Moulds, Iland Cutting and Paeking process only,

2

3

&

If any chn
proeess, product, eapuelty, unit must be obtalned fresh CTE/COP as per Act. e

General Condltlons:

. The applicant shall get analyse the samples of efluent/emiss|on/hazardous WS
fes ot

manth fron the laboratory recognlzed by the MoE&F and shall report to the UEPPCR least once in o three
+ The applicant shall however, not without the prior consent of the Board bring [nto use any new or alter

outlot for the dischargo of efflucnt or guses emission or sewnge wasto from the unit Y e
. Treated waste water and domestic waste water shall be disposed Jolntl .

Y ot ane d
shall provlde discharge measuremant equipment ot final disposal pofut, e disposal point. The applicant

. The applicant shall strictly comply with conditions of this CCA and submit
conditions within 30 days of receipt of this CCA. If; at any point of tme,
complying with stipulated conditions or any funher dircction/Instructlon
shall be Initinted ngalnst the npplicant.

The applicant shall maintain good house keeping, All valves/plpes/se
: wer/drains ete, -

. The Industry shall provide uninterrupted entry (o tho STP'W/[ITP's (nlet and outlet puTnL.:: z h:t”pr;a-uf.

equipment nnd stack for smooth sampling/ monitoring of efficiency r Pollutlon Control

compliance report of stipulated
It Is found that the indusiry Is oot
ssued by the Bourd, legal action

" of pollui
. The Industry shiall provide “Inspection Book” at the time of inspect B . 7 conmrol mosuray,

fon 1o the Board's officinls.

S
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ﬁn- '
Whenever diue o gav

r
nceldent or other unfbreseen el or evenl, such emlssion ocours or Is apprehended (o

occur In exvess of standands lald down, suoh nfonmation shall bo reparted 10 the Board's offlces and all other
concermed officon, In case of fhllure of pollution conirol

equipment, the production process connected 1o |t
shall be stoppad with Immediate offyer,

9. The Industry shall operats In o manner so that all emissions bo omlited through designated chimney/stack
only.

10,1n case of any damage to the ngriculture productivity, human habiiation oto. by the operation of Industry, it
thall be imperatlve 10 Slop production In the Industry

with Immediate effect and such information shall be
reported to Board®s offices, The Industry shall be llable to pay comipensation also In such cases as decided by
the Competent Authority,

11:The applicant shall apply befors the 60 dayy of expiry of CCA or any changs in produetion types/ production
capaaity/manufeturing process/capacity enhancement etc. or any change In effluent discharge poimt or
eimlaslon polnt

12. The Bonrd reserves the right to revoke/add/mod!
necessary,

13.The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste without
obtnining prior parinlssion of the Boar

14, Any unsuthorized change In personnel, equipment as working condition as mentioned in the application by the
peron nuthorizad shall constitute o breach of his authorization,
. IS.IthIllcdutyoflhumhmuﬂp-mluhh&mlurpmnluinnuﬂhnﬂnlrdmclnuduwnlhaflcllhy.
16. The authorization is valld for temporary storage of Hazardous Waste witlin premises only.
authorizod

17. The o 'npncymllmmumdlmdmwlmupdlammmofhmﬂwm
blhg\lhdlnﬂ:_tplmtu woll as oir

fy any stipulated condition issued along with CCA, as may be

18.1t Is duty of the authorized person to take prior pormisslon of this Board to close and cleanup the facility for
treatruent, storape and disposal of hazardous waste, :

19.The applicant shall maintain record of hazardous wasto in Form-3 and shall submit annual return in Form-4 on
ot befare the 30 day of June following to the financial year to which that

return relnfes,
20.1n ense of any ncoldent, complete details in the light of Form-14 of the Hazardous Rules ahall be submitted to
this Board at the earllest,

21.In no ease any hazardous waste shall be disposed off on land, In any drain, or Into any water stream. All spillage
must also be safely collected and stored,
22. Belore the hazardous waste Is

stored or dumped in the facility, spplicant must conduct a detalled |
chemieal analysis of hnzardous waste sample and report to the Board, Pt an

stored in double lined HDPE pit constructed
24, The should be fenced ly und S| tic e G
4, storage area shou ed properly gn/Notice Board indicat] ‘Dan and "Hazardous’
hndhpwulpmpﬂmpmulmbnthlniﬂndlmd English. o o Al
25.The industry shall store non-forrous metal waste, used ol

floor tnder covired shed. Hozardous wasto |f required shall be sald only 1o Reglstered
a 5 processors.

26.In caso ui any wunspertation of hazardous Wisle, the detulls in Form-10 Hazar
submitted 1o the Board, g dous Roles shall be

Reglonal We)




4/24/22, 8:49 PM Thank you for visiting Udyam Registration Portal Annexure R/1'4

Thank you for visiting Udyam Registration Portal

9

Thank you for visiting Udyam Registration Portal of Ministry of MSME.
Your Registration Number is UDYAM-UK-11-0002907.

You are also informed that PAN and GSTIN Number are mandatory for
Udyam Registration from 01.04.2021. You are advised to apply for PAN
and GSTIN Number immediately and update the same on this website by
31.03.2021, to avoid suspension of Udyam Registration.

https://udyamregistration.gov.in/thankyou.aspx
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Form COS- 8
[See rule 25, 26(g), 27(1), 28 and 30(1)]
License to manufacture cosmetics for sale or for distribution
Number of license: 4/C/UA/2022 date of issue: /04/2022
1. M/s Sundaram Udyog a Unit of Sri Arya Trust is hereby licensed to manufacture on the premises
situated at- Gram Sainj, Bishanpur, Uttarkashi-249193 Uttarakhand the following cosmetics under the
supervision of the following technical staff : '
(a) Name of cosmetics - As per list enclosed
(b) Names of the technical staff-
For Manufacturing-  1-Sh. Ayush Joshi (Cosmetics Manufacturing Chemist)

For Analysis- 1- Dhulipala Sridevi (Analytical Cosmetics Chemist)

2. The licence unless soorer suspended or cancelled shall continue to remain valid. However, the
compliance with the conditions of licence and the provisions of the Drugs and Cosmetics Act and Rules
shall be assessed at least once in a year.

3. The license is subject to the conditions stated below and to such other conditions gs may be specified in
the Cosmetics Rules, 2020.

Signature.....\ ..
[Designation.... A ...\ o\
~_ (Hemant Singh Negi )
Drug Controlling & Licensing Authority
(Mfg.) Garhwal Mandal

. This license shall be kept on the approved premises and shall be produced at %tgr?é‘gﬁggt of an Inspector

appointed under the Drugs and Cosmetics Act, 1940.
2. Any change in the technical staff shall be forthwith reported to the Licensing Authority.

Date of issue-25-04-2022

4. The licensee shall inform the Licensing Authority in writing in the event of any change in the
constitution of the firm operating under the license. Where any change in the constitution of the firm takes

Hinodbnew fcjrene lic.
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Annexure R/1-6

Gover nment of India
Form GST REG-06
[See Rule 10(1)]

Registration Certificate

Registration Number :05AACTS5192H17C

1. Legal Name SRI ARYA TRUST
2. Trade Name, if any M/S SUNDARAM UDYOG UNIT OF SHRI ARYA TRUST
3. Constitution of Business Society/ Club/ Trust/ AOP
4, Address of Principal Place of B-2 GANGA VATIKA, MUNI KI RETI, TEHRI GHARWAL,
Business Uttarakhand, 249137
5. Date of Liability 01/07/2017
6. Period of Validity From 01/07/2017 |To NA
7. Type of Registration Regular
8. Particulars of Approving Authority
Signature
Name
Designation
Jurisdictional Office
9. Date of issue of Certificate 24/09/2017
Note: The registration certificate is required to be prominently displayed at all places of businessin the State.

Thisisa system generated digitally signed Registration Certificate issued based on the deemed approval of the application for
registration
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From The Sub-divisional Magistrate,
Bhatwari.

To
District Magistrate,
Uttarkashi.

No. / 686 / P.A. Miscellaneous/2022
Dated May 27, 2022

Subject: Regarding joint inspection on complaint against Arya Vihar Ashram, Village Sainj,
Gangotri road, Uttarkashi, Uttarakhand

Sir,

Please take the reference of the letter no. 2746/21-15 (2016-17) dated March 04, 2022, and
letter no. 2728/21-15 (2016-17) dated March 03/2022, on the aforementioned subject in which
directions were issued to constitute a joint inspection committee and visit the site to inspect all
the points mentioned by complainant Mr. Bhumesh Ramola, and Mr. Ajay Singh, Director, Saura
Cottage Pvt. in their complaint letter against Arya Vihar Ashram, Village Sainj, Gangotri road,
Uttarkashi, and provide a clear joint investigation report.

Sir, the joint inspection report received from the constituted committee is attached in original
and sent for necessary action to you.

Attachments are added below.

Yours sincerely,
Sub-Divisional magistrate,
Bhatwari.
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In reference to the complaint letter of Mr. Bhupesh Ramola and Mr. Ajay Singh, Director Saura
Cottage Pvt. and order issued by District Magistrate Uttarkashi, under office letter number
2746/21-15 (2016-17) dated March 04, 2022, and letter number 2728/21-15 (2016-17) dated
March 03, 2022, to constitute a Joint Inquiry Committee to investigate all the points mentioned
in the complaint letter against Sri Arya Vihar Ashram, Village-Sainj, Uttarkashi. The inquiry
report provided by the Joint committee constituted on 14th March 2022, under office letter
number 463 of the Deputy Magistrate, Bhatwari, Uttarkashi is as follows.

According to the aforementioned, an on-site inspection of Arya Vihar Ashram, Village Sainj,
Uttarkashi was done by the following members of the Joint committee on 25 March 2022.

. Mr. Roop Singh, Tehsildar, Bhatwari.

. Shri. S.S. Rawat, CTO, State Commercial Tax Department.

. Shri Pradeep Bisht, Forest Range Officer, Mukhem Range.

. Shri U.K. Tiwari, General Manager, District Industries Centre, Uttarkashi.

. Shri Trilok Romola, Deputy Treasurer, Bhatwadi.

. Shri Yashwant Singh Rawat, Additional Assistant Engineer, Jal Sansthan, Uttarkashi.
. Shri Madhusudan Nautiyal, Assistant Engineer, Irrigation Division, Uttarkashi.

~No oA WN PP

At the time of inspection Ms. Priyadarshini Patel, President of Sri Arya Trust, and Trustee, Mr.
Hemant Dhyani were present who are connected to Arya Vihar Ashram. After an on-site
inspection of the ashram and examining the related documents and records submitted, the
point-wise report is as follows.

1. Arya Vihar Ashram, Village Sainj, Post Maneri, Uttarkashi, connected to Sri Arya Trust is
registered under Section 12-A of Income Tax Act 1961 from 11.7.1994 onwards. The relevant
document is given in Annexure 3.

2. From 1994 to 1996, 2.517 hectares of land were purchased by the Sri Arya Trust, connected
to Arya Vihar Ashram, from the land owners of village Sainj. The related certificate of Tehsildar
Bhatwari dated 14.11.2003 is presented in Annexure 5.

3. Sri Arya Trust is registered under FCRA with registration number 347980008 from
25.08.2004. At the time of on-site inspection, it was informed by the President of the Trust that
the foreign funds received under FCRA are used for the spiritual activities of the ashram, and
food and residential arrangements of the sadhaks. This committee is not competent to fully
investigate the utilization of funds received by Sri Arya Trust under FCRA.
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4. Water connection has been obtained from the Jal Sansthan by Arya Vihar Ashram, Village
Sainj. The related document is attached in Annexure-4. From this, it is clear that the source of
water used in the ashram's activities is the Jal Sansthan.

5. Arya Vihar Ashram, Village Sainj is about 50 meters from the bank of Holy River Bhagirathi.
During the on-site inspection it has also been found that the sewage septic tank of the ashram is
at a distance of about 10 meters from the river bank. No discharge has been found from this
sewage tank into the river Ganga. No building construction related to cement concrete has been
found inside the ashram. In the ashram wooden based eco-friendly buildings have been
constructed for the yogashala and residences of the seekers.

6. At Arya Vihar Ashram, Sri Arya Trust is making at a micro-level herbal soap, face wash, and
cream by the hand-made process, under the name of M/s Sundaram Udyog. An industry
Memorandum has also been filed for this industry in the Industries Department, Uttarkashi,
whose details are EM Acknowledgment Part-2 No. 050100000209, dated 08.09.2010. The date
of production in this enterprise is shown as 10.07.2010. On inspection, the members of the
committee found that soaps and related products are manufactured in the enterprise using
vegetable oils, various herbal products, and sodium hydroxide. There is no discharge of any
Trade Effluent in the production process. The concerned enterprise has been issued Renewal of
Consent to Operate, Renewal No. AW-21126, dated 11.11.2019 for operation till 31.03.2029 by
the Uttarakhand Environment Protection and Pollution Control Board. The relevant document is
attached in Annexure 1. In this document also the Discharge of Trade Effluent by Uttarakhand
Environment Protection and Pollution Control Board is marked as zero.

7. The enterprise M/s Sundaram Udyog, a Unit of Sri Arya Trust is established within the Eco
Sensitive Zone (ESZ) which was declared an ESZ from date 18.12.2012. But the production
work in M/s Sundaram Udyog started on 10.07.2010, which is before the declaration of the Eco-
Sensitive Zone. This cottage industry is completely by handmade process and non-polluting.
Keeping in view the industrial development in the district, this fact also needs to be taken into
account.

8. GST registration has been done by M/s Sundaram Udyog, a Unit of Sri Arya Trust, whose
GSTIN number is 05AACTS5192H1ZC. Related document is attached in Annexure 1.

9. In relation to the inquiry on licenses obtained under the Drugs and Cosmetics Act for the
production of herbal soaps, face washes, and creams of the enterprise from the President of
M/s Sundaram Udyog, A unit of Sri Arya Trust, she informed that her unit does not have its
license yet. Necessary action will be taken as per the rules to obtain it.

10. There is a participation of sadhaks of foreign origin in the ashram. However, no adverse
facts have come to notice in this regard during the inspection. Through the visa issued by the
established embassy of the Government of India and only after the registration/residence permit
issued by the Foreigners Registration Office Uttarkashi, do seekers of foreign origin reside in
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the ashram. Relevant registration certificates of residing seekers have been submitted. Which is
attached in Annexure-2.

11. No waste of any kind has been found flowing into the Bhagirathi river by the members of the
committee. Further no other polluting activity has been found.

In order to investigate the complaint letter received against the ashram by the committee, Ms.
Priyadarshini Patel, the President of Sri Arya Trust connected to Arya Vihar Ashram, has also
submitted her representation/clarification dated 26.03.2022 and related documents and records,
which is attached herewith and submitted along with this report.

Therefore, all the complaints made by Ajay Singh have been found to be baseless and without
any truth. Sri Arya Trust is a 28 years old organization which is working for Spiritual and public

welfare.

As mentioned above this report is submitted for perusal.
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To,
Superintendent of Police,
District Uttarkashi.

Sir,

Subject:- Kindly refer to your letter-ST-Complaint-DG-27/22 dated 11.04.2022, about
complaint filed by Mr. Bhumesh Ramola s/o Mr. Pratap Singh Ramola, resident of village
Aungi, Tehsil Bhatwadi, Kotwali Maneri, District Uttarkashi, regarding submission of a report

after investigating the allegations.

Applicant Name, Address:- Mr. BhumeshRamola S/o Pratap Singh Ramola resident of village
Aungi, Tehsil Bhatwadi, KotwaliManeri, District Uttarkashi.

Name of Respondent Address:- Hemant Dhyani etc., Arya Vihar Ashram, Village Sainj, Police
Station Maneri, District Uttarkashi.

Allegation:- M/s Sundaram located in Arya Vihar Ashram, Village Sainj, by respondents Hemant

Dhyani etc. is illegally producing soap without registration.

Sir, subsequent to the complaint application filed by the applicant, | have received the
investigation report from the Inspector-in-Charge Maneri. During the investigation, two more
complaints against the ashram came to noticewhich were sent by Ajay Singh and Sonmala Devi.
During the scrutiny of these applications, the statements of both parties have been recorded

which are as follows:

Statement: The applicant Shri BhumeshRamola, S/O Shri Pratap Singh Ramola, resident of
village Angi, KotwaliManeri, District Uttarkashi, Mo.N0.-7819003275, on being asked, said that

'l live with my family at the above address. At home | have my father, mother, wife, and two

children. 1 also have two mules in the house using which | work and earn a living. About 20-22

years ago a man established a mineral water plant near our village at the bank of the river named



GANGAJAL. The name of the man who installed the mineral water plant is Ajay Singh, | also
worked in that plant for 15-16 years, and he used to give me a monthly salary of Rs 12,000. |
became familiar with Ajay Singh. Ajay Singh had bought land on the banks of the river from
some people of Saura village a few years ago. He wanted to build a yoga center on that land.
Right across the river to this land, there is this Arya Vihar Ashram where they also work on yoga
and making herbal soaps. While the work of constructing the Yoga Center started Hemant
Dhyani of Arya Vihar Ashram complained to the patwari. After a few days, high officials of
different departments came there and stopped the work. After that the work is closed even today
(29-07-2022 today). Due to the work shutdown, | too suffered a financial loss. | and Babban used
to look after Ajay Singh's work. Ajay Singh is my boss. He is also a lawyer by profession. When
our work stopped and it was noted that Arya Vihar Ashram had a hand in it, our owner also gave
letters of complaint against them. | also signed one letter against Arya Vihar Ashram. Well, 1
actually have no hand in this. The fight is between Arya Vihar Ashram and Ajay Singh. We are
not getting any benefit from this, but 1 am at a loss. I lost my job due to which I lost my salary of
Rs 12,000 per month. At present | am completely unemployed. Due to this financial loss the
complaint application was given by me.

Inquiry- Complainant Ajay Singh s/o Virendra Pal Singh, resident of 122 Sector-46, Faridabad,

Harayana - The aforesaid person was called upon several times by the police station but he did
not appear in person and sent his typed statement through e-mail, which is only in agreementwith

the issues raised in the complaint letter. The email statement is attached hereafter.

Statement of witness Prithvi Singh Rawat s/o Late Mr. Fateh Singh Rawat, resident of village
Kumalti, KotwaliManeri, District Uttarkashi, aged about 57 years, 9012357100- On inquiring

about the case Prithvi Singh Rawat said that ‘I am a resident of village Kumalti.My home is
located near Pilot Baba Ashram in Sainj. As far as | know Sundaram Udyog, located in Sainj at
Arya Vihar Ashram is quite old and soap is made there. The said Udyog has been built on the
land of the villagers of Sainj. BhumeshRamola is a resident of village Aungi, who had earlier
sought information against Arya Vihar Ashram under the Right to Information Act.
BhumeshRamola and his partner Ajay Singh, son of Virendra Pal Singh, resident of 122 Sector-

46, Faridabad, Haryana, bought land from villagers of VillageSauraand constructed Saura

60



cottage on Gangotri road which was adjacent to the river. A complaint against was lodged was
lodged by the people of Arya ViharAshram and an investigation was done. Then the work was
stopped by the order of the Sub deputy Magistrate. The said Arya Vihar Ashram is located in
village Sainj, about which | have never heard of being involved in any illegal activity.
BhuneshRamola is a resident of village Aungi, about whom | don't know much. | don't know

anything more than that.

Witness statement of Smt. Parvati Ramola, wife Dharmendra Ramola Resident of Village Aungi,

KotwaliManeri Tehsil, Bhatwadi, District Uttarkashi (Present Village HeadwomanAungi) -
9557996360
Village HeadwomanAungi Smt. Parvati Ramola said on being asked that ‘I have been elected to

the post of the village head and | know that Sundaram Udyog is located at Arya Vihar Ashram in
Sainj which produces soap. | know BhumeshRamola, he lives in my gram sabha. There is a
dispute between BhumeshRamola and the director of Arya Vihar Ashram, but | have no idea

what the dispute is.’

Statement Mrs. MamtaNautiyal wife Ganga Prasad Nautiyal resident of village Sainj, aged 54

years (present village headwomanSainj) 8126348356

Village headwomanSainjMamtaNautiyal on being asked said that ‘I am elected to the post of
village head Sainj. | know that Sundaram Udyog is located in Arya Vihar Ashram which
produces soaps. | don't know Bhumesh Ramola. | have no idea that there is a dispute between
Bhumesh Ramola and the director of Arya Vihar Ashram. The Arya Vihar Ashram is located in
our village where beauty soaps are made, about which I have never heard of being involved in

any illegal activity.’

Statement witness Sonpal Singh Ramola s/o Bharat Singh Ramola resident of village Saura,
Tehsil Bhatwadi, age 27 years (current village head Saura) 8937095776 —
Village head Saura, Sonpal Singh said on being asked that ‘I am working as village headman

ofSaura. | know that in Sainj, Sundaram Udyog has been established by Arya Vihar Ashram
which produces soap. | know BhumeshRamola. BhumeshRamola is a resident of the village

Aungi. He, along with a city person, had purchased land from Pawan Prasad Raturi, Hariprasad
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Joshi of village Saura, on which he started the work of constructing Saura Cottage. Work was
stopped after an objection. Arya Vihar Ashram produces beauty soaps about which | have never

heard of being involved in any illegal activity.’

Witness Statement Ajaypal Singh Rana s/o of Late Shri Himmat Singh Rana, resident of village
Sainj - Bishanpur, Tehsil Bhatwadi, District Uttarkashi - 9937592287, age 74 years old

On being asked said that 'l am a farmer and also a social worker. | have known Arya Vihar

Ashram since its inception. | regularly visit the Ashram.From the last 28 years the ashram has
been working for spiritual and social welfare. All the activities in the Ashram are done keeping
in mind the environment, so there is no question of any kind of polluting activity. I know
BhumeshRamola. He is a resident of village Aungi and he has made a complaint about the
production of soaps by Sundaram Udyog located in Arya Vihar Ashram being illegal.

Witness statement of Mrs. Sonmala Devi wife of Jagbeer Rana, village head Syaba, Tehsil
Bhatwadi, District Uttarkashi, 9568503707.

Village headwomanSyaba, Sonmala Devi, who is also a complainant like BhumeshRamola in the

above case, on being inquired, refuted her stand and put it on record that 'l am elected to the post
of headwoman Syaba. | had also filed a complaint against Arya Vihar Ashram. | had given this
complaint misguidedly at the behest of BhumeshRamola and Ajay Singh, the owners of Saura
Cottage. There was some dispute going on between Saura Cottage and Arya Vihar Ashram. | had
sent a complaint against the ashram because the members of the said ashram were objecting to
the construction of the Gram Sabha Syaba motor road. Now the construction of the motor road
has gone to the district administration. After that, | have no complaint against Arya Vihar
Ashram. | know that Sundaram Udyog is located at Arya Vihar Ashram in Sainj, in which soap
is being produced. I know BhumeshRamola. BhumeshRamola is a resident of the village Aungi.
He started the work of the Saura cottage in collaboration with a certain city man Ajay Singh,
whose construction work was stopped on administrative orders after Hemant Dhyani of Arya
Vihar ashram and the local villagers of Saura respectively raised objections. Maybe the dispute
between Arya Vihar Ashram and Bhumesh Ramola, and Saura Cottage owner is due to this

reason. As far as | am aware, | have never seen or heard of any illegal activity by Arya Vihar
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Ashram and its directors or residents. Therefore, I am withdrawing my complaint letter. The

withdrawal application is attached.

Respondent Statement, Shri Hemant Dhyani s/o Shri Ganesh Prasad Dhyani, resident Arya
Vihar Ashram Vishanpur/Sainj, Tehsil Bhatwadi, District Uttarkashi - 8126044807, Age
40 years (Trustee of Arya Vihar Ashram).

On being asked he said that 'l am a Trustee in Sri Arya Trust, Arya Vihar Ashram and being a
sadhak, I reside in the ashram itself. As an expert on environmental and social issues, | have also
served and contributed in various committees of the Supreme Court and the Central Government.
It is surprising that for discharging my duty towards the country through the Supreme Court and
the Government of India, and under the Indian Constitution, I am being held as antinational by
the applicant. This is not only an allegation causing personal injury but also serious defamation
to me and Sri Arya Trust. There should be an investigation of Ajay Singh and his mafia group
who are misguiding different people for their vested interests and filing false allegations and
complaints against the ashram. By this the government machinery is also being misused and the
country's resources and office time are being wasted. Ajay Singh misguided the administration
and received the order of purchase of land in his favor on 20-02-2021 which should be canceled
so that such anti-social and criminal elements will not establish themselves in the holy Gangotri
valley. In this regard, a letter has been sent by me to the Chief Secretary, Government of
Uttarakhand on 04.03.2022. Ajay Singh has even put those illegal contents against the ashram in
his complaint letter whose removal has been ordered by the Delhi High Court in a cybercrime
case. A detailed application from the Trust along with all the relevant documents has been
submitted by us to the Superintendent of Police Uttarkashi on 03.06.2022. The application and
documents given by the trust are attached.

Analysis:-
Sir, in reference to the investigation of the case, the site inspection of Sundaram Udyog located

in Arya Vihar Ashram was done by the Investigating Officer and the information regarding the
registration of the ashram and the license of soap industry was sought through the President of

Arya Vihar Ashram. Ashram has the valid license for running the Udyog.
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Sir, applicant BhumeshRamola and Ajay Singh - Director Saura Cottage Pvt Ltd, Village Saura,
Uttarkashi had filed a complaint against Arya Vihar Ashram on 03.03.2022. On which a joint
Inspection committee was set up by the Sub Divisional Magistrate, Bhatwadi on 14.03.2022,
having members as Shri Roop Singh Tehsildar Bhatwadi, Shri S.S. Rawat- CTO State Business
Tax Department, Shri Pradeep Bisht- Range Officer Forest Mukhem Range, Shri U.K. Tiwari-
General Manager, District Industries Center Uttarkashi, Shri Trilok Ramola-Deputy Treasurer
Bhatwadi, Mr. Yashwant Singh Rawat, Deputy Assistant, Jal Sansthan, Uttarkashi, and Mr.
Madhusudan Nautiyal-Assistant Engineer, Irrigation Division, Uttarkashi. After an investigation
of allegations by the committee, a joint investigation report was sent to District Magistrate,
Uttarkashi on 27.05.2022. According to the joint investigation report, Sri Arya Trust is registered
under FCRA with registration number 347990008 dated 25.06.2004 and no discharge has been
found from the septic tank of the ashram into the river Ganga. Wooden based eco-friendly
buildings have been constructed for the residence and yogashala of the seekers in the ashram.
Industry Memorandum has also been filed in the Industries Department, Uttarkashi, regarding
the production of herbal soap, facewash, and cream by the hand-made process on a micro level
by Sundaram Udyog in the ashram, whose EM Acknowledgment dated 08.09.2010 Part-2 No. is
050100000209.

According to the report of the Joint Committee, water connection has been taken from the Jal
Sansthan by Sundaram Udyog, Sri Arya Trust at Sri Arya Vihar Ashram, Village Sainj. The
source of water used in the ashram's activities is the Jal Sansthan. The concerned enterprise is
permitted to operate by the Uttarakhand Environment Protection and Pollution Control Board
(photocopy attached) in which the Discharge of Trade Effluent is marked as zero. This micro
cottage industry is completely handmade and the process is unpolluting. It was also learned that
the process of obtaining a manufacturing cosmetics license was under consideration during the
inspection of the Joint Committee, and at present the manufacturing license by the Drug
Licensing and Control Authority, Government of Uttarakhand has been granted to Sundaram
Udyog.

It is also verified from the information available with LIU that all seekers of foreign nationals

residing in the ashram, after obtaining visas from the Government of India / Ministry of External
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Affairs, duly inform the local intelligence office LIU and register with them. Most of the seekers
have been visiting the ashram for a long time for spiritual practice. The ashram got FCRA
registration from the year 2004, which has been renewed from time to time and is issued after
detailed scrutiny and examination by the Ministry of Home Affairs, Government of India. An

investigation is not expected from the police department in this regard.

The website content used by Ajay Singh in his complaint letter is illegal. On the complaint of the
respondent under a cybercrime case, the Hon'ble Delhi High Court ordered the removal of this
content. Arya Vihar Ashram is a 28-year-old spiritual institution where sadhaks from all over the
country and abroad come for spiritual practice. The ashram is mainly engaged in spiritual and
social welfare. Eco-friendly soap manufacturing at the micro level is a small part of the ashram
activities which is done as Karmayoga sadhana. No facts/evidence have come to light of the said
industry and directors of Sri Arya Trust, or of persons connected to the Trust about being
involved in any kind of illegal and anti-national activities. This has also been confirmed earlier
by a seven-member joint committee after a detailed investigation, formed in relation to this
matter. The ashram helps local people from time to time in various ways, the evidence of which

are attached with the file.

During the investigation, it has come to light that after buying land from local people, Saura
Cottage was being constructed by Ajay Singh on the banks of the river Ganga, wherein the
applicant BhumeshRamola worked with Ajay Singh. Construction of Saura cottages was illegal
and against the rules, which is why the opponent Hemant Dhyani of Arya Vihar Ashram
complained to the district administration about the illegal construction being done. After the
complaint, an investigation by the district administration was carried out on the ongoing
construction of Saura cottages. After investigation, an order by the SDM Uttarkashi through
order no. 441/ PA — miscellaneous letter /2020-21 dated 24.02.2022 stated that the entire land in
the name of Ajay Singh of 0.659 hectare was within 100mtr from the mid-point of the Bhagirathi
river and that the land is also located within 50mtr of the river bank. It further stated that in the
Bhagirathi ESZ, construction within 100mtr of the river, without permission, is strictly
prohibited. It was found that construction by Ajay Singh was carried out without any prior

permission on Khasra no. 6088,6089, 6090 and the construction has been immediately stopped.
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After stoppage of the construction work by the administration on Saura cottages belonging to
Ajay Singh due to the complaint filed by Sh. Hemant Dhyani of Arya Vihar Ashram, Ajay Singh
with the intent of harming Hemant Dhyani and Arya Vihar Ashram, along with his associates
BhumeshRamola and Sonmala Devi, gram Pradhan, Syaba village, both of whom he misguided,
filed complaints with false allegations at various levels against Arya Vihar Ashram and Hemant
Dhyani. During investigation, Sonmala Devi too accepted that she had been misled. In her
statement, Sonmala Devi stated that she was assured help for the Syaba village road by Ajay
Singh and that based on this assurance, she was made to sign the complaint letter. During
investigation, Sonmala Devi accepted that she has nothing against the Ashram and has thus
withdrawn her complaint against the Ashram. The similarity in the language, the allegations and
the content of the complaints in the letters, and that too in English language, of which, Sonmala
Devi and BhumeshRamola have no knowledge, establishes that all these complaints have been
written by one person, and it is obvious that all the complaints have been prepared by Ajay
Singh.

After the action taken by the office of the SDM, Uttarkashi, and the administration with the
stoppage of construction of Saura cottages on the complaint by the opponent —
Sh.HemantDhyani, Ajay Singh became vengeful. After which Ajay Singh, himself coaxed his
associate BhumeshRamola and misguided the locals of the area to lodge false and misleading
allegations against the opponent Hemant Dhyani and Arya Vihar Ashram, and thus false

complaints are being filed against the Ashram.

The complaint letter against the Ashram states “anti national instincts and activities of Arya
Vihar Ashram” requests “envisage strict action with immediate effect”. On investigation, no such
work has been discovered that is against the nation. On the contrary, Sri Arya Trust, established
here since 1994 is working towards spiritual and social interest. Ashram’s sadhak — Hemant
Dhyani, has been selected and nominated as member by the Hon’ble Supreme Court and the
Govt. of India for various high-level committees on environment, as a knowledgeable person in
the field of environment and social issues and has been rendering his services since 2013. Soap
manufacturing (Sundaram Udyog) is an infrequent micro activity done in the Ashram which is

done by the sadhaks as part of their Karm-Yoga Sadhana. This allegation against the Ashram has
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been made by Ajay Singh and Bhumesh Ramola with malintent and with the purpose to harm the

Ashram. While Ajay Singh is calling his resort ‘Saura cottage’ as a Yoga and meditation centre.

Director — Ajay Singh’s Saura cottage’s construction was found to be illegal and thus stopped by
administration. Saura cottages is a pvt. Ltd company and is in the government’s “Registrar of
Companies (ROC)”. In their website the activity of Saura cottages is marked as “Restaurants,
bars and canteens”. Whereas at local and administrative level Ajay Singh is propagating his
place as a Yoga & meditation centre. This is indicative of the fraudulent intent of the

complainant.
CONCLUSION

Sir, as per investigation, BhumeshRamola has filed this complaint under the pressure and
lure of the owner of Saura Cottage - Ajay Singh. Whereas BhumeshRamola and Sonmala Devi in
their statement said that they have no complaint against the Ashram and both have withdrawn
their complaints. Therefore allegations on the respondent Hemant Dhyani and Arya Vihar
Ashram, Gram Sainj are baseless and false which seem to be made by Ajay Singh owner Saura
Cottage resort with an intent of revenge and harming the respondents after prohibiting his under
construction resort. On investigation, the entire issue is found to be related with civil

proceedings.

Therefore, the investigation report is humbly presented for required action.

Annexures attached.

Deputy Superintendent of Police
Uttarkashi
Letter No.- R-CO Investigation 57/2022
Dated- August- 30/2022
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Table G-4 : Final List of Green Category of Industrial Sectors

Sl Orgnl Industry Sector W1 W2 4 Al A2 A H | W+A+H | Revised Remarks
No. | Sl No. Category

1. 2 Aluminium utensils from - - - 10 - 10 - 25 G-G Minor air pollution due
aluminium circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operations.

2. 6 Ayurvedic and homeopathic 10 - 10 - - - - 25 G-G Small quantities  of
medicines (without boiler) waste-waters are

generated from washing
operations.

3. 8 Bakery / confectionery 10 - 10 -- - - - 25 G-G Small quantities of
/sweets  products  (with waste-waters are
production capacity <ltpd generated from washing
(with gas or electrical oven) operations.

4. 6 Bi-axially oriented PP film 10 - 10 - - - - 25 0-G Mainly extrusion
along  with metalizing process involving
operations Cooling water

recirculation

5. 10 Biomass  briquettes  (sun - - - 10 - 10 - 25 G-G Minor air pollution due
drying) without using toxic to some fugitive PM
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - - - 10 -- 10 - 25 G-G Minor air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.

7. 15 Brass and bell metal utensils - - - 10 - 10 - 25 G-G Minor air pollution due
manufacturing from to some fugitive PM
circles(dry mechanical emissions from buffing
operation without re-rolling operations.
facility)

8. 16 Candy 10 - 10 10 - 10 - 25 G-G Small  quantities  of

waste-water and minor
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PM emissions are
generated.

9. 17 Cardboard or corrugated box - - - 10 - 10 - 25 G-G This score is valid with
and paper products Small gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue.
using boilers)

10. 18 Carpentry & wooden - - - 10 - 10 - 25 G-G Minor air pollution due
furniture manufacturing to some fugitive PM
(excluding saw mill) with the emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

11. 19 Cement products (without - - - 10 - 10 - 25 G-G Minor air pollution due
using asbestos / boiler / to some fugitive PM
steam curing) like pipe emissions from mixing
,pillar, jafri, well ring, operations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12. 20 Ceramic colour - - - 10 - 10 - 25 G-G Minor air pollution due
manufacturing by mixing & to some fugitive PM
blending only (not using emissions.
boiler = and  wastewater
recycling process)

13. 11 Chilling plant, cold storage 10 - 10 - - - - 25 0-G Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - - 10 -- 10 - 25 O0-G Mainly air polluting
drying) industry. Sources of air

pollution (PM) are
pulverizes and mixers.
Air pollution score is
normalized to 100.

15. 28 Cotton spinning and - - - 10 -- 10 - 25 G-G Minor PM emissions
weaving (small scale) from spinning process.

16. 17 Dal Mills - - - 10 -- 10 - 25 O0-G Some fugitive emissions

of PM.
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17. 29 Decoration of ceramic cups - - - 10 - 10 - 25 G-G Fumes of enamels.
and plates by electric furnace Minor air pollution.

18. 19 Digital printing on PVC - - - 10 - 10 - 25 0-G Minor  emissions  /
clothes odour generations are

expected.

19. 25 Facility of handling, storage - - - 10 - 10 - 25 O0-G Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - - - 10 - 10 - 25 G-G Fugitive dust emissions.

21. 41 Glass , ceramic, earthen - - - 10 - 10 - 25 G-G Minor fugitive
potteries, tile and tile emissions only.
manufacturing using
electrical  kiln  or not
involving fossil fuel kiln

22. 34 Glue from starch (physical - - - 10 - 10 - 25 0-G Some fugitive emissions
mixing)  with gas / of PM during mixing of
electrically operated oven raw materials.

/boiler.

23. 42 Gold and silver smithy - - - 10 - 10 - 25 G-G Minor fumes from
(purification ~ with  acid cleaning process.
smelting  operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

24. | 36 Heat treatment with any of 10 - 10 10 - 10 - 25 0-G ¢ Cooling waters and
the new technology like minor heat fumes.
ultrasound probe , induction e Finalization of
hardening , ionization beam, categorization
gas carburizing etc. subject to field

verification.

25. 46 Insulation and other coated - - - 10 - 10 - 25 G-G Minor fumes due to
papers (excluding paper or application of poly-
pipe manufacturing) urethane

26. 49 Leather foot wear and leather - - - 10 - 10 - 25 G-G Minor fumes due to use

products (excluding tanning
and hide processing except
cottage scale)

of adhesives / gums.
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27. 50 Lubricating oil, greases or - — - 10 - 10 — 25 G-G Minor fumes at the time
petroleum based products of transfers from one
(only blending at normal container to other.
temperature)

28. 54 Manufacturing of pasted - - - 10 -- 10 - 25 G-G 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes etc.
by sun drying 2. This score is valid only

for gas fired boiler.3. The
units having coal fired
boilers shall be categorized
as Orange.

29. 59 Oil mill Ghani and extraction 10 - 10 - - - - 25 G-G Small quantities of floor
( no hydrogenation / washings & equipments
refining) washings are generated.

30. 48 Packing materials - - - 10 - 10 - 25 O0-G Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre
yarn

31. 65 Phenyl/toilet cleaner - - - 10 -- 10 - 25 G-G Minor fumes of VOCs
formulation and bottling in the work zone

32. 67 Polythene and plastic 10 - 10 10 -- 10 - 25 G-G Cooling water &
processed products emissions due to mixing
manufacturing (virgin of raw materials.
plastic)

33. 68 Poultry, = Hatchery  and - - - 10 - 10 - 25 G-G Obnoxious odour
Piggery containing H»S, CHj etc.

and fugitive PM
emissions

34. 69 Power looms (without dye - - - 10 - 10 - 25 G-G Minor emissions of PM.
and bleaching)

35. 71 Puffed rice (muri) (using gas - - - 10 - 10 - 25 G-G Minor emissions of PM.
or electrical heating system)

36. 57 Pulverization of bamboo and - - - 10 - 10 - 25 0-G Some fugitive emissions
scrap wood of PM are expected.

37. 72 Ready mix cement concrete - - - 10 - 10 - 25 G-G PM emissions.

38. 73 Reprocessing of waste cotton - - - 10 - 10 - 25 G-G PM emissions.

39. 60 Rice mill (Rice hullers only) - - - 10 - 10 - 25 O0-G PM  emissions  are

generated. Mainly air
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polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and 10 - 10 10 - 10 - 25 O0-G Mainly air polluting. AP

cold rolling mill score is normalized to
100

41. 75 Rubber goods industry (with - - - 10 - 10 - 25 G-G Some PM emissions and
gas operated baby boiler) obnoxious odour.

42, 63 Saw mills - - - 10 - 10 - 25 0-G Mainly air polluting.
PM and noise are
generated.

43. 77 Soap manufacturing (hand 10 - 10 - - - - 25 G-G Small  quantities  of

made without steam boiling waste-water are
/ boiler) generated.

44. 80 Spice grinding (upto-20 HP - - - 10 - 10 - 25 G-G Small quantities  of
motor) fugitive emissions of

raw materials.

45. 66 Spice grinding (>20 hp - - - 10 -- 10 - 25 O0-G Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray - - - 10 - 10 - 25 G-G Obnoxious gases from
painting welding as well as noise

pollution.

47. 82 Steeping and processing of 10 - 10 -- -- - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating - - - 10 -- 10 - 25 G-G Due to applications of
(without boilers) binding gum /

adhesives / cement,
some obnoxious fumes
may generate.

49. 22 Chilling plant and ice 12 - 12 - - - - 30 G-G Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place

50. 26 CO2 recovery 12 - 12 - - - - 30 G-G Normal water pollution
from scrubbing action

51. 32 Distilled water ( without 12 - 12 - - - - 30 G-G TDS as  distillation
boiler) with electricity as residues

source of heat
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52. 45 Hotels (up to 20 rooms and 12 - 12 - - - - 30 G-G This score is valid for
without boilers) hotels having overall
waste-water generation

less than 10 KLD.

53. 53 Manufacturing of optical 12 - 12 -- - - - 30 G-G Small quantities of
lenses (using  electrical waste-waters containing
furnace) TDS, SS are generated.

54. 58 Mineralized water 12 - 12 - - - - 30 G-G RO Rejects.

55.| 68 Tamarind powder 12 -- 12 15 -- 15 -- 33.75 0-G e Dried tamarind fruits -
manufacturing cleaned and  after

soaking them in water
they are boiled in steam
jacketed  kettle  for
about 40-45 minutes.
Then pulp is extracted in
pulper and dried in
drum type drier and on
cooling, the final
productis packed.

e  Generates small
gquantites of waste
waters and air
emissions. Joint score is
nomalized to 100.

56. | 15 Cutting, sizing and polishing of 15 -- 15 -- -- -- -- 375 0-G Mainly water polluting .
marble stone Water pollution score is

normalized to 100.

57.| 22 Emery powder ( fine dust of -- -- -- 15 -- 15 -- 375 0-G Air polluting. PM
sand) manufacturing emissions take place

during various stages of

grindings of naturally
occurring minerals.

58. | 25 Flyash export, transport & - - - 15 - 15 - 37.5 R-G e This is mainly air
disposal facilities polluting activity.

e This is the normalized
score based on air
pollution.

59. | 48 Mineral stack yard / Railway 15 - 15 15 - 15 - 37.5 R-G e Mainly air pollution
sidings due to loading,

unloading, storage

and transportation of
the minerals.
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e Waste-water
generation mainly
during rains only.

60. | 54 Oil and gas transportation - - - 10 5 15 - 37.5 R-G e Contains small gas
pipeline based power plants
up-to 5 MWs.

e Air pollution score is
normalized to 100.

e |In case , if these
power plants are
bigger / liquid fuel /
oil based, scores will
be calculated
accordingly.

61. | 64 Seasoning of wood in steam -- -- - 15 -- 15 -- 375 0-G Air pollution due to use
heated chamber boiler for supply of steam.

Air pollution score s

normalized to 100.

62. 84 Synthetic detergent - - - 15 - 15 - 37.5 G-G e This score is valid for
formulation the industries which
are not
manufacturing LABSA.
It is procured from
outside.

e Small quantities of
emissions are
generated from mini
boiler.

e Air pollution score is
normalized to 100.

63.| 69 Tea processing ( with boiler) -- -- -- 15 -- 15 -- 37.5 0-G With boiler, itis an orange
category industry.

Without boiler, it will be

green category industry.
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MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 18th December, 2012

S.0. 2930(E).—Whereas, the Gangotn' glacier is one of the largest glaciers surrounded
by Shivling, Thalay Sagar, Meru, Bhagirathi-III peaks. The river Bhagirathi originates from
Qangotri, glacier below Chaukhamba peak in an area called Gaumukh at an elevation of
3892 mieters and flows north-south in the Uttarkashi district of Garhwal Himalaya in Uttarakhand
province before meeting the Alakhnanda river at Devprayag;

AND WHEREAS., the river Bhagirathi is rich in aquatic flora and fauna including
~migratory specigs and any hindrance in their migration due to construction of hydropower
projects may adversely affect this unique ecosystem;

AND WHEREAS, a number of hydro power projécts have been commissioned or
proposed or under implementation on the river and also continuous and phenomenal
increase in the human and cattle population, the anthropogenic pressure on ecosystems
and environment has tremendously increased, causing irreparable damage to the fragile
mountain ecosystems including flow and character of the river;

AND WHEREAS, it hasbeen decided that for the maintenance of environmental -

ﬂ_o__\_é\_f_ and ecology of the river Bhagirathi from Gaumukh to Uttarkashi with a total area of

4179.59 square kilometers covering the entire watershed of about 100km stretch of the
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| river Bhagirathi shall be declared as an Eco-sensitive Zone from ecological and

environmental point of view;

AND WHEREAS, a draft notification under sub-section (1) read with clause (v)

and clause (xiv) of sub-section (2) of Loction 3- of the Environment (Protection) Act, 1986
‘(29 of ]986) was published in the Gazefte.of India, Extraordinary; vide notification ot; the
Government of India in the Ministry of -Env'ironment and Forests number S.0..1499(E),
dated fh'e ¥ July, 2011, as required undér sub-rule (3) of rule 5 of the Envi_rbnrﬁent
_(Protection.) Rules, 1986, inviting objections and suggestions from-ail j:)ersons 'jikely to be
affected thereby within a period of sixty days from the date on which -copies of the
Gazette containing the said notification were made available to the public;
AND WHEREAS, copies of the Gazette contéining the said notification were
made available to thé public on the 1% July, 2011;
AND WHEREAS, all objections and suggestions received in response to the draft
_ notification have been duly considered by the Central Government; | |
NOW, TH E‘REFORE, in exercise of the powers conferred by sub-section (1) read
rwii’n vlause (v) and clause (xiv) of sub - section (2) of section 3 of the Environment
(Profection) Act, 1986 (29 Of. 1986) and sub-rule 7(3) of rule 5 of the Environment
(Protection) Rules, 1986, the Central Governmént hereby notifies entire watershed of
~ about 100 kilometers stretch of the river Bhagirathi from Gaumukh to Uttarkashi

covering an area.of 4179.59 square kilometers as the Eco-sensitive Zone (herein after

called as the Eco-sensitive Zone):-

1. Boundaries of Eco-sensitive Zone.- The said Eco-sensitive Zone is the entire

| ~ watershed of about 100 kilometers streich of the river Bhagirathi from Gaumukh
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to Uttarkashi covering an area of 4179.59 square kilometers. The Eco-sensitive

Zone abets the Indo China border 'ﬁ'om East to North West.

(‘a)_r

~(b)

(@)

The Eco-sensitive Zone is bounded by 3l.°05’46.54"N latitude and
79°25'11.65"E longitude towards east; 79°04'32.21"E longitude and.
3192723.28"N latitude towards north; 30“51’03.95"N latjtude and
78°22'57.78"E longitude towards west and 30°3§'08.09"N latitude and
78°3 l.‘26_.41 "E longitude towards south.

The map. of Eco-sensitive Zone boundary together with sub—basir_i

boundaries, Govind and Gangotri National Parks boundaries, important

. places, major tributaries of Bhagitathi river, and latitude-longitudé of four
‘extremes of the Eco-sensitive Zone boundary -is appended with this

-notification as Annexure I and

The list of the villages falling within the Eco-sensitive Zone is appended

as Annexure II. The list of villages given in Annexure-II shall be further

revisited and confirmed by the State Government while preparing the

Zonal Master Plan.

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) For the purpose of the Eco-

sensitive Zone the State- Government shall ptepare in consultation with
local people partic:ul'arly women a Zonal Mast¢r Plan within a period of
two years from the date of publication of this notification in the Official

Gazette and the same shall be appfoved by the Miniétry of Environment

and Forests, Government of India.
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The Zonal Master Plan shall be prepared with due involvement of all
concerned State Departments of Epviron'ment, Forest, Urban
Development, Tourism, Municipal, Revenue, Public Works Department,
Environment Protection and Pollution Control Board,: Watér Resoufcés,
Horticuiture, Panchayati Raj, Rural Devél(_)pment ete. for integrating

environmental and ecological considerations into it.

7 The border area development plan-and any other plans prepared or to be

prepared by the State or Central Government shall be integrated and form

fpart of the Zonal Master Plan..

The Zonal Master plan shaﬂ provide for restoration of denuded areas,
conservation of existing water bodies, managemént of catchment areas,
watershed management, groundwater management, soil and moisture
conéervation, needs of local community and such other aspects of the
ecology -and environment that need attention. |
The Zonal _Mastér Plan shall be prepared based on watershed ai)proach. It
shail also ensure that therea is no attempt to tamper with the natural
boundaries of the river and tributaries through the constructioﬁ_ of any kind
of structures on the banks of the river and tributaries .

The Zonal Master Plan shall demarcate all the existing village settiements,
typés and kinds of forests, agricultural areas, fertile 1ahds, green areas,
horticultural areas, orchards, lakes and other water bodies.

The construction of various bui_ld'ings, hotels, resorts in the Eco-sensitive

Zone shall strictly follow the traditional concepts and architecture of the
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(11)

(12)

- area. Specific guidelines shall be laid down for the same in the Zonal

Master Plan.
The Zonal master plan shall regulate the development in the Eco-sensitive

Zone so as to meet the requirement of local people without affecting the

rights and privileges of the bona-fide residents and also ensure eco

_ friendly development for their livelihood security.

Pending the preparation of the Zonal Master Plan for the Eco-sensitive
Zone and approval thereof by the Ministry of Environment and Forests all
new constructions and other developmental activities shall be referred to

the Ministry of Environment and Forests by the Monitoring Committee as

per subl-para (4) of paragraph 4 of the notification.

The Zonal master plan shiall encourage development of walking paths for
tourism, pilgrimage and locél use. |

The Zonal Master Plan shall be a reference document for the Monitoring
Cbmhiﬁee for any deqision to be taken by thém including consideration
for relaxation.

No change of land use from green uses such as horticulture areas,

agriculture, tea gardens, parks and others like places to non’ gfeen uses

shall be permitted in the Zonal Master Plan. However, to meet the |

residential needs of the.local residents due to the natural growth of

existing local population, strictly limited conversion of agricultural lands

shall be permitted, with the prior approval of the Central Government on

the recommendation of the State Government.
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(16)

All the human habitation areas with population of 5000 and above shali
have Area Devefopment Plan and shall be prepared under the guidance of
local self Government. |

| There shall be no consequential reduction in Green area such as forest
area, agricultural area, etc.
The Central Government and the State Government éhall specify other
measures, if it considers necessary, in gfving effect to tl;e' provisions of
this notification.

Development and protection of hill slopes:

(i) the Zonal Master Plan shall indicate areas on hill slopes where

development shall not be permitted;

(i.i) no development shall be undertaken i.n areas having a steep slope or
areas which fall in fault or hazard zones or areas fall'mg on the spring
lines and first order streams or slopes with a higﬁ degree of erosion as
identified by the State Govemment on the-basis of available scientific
evidence;

(ili) no development on existing steep hill slopes or slopes with a high
degree of erosion shall be permitted. |

(iv) Tourist résoﬁs and -commercial complexes shall be located in areas
with surplus water and electricity, so as not to affect the rights of
existing users without their prior consultation.

(v) The place's in the Eco-sensitive Zone where cutting of hills causes

ecological damage and slope instability in adjacent areas, such
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cutfings shall be undertaken with appropriate measures to avoid such

-amages.

Exﬁfanmion:- In this notification, "steep hill slope” means a hill slope with

a gradient of 20 degrees or more

(17) Natural Springs.- the catchment areas of all springs shall be identified and

plans for their conservation and rejuvenation of those that have run dry, in

their natural setting shall be incorporated in the Zonal Master Plan and the

strict guidelines shall be drawn up by the State Government to ban

development activities at or near these areas;

(18) Towurisi.-

(M)

(i)

(iii)

(iv)

The tourism activities shall be as per the Tourism Master Plan to be
prepared by the Department of Tourism of the Uttarakhand State
Government.

The Tourism Master Plan shall also form a component of the Zonal

Master Plan and shall be based on a detailed Carrying Capacity Study

of the Eco-sensitive Zone, which may be carried out by the State
Government.

All néw tourism activities, development for tourism or expansion of
existing tourism activities shall be permitted only Qithin the
parameters of this Tourism Master Plan.

The Carrying (éapacitjz Study shall be carried out based on the existing
-infrastructure and shail not be basedlon future projections of any

project that requires environmental or forest clearance.
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Till the Zonal MﬁSter Plan is approved, development for tourism- and
expansion of existing tourism activities shall be permitted by the
Monitoring Corﬁminee only after a detailed examinéti_on and shall be
subject to the guidelines laid down by the State Government apd the

Central Government in this regard.

(19) Hill Roads.- following guidelines shall be framed for the construction and

maintenance of hill roads and incorporated in the Zonal Master Plan;

namely:-

(i) for construction of any road includifig untarred in the Eco-sensitive Zone

of more than 5 km length (including the extension or widening of

existing roads);

(ii)provisioh shall be made in the design of the road for treatment of hill slope

(iii)

instabilities resulting from road cutting cross drainage works-and
culverts using bio-engineering and other appropriate techniques and
by including the cost of such measureé in the cost estimate of the
proposed road,;

the debris shall not be dumped down the khud or slopes but shall be

. subsumed in the construction of roads and the provision shall also be

made for disposal of unused debris in appropriate manner at suitable

and identified locations so as not to affect the ecology of the area

adversely and the debris shall be treated and landscaped using bio- |

engineering and other appropriate techniques and the cost of such

measures shall be included in the cost estimate;o-f the propose_d road';
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(iv)  all roads shall be provided with adequate number of road side drains
apd these drains shall be kept free from blockage for funoff disposals
and this run off from the road side drainage shall be connected with
tﬁe natural dréinage system in the area;

(v) alignment shall be selected so as to minimise loss of vegetal cover; b

(vi)  appropriate design standérds shall be followed whfle deéigning the
roads including mass balancing of cut and .ﬁll and avoidance of

unnecessary cutting.

(vii) Notice shall be given about all fault Zones and land slide zones alqng :

the roads indicating the beginning and end of such areas.

(20) Natural Heritage.- The sites of valuable natﬁral heritage in the Eco-
sensitive Zone shall be identiﬁed, particularly scenic beauty, confluence
points of river, water falls, pools, springs, gorges, groves, cavés, open
areas, wooded areas, points, walks, rides, bridle paths etc. and plans for
their conservation in their natural setting shal! be incorporated in the Zonal
Master Plan. All the gene pool reéewe areas in the Eco-Sensitive Zone
shall Be preserved. The State Govemment shall draw up proper plan for
their protection and conservation within one year from the date of
publication of this Notification. These plans shall form part of the Zonal
Master Plan. Guidelines .and regulations shall be drawn up by the State

- Government to regulate building and other activities around the heritage
structures so that the special characfer and distinct ambience of the

~ heritage site and area are maintained.
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Man-made Heritage.- Buildings, structures, artefacts, temples, streets,

areas and precincts of historical or architectural or aesthetical or cultural or

envirdnmen_tal significance shall be indentified and plans for their

© conservation, shall k- prepared within one year from the date of

_publication of this Notification and incorporated in the Zonal Master Plan.

Guidelines and regulations shall be drawn up by the State Government to
regulate building and other activities around the heritage structures or sites

so that the special character and distinct ambience of the heritage structure

orsite and area are maintained.

f

3. Activities to be prohibited, regulated or permitted within the Eco-sensitive Zone:

(a) Prohibited activities in the Eco-sensitive Zone: The following activities shall be

prohibited within the Eco-sensitive Zone:

(i

(i)
(iii)

River Valley projects: Setting up of new hydro-electric‘ power . plants
(dams, funneling, and cohstruétion of reservoir) and expansion of existing
p]ant§ on the river Bhagirathi and all its tributaries from Gaumukh t6
Uttarkashi except micro or mini hydel power projects, Which would serve
the energy needs of the locﬁl communities, subject to consent of the gram

sabha and all other requisite clearances;

“abstraction of river water for any new industrial purposes;

Mining of Minerals and stone quarrying and crushing: all types of

mining (minor and major minerals), stone quarrying and crushing except

-for the domestic needs of bona fide local residents. The limited mining,
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stone dﬁérrying and crushing shall be bésed on site evaluation, prmiided
that such activities are not done on_existing steep hill stopes or areas with
high degree bf erosion, spring lines, ground water recharge areas. Thé
Monitoring Comfnittee shall be the authority to grant such special

permission.

Note: bona fide local residents means someone who is residing in that area for an

(iv)

V)
(vi)

(vil)

(viii)

(ix)

uninterrupted period and who is on the electoral roll as on date of this
Notification, together with his minor children. -

Commercial felling of trees: Commercial felling of trees and setting.up
of any wood based industry in the Eco-sensitive Zone, except local
acti-vi'ties and liv.elihoods which include Wood collection, coftage industry
like bamboo basket subject to consent of the gram sabha and alllother
requisite clearances.

Setting up of saw mills.

Commercial use of firewood.

Polluting Industries: Any new highly poiluting industries and expansion
of existing such industries;

Sewage and industrial effluents: Discharge of untreated gewage and
industrial effluents. However, treated sewage and industrial effluents
meeting the water quality ste_mdard shall be permitted;

Use of plastic carry bags: Use of plasti_c bags in shops, cofnmerbial
establishments, tourist spots etc. and manufacturers, wholesalers,

distributors, retailers etc., selling products in‘non-biodegradable containers
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_ shall implement a scheme for the buy back and recycling of their
| containérs and/ or packaging.
(x)  Hazardous waste processing units:‘ The industries processing _f.he
| hazardous waste as provide-:d“in thel Hazardous Wastes (Management aﬁd
Handling) Rules, 1989 as amended from time to time.
(b) Regulated activities in the Eco-sensitive Zone.- The 'followin’g activities shall be
regulated in the Eco-sensitive Zone as per the prevalent -acts and rules.
i . Wafér.-- (1) the éktra&i_on of grot'md water shall be permitted only for the
e fagric;ultural and doméstic consumption of the hona fide occupier of the plot and
' the sale of ground water shall not be permitted except with the prior épproval of
the State Ground Water Board; (2) all ‘steps .shall be taken to prevent -
* contamination or poliution of watef including from égriculture;_
] (ii)  Trees.- There shall be no felling of trees either on forest, Govemmeﬁt, reveﬁue or
private lands, without the prior permission of the State Government in case of
forest land, and the respectivé District Collecﬁ)r in case of Government, revenue
and private land, granted in- such manner as may be‘ laid down by.the State -

Government.

¢ security.

b (iv)  The plantation of pine trees in the Eco-sensitive Zone.
R (v)  Introduction of exotic species

B (vi)  Establishments of hotels and resorts.

j (vii)  Erection of eléctri; cables.

. yees Gzfia-¢

(ili)  Defense installations and any other infrastructure development related to national
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(viii) Drastic change of agricultural systems.
(ix) éign boards and hordings.
- (x) Noise pollution.- the Environment"Departmént or the State Forest Department,

/
{

- Uttarakhand shall be the autiiority to draw up guidelines and regulations for the

control of noise pollution in the Eco-sensitiVe Zone; as per the provisions of the Air

(Prevention and Control of Poliutlon) Act 1981.

- (xi) Air Pollution.-The Environment Department or the State Forest Department '

Uttarakhand shall be the authority to' draw up guidelines and regulatio_ns for the

control of air pollution in the Eco-sensitive Zone as per the provisions of the Air

(Prevention and Control of Pollution) Act, 1981.

(xii) Discharge of effluents.- the treated effluent shall meet the provisions of the Watér ‘

(Prevention and Control of Pollution) Act, 1974; . . : o

(xiiiy’  Hydro-electric power plants.- The existing hydro-electric power projects shall

~ continue to operate with strict environmental compliance and social audit.

(xiv)' Solid Wastes.- (1) the solid_ waste disposal in Eco-sensitive Zone shall be carried out

as per the pr\ovisions, of the Municip_nl Solid Waste (Management and Handling)'

Rules, 2000 issued by the central Government vide notification number - 8.0. 908

(E), dated the 25" September 2000 and amended from time to time.

(2) The Monitoring Committee shall indentify sites for disposal of solid wastes and

its constructions as per the provisions of the Hazardous Wastes (Management and

_Handlmg) Ruies ]989 issued by the Central Govemment v1de Notification No. -

- 8.0. 594(5) dated the 28" July,1989 and amended from time to time.

N
t
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(3)-The local authorities shall-draw up plans for the segregation of solid wastes
into biodegradable and non-biodegradable components;
(4) The biodegradable material may be recycled preferably through composting or

‘vermiculture;

(5) The inorganic material may be disposed off in an en\fironmentally acceptable
~ manner at identified sites;

(xv) Bio-‘hm}eﬁiéafW‘aste.—' the Bio-Medical Waste disposal in the Eco-s_ensiﬁv.e Zone

. shall be carried out as per the provlisilons of the Bio-Medical Waste (Managément and
Handling)_ -Rules, 1998 issued by the Central Govemment vide Notification ‘No - SO
'63Q(E), daté& the 20" July, 1998 and amended from t;i'mé to time. |

=(xvi_) Vehicﬁlar Traffic: The vehicular movement of traffic shall l;e regulated an_d '
specific provisions shall be laid down in the Zonal Master Plan. Pending the preparation -
of the Zonal master plan and its approval by the Ministry of Environment and Fo.rests,- the

‘Monitoring Committee shail have powers to regulate traffic within the Eco-sensitive

Zone.
(xvii) Trekking between Gangotri and Gaumukh, -
(c) Eco-frilénfdly activities in the Eco-sensitive Zone.- Thé_fo]lowing activities shall be
promotéd in the Eco-sensitiv§ Zone; |
(i)  Rain Watef harvesting,
(ii)y  Organic farming. |
(iil) Green tech.nology.
(iv) Walking tourism.

(v)  Micro hydel projebts for local use.

| Wege aajia- N
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L ‘»'_(vi) Solar enérgy for local use.

(vii) Lbcal bio;resourcc based ihdustry.

.4'. Monitoring Comr’nit_tee.-
M)A éc;nimittee to be éalled the Monitoring C_ominittee to monitor the.compliance with
the provisfons of this notification i§ hereby coﬁstituted, in exercise of the powers
conferred by sub—sectidh '(3)_of section 3 of the Environment (Protection) Act, 1986 (29
of 1986). |
* (2) The Monitoring Committee shall consist of (a) not more than ten members. (b) the
- Chairperson of the Monitoring Commiﬁee shall be an emineﬁt person with proven.
managerial or administrative experiehc_.e gnd understanding of local issues and the other
members shall be:- | | |
(i) a reprgsentatiVe -:)f the Ministry of Environhent and Forests, Government
| - of India; |
(ii) two representatives: of __Non-Gfovemmenthl Organizations working ,i.n the
ﬁe_ld of . environment (including ﬁerits__:ge cor@servﬁtion)_ to be nom_inate‘d by
the Government of India;
(iii) _ Member Secretary, Environment Protéction and Po.llutiqr-l éontrbl Bbard, '
Uttarakhand; ., | |
(iv) senior Town Planner of the area;
(v) the Chief Conservator of Forests; Garhwal
- (vi) the repréSentgtive of State Iﬁ'_igatic"m Deparﬁneﬁi;‘ '

(vii) one subject expert in the field of en’vironm_ent andecology,
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~ (viii) the District Magistrate, Uttarkashi - Member Secretary.
(3) The meeting of the 'Monitﬁring Commit_tee shall bé convened quarterly.
(4j The activities reqﬁiring prior permission or environmental clearance shall be reférred
to the Ministry of Ehvironinent and Forests, which shall be the Competent Authority for
grant of such clearances as per the provisions of the Environment Impact Ass‘éssment
Notification, dated the 14™ ”Septermbe;‘ 2006 a's amended from time to time.
(5) The Monitorin g Corﬁmittee may also invite representatives or experts from ;:oncemed
Departments or Associations to assist in its deliberations de.pendingr on the requ_imﬁents

on issue to issue basis.

(6) For non-compliance of the provisions of this hotiﬁcation, the Chairperson or Member

Secretary of Monitorin.g Committee shall be the 'oompetent..ai.lthority to file complaints
under section 19 of the Environment (Protection) Act, 1986.

(7). The Monito_ring Committee shall sﬁb_mit its annual action taken report by the 31
March‘ of every year to tﬁe Ministry of Environrhent and Forests and the Ministry shall
give its dire_c-:tions from time to time for effecﬁve discharge of the functions by the

Monitoring Committee.

(8) The powers and functions of the Monitor'ing Committee shall be restricted to the

compliance of the provisions of this notification only.

[F. No. 25/3/2010-RE]

Dr. G V. SUBRAHMANYAM, Scientist ‘G’
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Annexure I1

Locations of Villages in Eco-sensitive Zone, district Uftarkashi, Uttarakhand.

, _ Elevation
S.No. | Village/Town name (m) Area (ha) | Latitude Longitade
1. Agoda 2428 214.09 30° 51" 13.2" 78° 29" 45.6"
2. Aleth 1785 99.59 30° 417 12" 78°29" 16.2"
3. Bagori 2762 1 83.98 31°2°51.6" 78°4577.2"
4. Bagyal Gaon 1558 91.85 30° 44" 30.6" 78°26° 37.2"
5. Bandrani 1599 61.79 30%48" 39" 78°37°9"
6. Barsu 2154 144.6 30° 50" 51.6" 78° 36" 45"
7. Bayana 2003 - 133.99 30°44° 13.8" 78° 33" 51"
8. Bhangeli 2016 160.37 130° 55" 15" 78°40° 46.8"
9. Bhancoli 2155 213.93 | 30°50° 54" 78° 28" 22.8"
10. Bhatwari 1649 327.28 30°47° 51.6" 78°37° 9.6"
11. Bhela Tipri’ 1639 63.18 30° 46" 55.8" 782377 19.2"
12. | Bhukki ' 2436 96.52 30° 517 55.8" 78°40°1.2" -
13. Bonga 1327 100.05 130°427 39" 78°26" 45"
14, Bongari 1654 54.03 30° 42" 354" 78° 28 47.4"
15. Dandalka 2413 92.06 30°51°42" 78°292.4"

| 16. Dansra 2640 68.99 30°51°22.2" 78°28" 34.8"
17. Dhanput 1833 113.7 30°41°24.6" 78°28 324"
18. Dharali 2485 99.98 31°2734.2" 78° 46" 49.8"
9. Dhwari 1799 94.33 30° 47 49.2" 78° 36" 32.4"

'20. | Didsari 1555 17311 [30°44°51.6" | 78°33729.4"
21. Dovah 1744 305.77 30° 41" 33" 78°27° 34.2"
22. Gajoli 1720 126.67 30° 50" 31.8" 78°26° 52.2"
23. Gangotri 3008 71.81 30°59° 41.4" 78° 56" 18"
24. Gawana 1316 131.94 30° 45" 38.4" 78° 28" 10.2"
25. Gorshali 1962 183.29 30° 47" 13.8" 78°36° 6.6"
26. Gyanja 1997 93.6 30° 45" 21" 78°25710.2"
27. Hinna 1455 256.56 30° 447 36.6" . 78°30"41.4"
28. Huri 2453 140.49 30° 54" 42" 78° 41" 19.2".
29. Jadung 4373 72 31°9°33.6" 79°2725.8"
30. | Jakhol 1927 101.78 30°46° 13.2" 78° 34" 36.6"
31. Jamak 1428 203.4 30° 44" 10.8" 78° 317 60"
32. Jaspur 2649 134.58 30° 43" 52.8" 78° 27" 21"
33. Jhala 2459 66.05 31°2°2.4" 78242 58.8"
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34. | Jodaw 2204 22871 | 30°45 10.2" 78° 40" 3.6"
135. | Jokani ‘1718 54.53 30°46° 44.4" - | 78° 35 59.4"
36. . | Joshiyara 1423 217.91 30° 44" 4.8" 78° 26" 28.2"
137. | Kamar 1993 | 85.78 30° 42° 24.6" 78°32°25.8"
38. |Kanath 1779 130.42 30°45° 7.8" 78° 32’ 23.4"
39. | Kankrari 1764 60.91 30°42° 21" 78° 28 552"
40. | Kishanpur 1725 154.5 30°41°282" | 78°30° 0.6"
41. | Kotiyal Gaon. 1454 162.52 30°.43" 0.6" 78°25° 52.2"
42. | Kumalti 1466 77.69 30° 46 11.4" 78° 35 58.8"
43. | Kunjan 2060 143.4 30°51° 27" 78° 38 22.2"
44. | Kuroli 1804 5923 . 30° 42" 48.6" 78° 28" 46.8"
45. | Kyark 2007 149.4 30° 49° 25.2" 78° 37 31.8"
46. - | Ladari 1111 117.9 30°43°27.6" | 78°26 25.8"
47. | Lata 1536 163.08 30° 46° 34.8" 78° 36" 24"
48. | Malla 1727 96.97 30° 47 24" 78° 36" 42.6"
49. | Mando 1220 13995 | 30°44° 17.4" 78° 27" 31.8"
50. | Maneri 1519 95.63 30° 44 40.8" 78°32°25.8"
51. | Manpur 11578 167.52 30° 41° 50.4" 78°29 1.2"
52. | Mastari 1705 1 83.52 30° 42° 49.8" 78°27° 57.6"
"[53. | Mukhawa 2925 21331 . |31°3' 24" 78° 477 25.2"
54. | Nalda Urph Bodhhar | 1672 290.44 [ 30°46 13.8" 78° 27" 51"
155, [Natin 2035 72.86 30° 48" 18" 78° 36° 10.8"
56. | Naugaon 2075 1123.19 30°51° 33" 78°26° 54"
57. | Nalang 4254 67.24 31°5° 36" 79° 0’ 51"
58. | Netala 1277 290.7 30° 44° 60" 78°29° 18"
59. | Nirakot 1615 153.97 30°43° 552" |78°28 11.4"
60. | Nesmor 2253 263 30° 47" 42" 78° 24’ 31.8"
61. | Ongee 1538 113.55 30° 45 12.6" 78°33" 3.6"
62. | Pahi 2331 3.88 30° 47" 55.2" 78° 35° 46.2"
63. | Pala Maradi 1727 304.37 30° 50" 27" 78° 37" 34.2"
64. | Pata 1338 80.93 30° 44° 50.4" 78° 26" 53.4"
65. | Pilang 2040 122.42 30° 46” 8.4" 78° 40" 2.4"
66. | Purali 2460 155.07 31°2° 25.8" 78° 42" 51.6"
67. | Raithal 1720 132.34 30° 49 9.6" 78° 36" 55.2"
68. | Sald Urph Maja Gaon | 1970 118.94 30° 45 44.4" 78°25° 8.4"
169. | Sanj 11579 176.77 30° 46" 1.2" 78° 35" 14.4"
70. | Salang 1794 158.21 30° 50° 36" 78° 38’ 15.6"
71. - | Salu 1864 89.75 30° 44” 45" 78° 35° 42"
72. | Sangrali- 1812 51.26 30° 44" 42" 1 78°26° 10.8"
73. |Sara 1424 63.82 30° 42° 0.6" 78° 28" 33.6"
74, | Sarag 1328 61.68 30° 427 222"

78°27"46.2"
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75. Sari | 1909 72.99 30°45725.2" - 78° 36 14.4"’_
76.- Saura 1467 150.67 30°45" 42.6" 78°35°45"
77. Seku 1905 217.58 30° 50" 10.8" 78° 27" 45"
] 78. | Silla 1766 111.6 30° 46" 13.8" 78° 38" 22.8"
79. Silyan 1509 55.47 30°43°37.8" | 78°27 33"
| 80. Siror 1363 268.62 30°44°49.8" -78°28742.6"
-1 8. Sukki- 2642 105.98 31°0° 39" 78°42744.4"
82. Sungar 1993 | 62.88 30° 53 43.2" 78° 40" 44.4"-
83. | Syawa 2145 88.25 30°43" 58.2" 78°35" 54"
84. - | Thalan 1481 87.34 30°42" 13.8"- 78°28" 7.8"
85. | Tehar 1884 150.24 30° 51° 594" 78°39" 7.8"
86. Tiloth 1099 60.4 30°43" 43.2" 78°26" 52.2"
1 87. Uttarkashi 1241 #N/A 30° 44’ 00.92" 78°26"21.41"
1 88. Uttron 1290 131.7 30°47° 204" 78° 26" 46.8"
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TfSd ITETT (1) BT T&T Rl FT TART FXd g0, UL Afag=dr | Haferfaa gerras #3ar1 &,

ERILE

o dT2 ¥,

(=1) @T (12) % T o, Fwforfaa @ w@r S, q9iq:- “(12) A=t agrarsEr §
START § g ITARN S| anmEE! &1, FU, J0F IR0, SAE T o7 S& &M -gha
SR H & aRada Tai =67 STos, fema o & sr=tors 7grisET i 39 a8 & | &l
et § HHT AT T G FF i AGHT g7 Tl g g8 THE T Ahfgd AT TP LT
Tfed AT ATt 3T o FAATar &= & [AH & qrF-8a7d 5T T 6l Td TTHId 6 dJ12F
TATALONT TATAT F FLTAT 3T I UL TAHedl o 6T AT Feh AT &7 A7 gHEIT1"

(=) @<= (14) F T 97, Haffad @ w@r ST, seid:-

“(14) ATEFAT % @ (12) T a7 A0 A, 1980 (1980 F7 69) ¥ siqfaw Iuaei %
LT T2 gU B & STH A &, F e aArfe | Arg wiontiss Fw aw gein”

(3) @= (16) & &1 oz, fawferfaq @ war sroa, sruiq:-
“(16) TETET @aATAT T fershre e Heeq:
(i) SATHTorF FETATSIHT TBTET SATAT 6 &A= &l MG FHT ST forawre Fi rqafa qg1 & ST

(i)

(iii)

@iv)

“TopefT T T ater et § s off AT Al AT SITueT Av UE e S et 1 "gasT
ST IT F6d @l | " aTel &3l 9% AT g Y TS AT g ITdAey JaAT+H
HTEAT o ST 9T TgATH i T TIH AT GRATU AT Feld hf 3¢ =W a1er gl 3w
ATATIeH HTHAT H THETT & ATH 6 (o0 AqeadTcds® GRA1 Hl TAaoiag T9al &
AT eaTT & A1 AT ST ' S AT IR "igd el YR 6 AT
HATAAT o TUHT T TH TG o [AhTE | IcT I aTel Irord SATAT [ AT ST o mT”

g REe s arfursas sraea o iy STt oY oSttt arer &=t § 9T 79T 7
oo™ SUTETERaTel F W gl T ST 9ATELOr HETd Heieer arrer fi

FHIEA & At foq g
TR e faehT-gadt ST % S0 § STl TgIet ®erd | ariefeqfasnt eafq oY s o =i §
TAT ATRITAT BT STl g, UH Ferdi &l TATEOT TATET & qHi=d oreqaq § foram

STTUAT ¥ |TaSis &5 Oigd deald qEhlT & aTed HATATT 6 a1 qeqe § 3ft=a
IUATLCHSF 3T 1 foram sroam|

CSHL- "BF FrEGHAT  JAITT] # [0, " @21 GgIST e #T ag g9 gHIT ST AE U
14496 (977 2) 1998 & T 130 & (397 79T & 9319 &7-1297-13%911 § qeaga gaz d417
qrF=T 1 3977 F [T 1T qr

(@) @ (19) &, IT-@< (i) F w7, e g w@r s, sraiq-

(@

"grerforsh HETATSIAT H rier g1 % srewefi wga gu e wewt w6 fHeaw av wier
afgd arifEurfadt gast S\ § sMte a5 atgd Rt € a2+ & et & foro 21"
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"HETw HEEST § oA g1 & Tedefid B gu e ag+i &1 fAawaw a1 Aier afga
arreferfaeht Haal ST o STHTierd 92 afgd e Wl JSF & | =qi & forg 81"

(1) &< 3 #:-
(1) @ (F) ¥, IT-ET (v) % ¥ 9T, HEterfad @ w@r ST, sa7id:-
“(v) T2 e Tt Y s
(3m) &= (@) H,
(i) 39-w% (i) * o u, Mwforfea Su-ge @t S, soiq:-
(i) Tr.-(1) "ot HY Tt i SgAfd Faer ST F TS ST F F ST 7 ST
& [orT SiiT ATa s+ STATRAT GEATAT A ST o0l (dehl & (7T AT STTHT NI, ST JRRTT

ST ATE % qd SATHIET & FATAT STTAT T2 &F ST
(i) ST-w= (vii) F T 97, Mot ST-de T S, Sq9iq:-

"(vii) Ta=[T Faeq w1 [T, IU-FEAET, TEEHT X F7F Hafad gAarar ar= Hif TrEr i
AT GLAAT T TATIAT TATGOTT FHATT % I FALTAT | 97 TATAT T SATOIAT AT 396
3UIq fashed & AT 9T AT 2R

(1) ©T () H,- IT-TE (vii) F TETq, Faferiaa g siaeiud o s, staiq-

"(viii) TATHTT, raar e, e {=TE, ST, ShaAt, @rer EaT ST 7 T i
TP AT AGEAAT F HaATerd FHTAT [ TATALO0T FATT & IT=Id Teqq= & q71 3T I
ST fasedt & T qrefe 3T S

[®B14. U. 25,/3 /2010 SUESIE (SsgATA-1)]

dferd dYR, dsifvie S

foeqor- ot sferg=aT ATea & TSI, SHTETO 9 11, 9TeT-3, Y- (i) § 1.3, §.2930 (31)
FT AE 18.12.2012 il THTIAT 6T T =7

MINISTRY ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 16" April, 2018

S.0. 1656(E).—Whereas by notification of the Government of India in the erstwhile Ministry of Environment and
Forests published in the Gazette of India, Extraordinary, Part-II, Section 3, Sub-section (ii), vide number S.0.2930(E),
dated the 18th December, 2012 (hereinafter referred to as the said notification), the Central Government notified entire
watershed area of about 100 kilometres stretch of the river Bhagirathi from Gaumukh to Uttarkashi covering an area of
4179.59 square kilometres as the Eco-sensitive Zone thereby prohibiting, regulating or permitting certain categories of
activities in the said Zone;
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Whereas, a number of representations have been received from various stakeholders to allow activities that
promote sustainable development while ensuring environmental protection in the Bhagirathi Eco-sensitive Zone;

And whereas sub-rule (4) of rule 5 of the Environment (Protection) Rules, 1986 provides that notwithstanding
anything contained in sub-rule (3), wherever it appears to the Central Government that it is in public interest to do so, it
may dispense with the requirement of notice under clause (a) of sub-rule (5) of the aforesaid rule;

And whereas the Central Government is of the opinion that it is in public interest to dispense with the said
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the aforesaid rules for amending the said notification.

Now, therefore, in exercise of powers conferred by sub-section (1) read with clause (v) of sub-section (2) of
section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby makes the following amendments in the aforesaid
notification, namely:-

(1) in paragraph 2,

(A) for clause (12), the following clause shall be substituted, namely:- “(12) No change of land use from green uses
such as horticulture areas, agriculture, tea gardens, parks and others like places to non green uses shall be
permitted in the Zonal Master Plan, except that strictly limited conversion of such lands may be permitted to
meet the local needs including civic amenities and other infrastructure development in larger public interest and
national security with the prior approval of State Government with due study of Environmental Impacts and
complying with their mitigation options and subject to finalisation of Zonal Master Plan”.;

(B) for clause (14), the following clause shall be substituted, namely:-

“(14)There shall be no consequential reduction in Green area such as forest area, agricultural area, etc. subject to the
provisions contained in clause (12) and the Forest Conservation Act, 1980 (69 of 1980) as applicable.”.;

(C) for clause (16), the following clause shall be substituted, namely:-
“(16) Development and Protection of hill slopes:
(i)  The Zonal Master Plan shall indicate the areas on hill slopes where development shall not be permitted.

(i) No development shall be undertaken in areas having a steep slope or areas which fall in fault or hazard
zones or areas falling on the spring lines and first order steams or slopes with a high degree of
erosion as identified by the State Government on the basis of available scientific evidence and in
exceptional cases infrastructural works for the benefit of community may be undertaken with proper
study of the Environmental Impacts and taking appropriate mitigation measures arising out of such
development in consultation with the line Ministries of the Central Government including Public
Consultation.

(iii) Tourist resorts and commercial complexes shall be located in areas with surplus water and electricity,
in consultation with Gram Sabha and existing users and with due approval of State Environment
Impact Assessment Authority.

(iv) The places in the Eco-sensitive Zone where cutting of hills causes ecological damage and slope
instability in adjacent areas, such cuttings shall be undertaken with proper study of the
Environmental Impacts and taking appropriate mitigation measures in consultation with line
Ministries of the Central Government including Public Consultation.

Explanation- “For the purposes of this notification, "steep hill slope" shall have the same meaning as
assigned to in categorization in IS 14496 (part 2):1998: Indian Standard for Preparation of Landslide
Hazard Zonation Maps in Mountainous Terrains-Guidelines.”;

(D) in clause (19), for sub-clause (i), the following sub-clause shall be substituted namely:-

“(i) for construction of any road including un-tarred road in the Eco -sensitive Zone (including the extension or
widening of existing roads subject to inclusion in the Zonal Master Plan.”;

an in paragraph 3,-

(A) in clause (a), for sub-clause (v), the following sub-clause shall be substituted, namely:-

“(v) Setting up of new saw mills.”;
(B) in clause (b), -

(i) for sub-clause (i), the following sub-clause shall be substituted, namely:-
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“(i) Water. - (1) The extraction of ground water shall be permitted only for the agricultural and domestic
consumption of the bona fide occupier of the plot and also for institutions of public utility and the sale of
ground water shall not be permitted except with the prior approval of the State Ground Water Board”.;

(ii) for sub-clause (vii), the following sub-clause shall be substituted namely:-

“(vii) Erection of Electric cables, setting up of sub-stations, transformers and other related infrastructure
and establishment of communication infrastructure shall be established with due study of Environmental
Impacts and complying with their mitigation options.”;

(C) in clause (c), - after sub-clause (vii), the following sub-clause shall be inserted, namely:-

“(viii) Works related to re-construction, disaster mitigation, lift irrigation, hospitals, schools, food go-
downs and other social and national security infrastructures shall be carried out with due study of
Environmental Impacts and complying with their mitigation options.”.

[F. No. 25/3/2010-ESZ (Vol-1)]
LALIT KAPUR, Scientist ‘G’

Note: The Principal notification was published in the Gazette of India, Extraordinary Part II, Section-3, Sub-Section (ii)
vide S.0O. No. 2930(E) dated 18.12.2012.

Digitally signed by RAKESH

RAKESH SUKUL ISJLaneL:J;m 8.04.26 19:24:24

+05'30"

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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There is this fullness of life awaiting the
soul - but one must allow the life
to aspire more and more to the Divine, to
be lifted unto the Divine. This is my
message wherever one may be.
G.
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INTRODUCTION

Located in the Himalayas, in Garhwal, Arya
Vihar Ashram is a spiritual community where

sadhaks do their sadhana under the guidance of
G. Aditya.

In the tradition handed down by our Rishis,
action forms an integral part of the sadhana.
Daily work, duties, meditation, games, study and
community living form our activities and the field
of sadhana.

The objective 1s “To reach, to realize, to unfold, to
manifest the Divine and bring it to its Dynamic
Fulfillment through a Complete Development at
all levels.’

This booklet outlines the daily routine of sadhana
and contains a brief description of our various
activities.
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LOGO AND SYMBOL

The upward and downward moving triangles forming
together an hourglass on the outside represent the ascent and
descent of the Infinite — Eternal — Timeless process of
manifestation through the endless movement of sadhana, of
hourglass Time. The triangles penetrating into each other are
equilaterals, their sides representing equanimity, equilibrium
and equipoise. They represent power and energy, and together
the process of sadhana — the ascending and descending
movement of the Force, the Kriya. Because of the way they are
positioned they form a Diamond Vajra in their middle.

The Diamond Vajra formed by the two triangles in the
inside represents pure light; that remarkability — the multi-
hued, the many multi-coloured, the many-sidedness, multi-
directions of the Soul. The Vajra is the thunderbolt weapon of
the Gods representing power and strength of the Gods. So too
the Diamond, the strongest substance in nature and the most
precious, the adornment most fit for the Gods. The Diamond
Vajra therefore implying the adornment of the multi, many-
sided skills, powers and strengths of the Gods — the Godliness,
and the ultimate endless destiny of the evolutionary
manifestation of the soul. The Diamond Vajra is
representative of the versatility of life — the multiplicity,
reflecting all the various sides, colours and hues of a creative
consciousness — the dynamis of the Soul with its source in
equanimity (evenness of mind and temper), equilibrium
(balanced state of being) and equipoise (state of being
gathered) as it is formed by the equilateral triangles. Dynamis
— action from and in equanimity, equilibrium and equipoise.
The poise is never lost in action. Poise in action. Divine poise,
Divine action.

Within the formed Diamond Vajra is the inner Sun
Circle, Sun Sphere, the Immanent, your Divine Heart which
represents the circle of the Power of God — Sphere of God that
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begins to emerge from within and manifest without, the whole
sphere — the whole reality — God is all. There is nothing
outside the sphere — God Sphere, AtmaSphere. Atmosphere.
God Atmosphere. It represents the Truth of God in the heart.

And within this circle is the constant burning flame
which represents the flame eternal of the Soul, the Soul-fire
aflame constantly burning, living in it — reaching out for this
manifestation without stop and manifesting it through its
many-sidedness of God manifestation. The burning flame also
represents your longing and intensity for the manifestation.
It is an eternal flame contained in the simple earthen lamp
and yet not bound by it.

The earthen lamp represents the physical body, the most
material plane — the earth body of God — the temple that
holds, contains and carries the Soul-flame for the
manifestation of the Divine in the embodied existence and
condition, even so at the most material and physical level.
That is why it is made of the earth. So it implies the
manifestation at the most material level on the earth plane.
It is also indicative of the earthiness of the soul, its simplicity
and innocence of Being. The lamp is your body with the
eternal soul-fire flame as the living resident burning in it
constantly for a continuing transformation and a greater and
greater manifestation — therefore the appreciation of the
sacredness of this earth and the sacredness of your body. This
body the temple — not for pampering rather to be exalted from
within. This body as an instrument of God wherein the Divine
Flame continues to burn. Thus this body and this earth
wherein the Divine is to manifest.

So you can see the contrast. The earth seemingly so
fragile and ever changing existing in the domain of the
relative and yet within it is contained the FEternal, the
Permanent. It is all energy and form with its origins in the
Eternal. So it too is Eternal. There is only the modification of

106



the form in time through an evolving time and process. So this
body through this evolving process of sadhana continues to be
modified and transformed for a greater and greater
manifestation. That includes the subtle bodies too because
they are all interfused, interconnected, and integrated.

The pillars supporting the triangles, the whole process of
sadhana as 1t were vrepresent impeccability, integrity,
intensity and commitment to seeking after the True. They are
the pillars of strength without which the required
transformation and therefore the Divine manifestation is not
possible.

All this is within the larger Circle, which is The Divine
Supreme, ParamAtman, The Transcendent, The Absolute, The
Everything, The Reality, which i1s also you at the individual
level. So the Supreme is the basis for all manifestation, for all
creation. It is the manifestation. It is the creation and it is
the beyond. It is in you, it is you. The Circle also represents
wholeness, completeness and the unfolding nature of the
Reality like the lotus in full bloom.

The whole symbol is a geometric pattern. It is a mandala
— a mystical hologram. It is a yantra. It is a power symbol.

So the symbol represents you in mandala form — in
yantra form. The symbol — the logo is not mere line diagram.
If you were to only see it from meditation you would see it as
a living and breathing reality — the flame moving, burning
Bright — Brilliant and Luminous.
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ASHRAM RHYTHM

COMMUNION RHYTHMUS

Brahma Muhurtam Yoga Parva — Divinus
0400

Meditation.

Usha Yoga Parva — Dawn - Sacramentum
(Morning - Freshness)
0530 (summer) / 0600 (winter)

Awakening — Greetings. Greeting Self and Creation — within and
without. Greeting the Joy — ever-present Joy that is within us and in
all things — in Creation. Greeting and meeting with our Soul the
waking of Creation — the sound of birds — the freshness of the
morning — all Creation’s Creatures. Awakening to the Divinity
everywhere, within us and without. Awakening to a New day to New
life. Wake up and Greet the Soul Divine. Wake up to meet God and be
rejuvenated in the Whole of your Being, in your every pore. Breathe
in the Freshness, breathe out the stale. Breathe in the New, breathe
out the old.

Vajra Yoga Parva — Dynamis
0600 (summer) / 0630 (winter)

Warm-up body movements/ Trataka in preparation for
Asanas/Pranayama, Breathing Kriyas — Chants, vigorous and
otherwise/ strong body dynamics — movements matching music. Vajra
Shout/ Vajra Clap/ Vajra Dance and relaxing, softer movements with
matching soothing music. Body dynamics — Surya Mudra/ Surya
Namaskaram — body dance and breath synchronization. Breath and
body synchronization movements — through this harmonizing and
unifying the whole Being — reaching to ‘quiet harmony’ in and of the
Being.  Pranayama, Breathing Kriyas like Kapalabhati,
(Kapalabhatti), Agnisara, Akasha, Bellows breathing, Bhastrika,
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Energizing Vigorous breathing, Sphurtika, and Harmonizing
Rhythmic breathing, Santulika. Staying with the harmony and
therefore reaching to Meditation. (Always room and scope for
introduction of new forms or new kinds of work through body and
breath as also continuous evaluation and therefore evolving
modifications and meditations.)

Prasadam Yoga Parva — Grace
0800 (summer) / 0830 (winter)

Mantra/ Breakfast.

Adhyatmikam Yoga Parva — Spiritus
0900 (summer) / 0930 (winter)

Assembly/ Work Meeting, Satsang, Discourse, Debate, Talks,
Question and Answers, Readings, etc.

Vira Yoga Parva - Braveheart (Courage)
1000 (summer) / 1030 (winter)

Work as Meditation. Work as Worship — Worship as Work. Practice of
Karma Yoga, Yoga of Action, Seva, Service, Self-Offering — Devotion
through karma/ action to the outside — Ashram, Environment etc.

(More Environmental as opposed to Intromental, and yet
introspecting and inner watching all the time, finally the integration
of both — becoming One, Whole and Complete).

Madhyantra Yoga Parva — Zenith
1200 (summer) / 1230 (winter)

Quiet Meditation/ Introspection for 10 to 20 minutes at the workplace
with the help of Breathing.

Dhyana Yoga Parva — Meditatus
1400 (winter) / 1430 (summer)

Sitting Meditation.
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Prasadam Yoga Parva — Grace
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Mantra/ Lunch.

Vishram Yoga Parva — Repose
1530 (winter) / 1600 (summer)

Yoga Rest.

Mangala Yoga Parva — Benignus (Benevolence)
1600 (winter) / 1630 (summer)

Activities more subjective although it is to be remembered that all is
connected — Subjective and the Environment, Environment and the
Subjective. Study, Sports, Play, etc.

Sandhya Yoga Parva — Sanctus
(Evening - Evenness — Equanimity)
1800 (winter) / 1830 (summer)

Group Learning/ Study, Readings, Audio Talk, Web-Site, Video.
Prarthana — Prayer, Chants, Kirtanam, Bhajanam, Contemplation.

Dhyana Yoga Parva — Meditatus
1900 (winter) / 1930 (summer)

Meditation.

Shanta Yoga Parva — Tranquillus (Silence — Peace)
2200

Nidra, Sleep.

*Madhyantara Yoga Parva, Ratri (Night) — Nadir
0000

Meditation.
*Advanced Sadhana.
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MOTHER NATURE AND THE ASHRAM

From the  time of  the
Upanishads which were
written in deep forests to the
present, Indian Spirituality is
closely bound in a profound
and deep appreciation for
Nature and wildlife. At Arya
Vihar we have made our area
into a haven for trees.

Besides the hundreds of trees
we have planted, we let all the
wild berry and other bushes
grow; as a vresult it is a
veritable paradise for birds.
Sightings in the Ashram
include the Monal, Khalij
Pheasant, Paradise flycatcher,
migratory ducks, and orioles.

The Ashram grounds with a Rainbow

X

The Ganga flowing through the Uttarkashi Valley
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WILDLIFE

We are deeply concerned about the trauma wildlife is facing in
the current scenario with rampant destruction of habitat in the
name of development.

Recently we adopted an orphan goral found in the nearby hills
in the quest for eventual rehabilitation.

We see a wide range of stunning moths
and butterflies throughout the year

.

A Great Himalayan Barbet
photographed in the Ashram

The Great Himalayan Blue Magpie
photographed in the Ashram

10
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This pair of mating snakes was seen near our tents

We also assisted the forest department in the release of other
goral kept by them in an enclosure. Leopards, jungle cats,
porcupines, weasels and even the occasional bear are welcome
visitors.

We have snakes that are protected and even a regular jackal
family that is visible around the Ashram in the winter.

Feeding Indy, our orphan Goral
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ASANAS, PRANAYAMA AND BODY DYNAMICS

The daily
routine
includes
morning
asanas and
silent
meditations
both in the
morning
and
evening.

Jagriti Kriya

12
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MEDITATION, SATSANGS AND STUDY

Satsang and Meditation on Gurupurnima Day

As part of the spiritual endeavor there are also readings from various
texts such as Gita, Yoga Vashisht, etc.

*35‘.' <
Satsang in Panchmadhi

13
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Satsang and Meditation on Gurupurnima Day

Satsangs with our Teacher give sadhaks the opportunity to
put direct questions. Through talks and answers guidance is
given for sadhana. This interaction forms the center of our
spiritual practice.

Meditation in Pushkar
14
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COMMUNITY LIVING

Morning Assembly

Ashram life is essentially community living and we feel that
such places are the experimental grounds for future living
where humanity will live in large harmonious groups without
plundering the environment or each other. Interaction with
the other provides a continuous field for sadhana and it is a
continuous challenge for people of different cultures,
temperaments and social backgrounds to come together and
live in harmony with Spiritual growth as the sole objective.

Daily work meeting

15
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The daily routine including gardening, cooking, cleaning,
work meetings etc. teaches us co-ordination and harmony.

Cooking the afternoon meal Young and old join in a game of volleyball

The growing library, cinema, games, walks and other such
recreational activities form the other part of community
living and all together teach us to live in harmony -
balancing the Individual to the Universal.

A trek in the mountains

16
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CONSTRUCTION

Most of the construction activity including design,
architecture, and structure is done by sadhaks themselves.
Our buildings are made in an eco-friendly manner using
organic materials like wood, lime, brick and mud. We are
continuously experimenting in structural design to make
earthquake proof houses since Uttarkashi is a high risk zone.
Our deep appreciation for local architecture such as slate
roof, carved beams and pillars has led us to incorporate these
elements in our designs.

Sandpapering the pillars Fitting the step-bridge
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ASHRAM PRODUCE

The Ashram makes natural handmade
soap that 1is eco-friendly and non-
polluting. The entire process is manual
with no energy consumption. The soaps
are 100% vegetarian with no added
colours, chemicals etc. We use locally
grown ingredients.
The soap packaging is also natural as
we use no plastic whatsoever and our
; =5 Sow gift boxes are
™ made from
recycled paper.
Thus we preserve
the purity of our
campus and also

alternative.

The final product —
Soap gift boxes, soap bars

PUBLICATIONS

The words and talks of our Teacher
and Guide are being recorded and
transcribed by the sadhaks with a view
to publication for the Dbenefit of
humanity. Besides regular publishing
on our website we have published two
books and audio CDs; others are in the
pipe line.

The Ashram has also made a
documentary film, ‘Tripathagamini’ on
the Ganga which deals with culture

18

Pouring soaps into the mould

provide to the world an eco-friendly

SADHANA
& GROWTH

G. Aditya

Published books



and environmental conservation of the endangered river.

SOCIAL ACTIVITY:
THE LARGER COMMUNITY AND THE ASHRAM

The Ashram is primarily a field for sadhana and our daily
programme is open to all who would wish to participate and
have the sincerity, dedication and spiritual drive. Locals and
people from across the
globe are part of our
community. We  have
provided education and
an opportunity for some
local children to stay in
the Ashram in the
gurukula tradition.

We have also provided
assistance for them to
participate in
mountaineering activities
with the Nehru Institute of Mountaineering, Uttarkashi.
Serious environmental issues like dams on the Ganga etc,
have motivated us to take up these issues for the preservation
of Culture, Environment and Water sustainability for the
present and future generations. Through soap-making and
other activities we provide some employment and try to
employ women or others in a difficult situation on priority.

e

A meeting with local village women

The president meeting local villagers in Huri village

19
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P. (Priyadarshini) President

20



Do you not see the waters of the rivers and the
streams — where do they begin?

They begin with a drop — but they have faith
that one day they will be the ocean.

G.

21
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ARYA VIHAR ASHRAM

GRAM SAINJ, BISHANPUR
UTTARKASHI 249194
UTTARAKHAND

POSTAL ADDRESS
ARYA VIHAR ASHRAM
P.O. Box No 7 G.P.O.
UTTARKASHI 249193
UTTARAKHAND
INDIA

TEL. +9101374236221
MOBILE +919927561512

WEBSITE www.aryamaan.org
EMAIL ADDRESS aryavihar@gmail.com

All rights reserved.
© Aryamaan Productions 2013
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P
Waste Warriors Society
136/2/2 Shivam Vihar,

Rajpur Road, Jakhan,
REDUCE RE-USE RECYCLE Dehradun, Uttarakhand - 248001

Name of Issuer: Waste Warriors Society
Date of Issue: 25th October 2022

TO WHOM IT MAY CONCERN

This is to certify and acknowledge the efforts made by Arya Vihar Ashram towards solid
waste management in the remote areas of Uttarkashi, Uttarakhand.

Arya Vihar Ashram, Gram Sainj, Uttarkashi has been transporting their segregated ashram
waste from Uttarkashi, Uttarakhand to our Material Recovery Facility at Dehradun,
Uttarakhand periodically since 2018, where this segregated waste is further processed and
sent to the respective end-recyclers for recycling.

Waste Warriors Society appreciates and encourages these efforts to ensure proper
disposal of waste being generated in the Indian Himalayan region.

For Waste Warriors Society
Date: 25th October 2022
Name: Yuvraj Singh
Designation: Plant Manager

1=

Waste Warriors is registered under the Indian Societies Act 1860 - Number 243/2012-2013
Registered Address: 24 Pritam Road, Dalanwala, Dehradun, 248001
Phone: +91 78952-67144 Email: info@wastewarriors.org Website: www.wastewarriors.org
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o 7/he CLEAN HIMAILAYA Society (Regd.)29

CLEAN Dedicated to Preserving the Sanctity and Cleanliness of the Ganga and Himalayas and Reducing Global Warming
himalaya

(Winner World Bank IDM 2007 Award)

20th September, 2022

To Whom It May Concern:

This is to certify that Arya Vihar Ashram, Gram Sainj, Uttarkashi has been transporting their
segregated, inorganic waste from Uttarkashi to The Clean Himalaya Society workshop (for

inorganic waste collection and storage) in Tapovan near Rishikesh periodically since 2010. This
ashram is the only institute from Uttarkashi bringing their waste to us.

The inorganic waste The Clean Himalaya Society collects, primarily in Tapovan, is collected by
vendors from Haridwar for further processing and recycling.

As we are dedicated to preserving the sanctity and cleanliness of the Ganga and Himalaya, we
appreciate and encourage any institution who shares our concern and love for this holy region.

Yours sincerely,

Feor The Clean Himalay

4’-&,’6._/)’)\_,:__ CK«W* CL,"\JAfO an (‘m«t’(eL

Secretary
28 Lo pLorboan_;20 22

Om Kutir, The Divine Life Society, P.O. Sivanandanagar 249 192 Distt - Tehri-Garhwal, Uttarakhand (INDIA)
Mob : 9897946696 E-mail : amritarupananda78@yahoo.com Website : www.cleanhimalaya.org
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; District Uttarakashi -
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Sub: Compiaint against Arya Vihar Ashram, village Saunj, Gangotrl Road,

Uttarakhand

Sir,

SuNnRAM Upyog, A Soar MLANUFACTURING UNIT WITHIN ASHRAM i
'The Arya Vihar Ashram is engagred in illegal activities of the money-making unit by
establishing Sundram Udyog, a soap manufacturing unit within Ashram itself.
They admit on their website as below
?

https://aryamaan.in/

aﬁmﬁaﬁﬁm%mﬁqg

: 1

(

o
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facial creg
m, Body Butter. They declare it on their website — “Sundram(Ashram

Products)”. The site itself says, ““Made in the Himalayas”. They say on their website
SOAPS, BUTTERCREAM and other such beauty products are made from vegetables
and fruit procured from the ashram, using the cold process method. We ke
bring to your kind notice that the cold process method use sodium hydroxide
which is a Base in' chemical terminology, is mixed with oil, fatty acids for

S gos
aponification. Wastewater from soap and oil making unit represents a heavy T
pollution source on their receiving water body.

As the ashram is on the bank of river Ganga in village Saunj whichis a controlled

Eco-sensitive Zone, where such a heavily polluting industry is strictly prohibited.

See the side below, which is from their

website showing the soap industry with

the name - “Sundaram”

+ SUNDARAM &

WWW sundaramhandmadesoaps.com
_____——'———
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Se |
condly, we 3| know historical

forei ly how various NGOs, particularly those who received
eign funds Were involved j

' n stalling the development projects undertaken by
either State or Central Gover

. nment of India until the Ministry of Home Affairs !
eci
ded to plug loopholes through amendments in FCRA 2020.

In the
above context, we would like to take cognizance of a person named Hemant
Dhayani fmm Arya Vihar Ashram located in Uttarkashi.

HEMANT DHYANI AND ARYA VIHAR ASHRAM

-The ashram to w}hich Hemant Dhayani is affiliated is - Arya Vihar Ashram, Uttarkashi -
Gangotri Rd, Didsari, and Uttarakhand —~ 249194. This is registered as a trust and
claims to be a yoga and meditation céntre. It has FCRA reg. No. 347980008.

Hermartt Ofyarti also aarms fnimself to be a member of the High Power Committee
(HPC).

We believe they are misusing foreign donatiohs. As per its FCRA returns filed they
have only spent on »food and maintenance within the ashram under the head, ‘A’
“social purpose”. They are putting large proportions of donations as FD’s. They
have not spent-a single rupee for the people and the village where it is
situai:ed. As per FCRA rule, the foreign contribution is to be spent for prgdefined

purposes only. FCRA prohibits parlking foreign maoney in Fixed D s,

A 5
We also believe they have used in the past and are still using foreign funds to halt /s
& :

projects of national importance.

Wyﬁmmmﬁﬁﬁ

fﬂ(’"q '
/@ '
T v g A

e 5 ﬁr“ﬁm
| VR, SR
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SR A G EL ST L e ] ‘
= ' AL & 2 E eI Ty . Taals | Sign | commen!

i _—.#-———'—‘ —J
d Norei !
(@) Total Foreign Contribution (atbtc) (Re.): 810229900
*iiee. limrheresk anamye B
g wil T’lm—“'}'g 1:2:: Fmaigm eontrebutiion, mrasy oither iy drsiand o Froim cmbiimtion.
s usvety eredted] From: fimizgm iltion, o i Hi i, i gemz. i foronm prapretigaimitess.
- (i) (a). Donor wise detnil of fore i zrn eemtrtionttinm preeten il
lleﬂ — .
Ak {7 Fas T ==
! l; dborms: :Wmmnﬂmﬂmm"mmgﬂmﬁ e dbmen: [’V\nmmwmﬁm’mﬂiﬂh ‘{f!ﬂ;rmi’-tﬁx:uﬁ#iﬁy// et B |
i ndFinl! aitthous; l’:m:miwz'i) izt !
_ amoiline: oo | l
; wdbmntte adittons: ‘vuﬁtmdlmmnumﬁz;pu!l I l
C 1 | Reaares] J
e ! | i i i !
i T {C;Tlmm e i 21 e ——*_J"“@——'—J
] “:E‘ : AR i Dyl =l A R ST || Soied] Bifstitienomvce amB | TGOS i
| R , | o ., oy ey 1 !
I \ | Fadl Tt it
i = 1 : 1] Auditbesan ‘,
[T | OTRESRET | T | SCTRTESETRE. i%mnmll EYep— T T )
" I‘ DIE FRATEUH T Y fivadl daget.
i| Gemreny , Foredll
§ s, Wit 1 b
L i Adbsam: | )
TR D Fatunss i fvevcil! yaan DT nesiosn - Bunites v WG Pags i 2 5

- @ %
’ L
Fnen , Ty : et Uit i,!
. i . i
Papose Aot i =
B 4 i (5) .
(e} Total utilisation in the year (Psibichd) 67835780
S Dt of st bised facig ot iimtine.
(i) Total foreign contribution invested i $em Deposits Bs.k
Sr. No. Details Total( inRs.)
(i) | Opening Balance of FD 6000000,00
UG | Fmelriaggligyer 0.00
lidisty T Deews romiliztiimofiprreiizs FD §000000.00
it
:‘g [ Cbring e ATTD____ .en L
foiy Fake of e 3 oo, ouwombifio, att de eord] e fre peaiRsl - :
(@Chsihimbant: 970 70.00
FCRA Annual Ret@s‘?o?ﬁnd%ﬂ%gédyggiﬁgfa%w&Ohgg been Submittad an 19/12/2021 ) page3 of 5

Above are a. screenshot of FCRA Annual Returns for the financial year 2020-2021

submitted on 10/12/2021.
ttern of using foreign contributions. They have been used

<

please observe the pa

for food and maintenance. Are foreign contributions made for food only, in the

said as social work, serving food to residents in thgﬁ%shram?

ashram? Can this be ent i
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They ha
“ V& not spent a single rupmmmkbmn@ﬁttﬁﬂmdimﬁhﬁmrmm i titnesy @e
ocated. W ' ' fu
hat way they are cortributing to sodety? They are utilising hese funds

| im[rd“‘h!'sﬂ‘?E'Q’WB'cipsau"css::s_aaa] interest

The X ) - .
v have the same pattern in FCRA returmns of previous years, available on the
FCRA website. -

Summary

o Qi ' .

cagnizance af the facts of Hemant Dhayani and his association with Arya Vihar
Ashram, which itself involved in activities deterrent to Eco-sensitive Zone in
contradiction to what they p| each. This shows utter disloyalty to the nation,

self-interest and trying to have a monopoly over the hilly terrain of Uttarakhand

The anti-national instincts and activities of Arya Vihar Ashram envisage strict

action with immediate effect.

Prayer
1. An enquiry and fact-findling committee be set up to find tl;e role of He'mant
: Dhayam in and Sundram Udyog.
2. The accounts of Arya Vithar Ashram be frozen till the 1nqu1ry is complete.
3. Arya Vihar Ashram be gealed so that fact of the existence of a soap factory

is not tempered on the ground.

Yours Faithfully,

Bhumesh Ramola msﬁwﬁﬁr&nv S T

s
village Aungi, T WU gl lQ\/H\ ,
P.O. Uttarakashi, '

Uttarakhand e e T AT
o S PR ?
Lo STREIE, IR E
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Annexure R/1-14 @
Saura Cottages Pvt. Ltd.

Village Saura, Gangotri Road,
Uttarakashi, Uttarakhand

135

2 March 2022
. t
. 1 1 ply
0, : : P -1 ‘
> O [ e ' e
District M_agistrate : T - 6ot %
Uttarakashi 0 i A "
,}/ | 7 - -"
e

Sub‘:‘ Bequesting action against Shri Arya Vihar Ashram for violation of Eco-
sensitive guidelines

Dear Sir,

We would like to bring to your kind notice that Shri Arya Vihar Ashram, village Sainj,
Uttarkashi - Gangotri Rd, Didsari, Uttarakhand - 249194, registered as a trust. They claim_
themselves to be a yoga and meditation centre but are illegally running the Soap
manufacturing industry in the grab of Ashram. There is an industry in the name “Sundram
Udyog” as evident in photographs available on the ‘Arya Vihar Ashram’ Web?ite

As per their website, they claim their products are made from vegetables and fruit grown
inside the ashram. They use the cold process method to make soap. We like you to note that

the cold process method is a chemical reaction in which sodium hydroxide(Base) is mixc;d
with oil, fatty acids for saponification. Making soap releases toxic chemical waste which
they are discharging either in the ground or the river secretly, anyway waste has to go

somewhere. )

Adminatration Office: Ganesh Villa, 153, Sector 46, Faridabad, Haryana- 121003
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Saura Cottages Pvt. Ltd.

Village Saura, Gangotri Road,
Uttarakashi, Uttarakhand

Above are
which we

: : sing with this complaint letter, all are made at Sundram Udyog
In Arya Vihar Ashram, & P |

Portraits of actyal products manufactured in an ashram on an industrial scale,
are herewith enclo

Please note, The ashram is making soap even when it is located in ESZ which was !
declared on 18-12-2012:

“under Sub-section (1) read with clause (v) and clause (xiv) of Sub-section (2) of Section (3)
of the Environment (Protection) Act, 1986,Govt. of India vide its notification o. .S-O-
2930(E) dated 1 8, December 2012 has declared an area of 4179.56 sq. km. comprising a
total stretch of about 100 km.

of river Bhagirathi, covering its entire watershed from
Gaumukh to Uttarkashi,

as an Eco-sensitive Zone from Ecological and Environmental
Conservation point-of-view”. :

Kindly see bélo‘w the, photo gallery of Arya Vihar Ashram from seeing the archive, which
they deleted....

~See the pictures of Constraction Work: o . .

> Rl 4p-w the outside is concernad, thern is nol much new Lo write about, except thot mmlly!a
as tat as ey Sl 15 C ] W, g e 7 ‘ o ! e "

' fddie of aptamber ar ¢ of the machines can bo

team of six carpentars has arvlved ividdie of Saptember and {lig m_)l,‘. )] T TR

lienid t;'om O] (i nfght, Fhary are worRing o cupbionsds, tables and be s fon the now

IURURIRS ARSI B s i cancece allae all Fhese maritlie

1(1Lm:lz; Ygudto ged the daily progress allar all these monthis, ,

1 elay back in the ashram to take care of the construction wm};, 5;'.':E»jz|tin.q n -
it ”“‘V, f“ + new Nouse, it time at least for sprng, so-that finally all lesrdaln 4
yysile of the cold to fi nfa‘h ‘L :;:\ old tents W the remmory of the past, This year wi are having
e ‘OU”WJ[ “”:?‘:"L’f“w ‘w the job hay boen Joft altmast eotizely on our awn shaulders,

onily very fooer onitgicl WOTKErs, ¢

' ”,»zt tilv” ”I,ll!(' l‘l(!”ﬁ:'l

e |

s R
Adminatratioh Office: Ganesh Villa, 153, Sector 46, ! |

Email :ajaysinghll4@gmail.com

t
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Saura Cottages Pvt. Ltd.

Village Saura, Gangotri Road,
Uttarakashi, Uttarakhand

Wl

BY.

o
3}

t
t
The a§hra is itself egd in construction work. They have made a double-storey house.
: = 2 W‘{g& ' o el
|
| ?
. ' ‘
a
, ‘ -— % of V & ” :
| wm&aﬁﬁ“ﬁ“\" I |
1 | w et }
Adminatration Office: Ganesh Villa, 153, Sector 46, Faridabad, Haryana- 121003 |
Email : ajaysinghl 14@gmail.com %@M '
g‘ w5
| v X ,



Saura Cottages Pvt. Ltd. 1

Village Saura, Gangotri Road,
Uttarakashi, Uttarakhand

s ashram on] : .
y allows fore; :
T g N ; 1 , o . “
N B ‘;I‘I 8l attbey "“""HW(,_\ e i the "Wg'rlers- Thelr presence near border all_tlme Jeopardlses SCCUf]ty
sreeb el watke, in AR L
AR L

traapee j

WG with Hie sy OO
G With Yhe Master aouring on s il his love amd compassdan. We Bad alan @

RS ROl ey )
e e rards Ganaatet canylig with e e previaisly propseed frad foe the ploais by >
Te RG0S o e ef v 14 ik botmin s | e

TARIEYT b g
PRy the gy
. ined park of e plimb,

dctl16: Doing Picnic in Border and Army area without
rermission by foreign nationals. A threat to national
jecutity posed by Arya Vihar Ashivam. They are above
aw and do whatever they want to destroy nature.
'?(’“is get good foriegn funding for Racist Ashram.

£/ hey have undertakén diversion of the river to circumvent the 100-metre distance clause in
" \e Honourable NGT order dated 15-12-2017.

[he area of Arya Vihar Ashram falls within 50 metres, as if just on the bank of the river,

‘hich may be verified anytime. y
| axfirardt afifrm & srra Fak
i TS TS arfirerd
| T 30

minatration Office: Ganesh Villa, 153, Sector 46, Faridabad, Haryana- 121003

Ad .
: : ajaysinghl 14@gmail.com
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o 0,
Saura Cottages Pvt. Ltd.’

L8 ooy S S SR e
ra fLoyd Tages
= A Village Saura, Gangotri Road,
Uttarakashi, Uttarakhand

Pl‘ayer

Please tak
ca : ;
ppr0pr1at¢ ?galnst Ashram in accordance with the law.

Yours Faithfully,

Ajay Singh
Director

qg7@@'@l3°€
Drraen)- Cond  Prverce

'quaﬁmﬁ s Emi
B . aﬁ- = Pt
| o QL

TEASH TS Toem 1R
- EeREIDEa o
Ba  ETSY, SRy !

Adminatration Office: Ganesh Villa, 153, Sector 46, Faridabad, Haryana- 121003

Email : ajaysinghl 14@g,m'ul com
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8 id . | Annexure R/1-15 :
,,t o {\, ritog @

Thr, Un Cref, ¢ F Ay e |
The Minjse, fH:m Pk \)/ é ! H—} & o
CRA Wing st Flo, Affairs § fifyy Ii}'o ),9‘:.
< 1 Dy %

2"__' 9 {]\, . (2
' ew Detpj ; '/& L
120001 Vit
N ey Pl
gy '%f”’e%’fuﬁwﬂg and viojat; - e
o '--’G{"f"?é?fated . }?ﬁrya + {0lations of various sections of FCRA ACT 2010 by Sri Arya Trust, Owned
i l?éér;?ié ) v r Ashram, Uttgrygs

hi, Uttarakhang,

We the resigenss of Sy

- COunsaj Would fike 2 &ring to Yourkingd noti
o 5B Arye it e :
... @ddresses gna contact py

Untore oaly used tnger
Yiolation of rujes 4 FCRR, 2011..

Qver the years it has been seen that the Arya Vihar Ashram and Hemant Dhyanj had peen trying toput a -
S¥Cp tc each ond every developmental activity initiated by the government for the aregq. Siyaba road

Lonstruction work for the dé’yelopment of roads of Siyaba village had also peen stopped due to the
intervention of Arya Vihar Ashram ond Hemant Dhyani. These protests gre undertaken so that the illegal

St m gfg_gf;fgm g unnoticed and are not highlighted before the government.

e o oty uné’e_f Section 14(d) that mé‘géqt_‘ra/.-goyemmenth,as,the power?é;cbncel i
or of the cetifoale has violated any of o provison of s ack or ules or oider made Hereunde =2
7 T iolder of the certieal . :

St hould be ;ﬁade to verify the actual sources of funds (including person nome, cddrasses,
- An Inguiry shoud be mage.

: ) from which fund is being generated to stop the laundering of funds. That Sri Arva
coriaet ”pmbﬂ;f;teés had not been involved in any reasonable activity of charity and deveiopment fo:
trust through s



User
Typewriter
Annexure R/1-15


7 b ;(7*@57»

as been

Qi}ﬁ /(5 03 - dod 2=l

€ which jt p

not wo

o § ked for the
ampenng the p

connectivjgy ;, state, Dy,

ey v in the greq are lacki | Exe)ito
ospitals, Ing behind and p

area and had tried to restrain the government actions,
these actions of the trust transportation and road
ence creating problems for people to reach school and

"0gress of the

___E,_Jcther_Sectiqnlfl(e}.qﬁECRAActz'Olastates

“If the holder o J
ek ki ; the cemﬁc':ate has not been engaged in any reasonable activity in its chosen field for the benefit of the
® & Gonsecutive years or has become defunct “ .

Z:Zl::i:’gdi:’fnt: bring to your notice about Soap manufacturing plant in name of Supd(am Udyo.g

) co-sensitive Zone by Sri Arya Vihar Ashram in its premiss itself. Ms Mallika Bhanot is
an -actlve trustee of Ashram as she is a direct Marketing agent for Sundram Udyog Products.
lnaderftally, she has found a place for herself as a member of the ‘Bhagirathi Eco-Sensitive Zone’
Committee. - Being an NGO, Ashram receives foreign funding for predesignated social work but they
have illicitly diverted foreign funds to establish Soap Industry.

Ms Mallika Bhanot volunteered with Ganga Avahan, a forum that monitors ESZ, to stop the Char Dham
Pariyojana by Uttarakhand Government which aims to “improve the connectivity to all four shr_ines =
Kedarnath, Badrinath, Yamunotri and Gangotri creatin_i; Chardham pilgrimage.

== In light of the above statements we request.to kindly set up an inquiry on Ashram and trust, audit its
accounts and cancel the certificate of same with immediate effect in the light of the above facts so that
miscarriage of law is not done or take any other appropriate action which the Central Government deems

it

Yours Faithfully
,.l__——é’——?-—f—
L Jo 777/ S
T[FTaT 47
T
O19 g=iiaa 211
fIo@o—aeadr wzmro



Annexure R/1-16

IMPORTANT & URGENT

Date: 31.07.2021
To,

1. The Chief Secretary, State of Uttarakhand
Chairman, Monitoring Committee, Bhagirathi Eco Sensitive Zone

2. Shri Hem Pande, Co-Chair, Monitoring Committee, Bhagirathi Eco Sensitive Zone

Subject- On ground violation and non-compliance of Bhagirathi Eco Zone (BESZ)
Notification along with other laws in force.

Dear Sir,

Kindly refer the order No. 3236/drd-+.s.941. /2018-19, dated 20.02.2021 issued by the District

Magistrate Uttarkashi in which permission was granted to a non-resident of Uttarakahnd to buy
0.659 hectare agriculture land in BESZ for construction of a resort. This permission order is based
on wrong and misleading submission where it states that ‘Distance of river Bhagirathi is about
100 m north of this land’. In fact the pictures below show that the entire land is in fact just adjacent
to the active flood plain of river Bhagirathi.

142

i i{%i 2 % * :‘%’- 2 !‘I‘t‘:

View of the land from Gangotri Highway (red encircled) sold out to a non-resident, the land is just
adjacent to the active flood plain of river Bhagirathi. The land was permitted to sale by showing its
disatnce 100 m away from the river.
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Thereafter its land use was also changed to facilitate the construction through a letter dated
17.05.2021 by district administration. It is not only in gross violation of BESZ naotification
but also violates the bye-laws of the state itself which prohibit construction close to the river
flood plain. In this regard, kindly note the following:

Subsequent to the various order passed by Hon’ble NGT, State of Uttarakhand through its
order No. 1995/V-2/2017-58 (=10)/2014 dated 29.11.2017 declared the area up to 100 m
distance from the middle of the river as ‘prohibited zone’ in hilly terrain . The order quotes as
under;

g &=
(@) wfafaa S —

femgael g1 91 A8 & 78y @ 100 Wew 9@ @ &9 @& gfefua o+
fatfRa far war 2 | odda s A wraaf @ 98 gae @ gfera g9 839 @
yfoafera &= &1 fFuke Frergar PRuifRa fear orar @

1— A4 B "EY | 100 HIER JUAT Tw Wd @ IJwd B IR W (floods upto
25 year frequency) @@ waifag &3 # § O s &), & orpur ufafua &= &1
fgizor fsar s |

- ufafua &3 4 W N wsr &1 FEfEier s 78 8 ud Saa &3 #
gERIgY / dedw /A4 dera (e /=g [Ev /9 gewa el /9 /Ag
o g = srEeeng guel @ Rfer s gd acgre=l fmf anfe e
Bl | 39 819 # d91g, A, T4 der afy smugeil @ gfe § wia & gRida
g @ Rafa 4 Rewmm Fely 6 gvwa @ siiviigr famrgear e 89 aen
R fmtol &1 AR sweEr B ger &1 99 AEor s 9@ @ aft g9
ftor / oResT & g S efre Farer @ Wi fedie aven sFueer 8
98 e yRfE e o arawas &0 | ‘

3- §9 &5 # Dump Sites/ Landfill Sites fAf¥g & |

e~ Sergar Raifia sRyafua s @1 Pufor sevave ag e
gReEYT SR, 2012 @ arefla Riard v grr fAsar s

2. Thereafter, Hon’ble NGT in its order dated 15.12.2017 in the matter of MC Mehta Vs Union
of India & Ors (OA No 200 of 2014), categorically directed as under;

“...we reiterate that in the area falling within 50 mtrs from edge of the river in the hilly
terrain no construction would be permitted, nor any other activity carried out and it shall be
treated as Prohibitory Zone. Beyond 50 mtrs and up to 100 mtrs in the hilly terrain it shall be
treated as Regulatory Zone. Regulatory activity shall be notified by the State and till that time
there shall be no construction activity permitted in that area....”
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3. Further on, ‘House construction and development bye laws’ of Department of Housing,
Uttarakhand Govt. in its Part-1, chapter iv, section 4.4 titled ‘Site location- other parameters’
in 2019, also categorically stated that minimum 30-30 m from river boundaries shall be left for
dense plantation. Thereafter the boundary of any plot can be started. The rule quotes as under:

(1) wief il E“'?I :
wd W ¥ e T SRR -ave W @ el g
(i) T&l & T ¥ AT 300-30.0 AIeX T [ T WAl § FAA 100-100 AR R
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g |
Therefore allowing the land use change of the above land for construction is not only a blatant
violation of the State laws in force but it also rediciules the very spirti of the Bhagirathi Eco
Sensitive Zone Notification. If such activities can be done even inside the BESZ what would
be condition in the rest of the hilly areas of the State ? In this context it is worth mentioning
ongoing state wide concern for demanding strong land-law (bhu-kanoon) against such abuse
of land use change. Recently, our Prime Minister has also acknowledged the concern of land
degradation in the country and need to restore the degraded lands.

4. Besides, any activities related to tourism and landuse change should be in compliance with the
following clauses of the BESZ notification.

Clause 2.12 states as under:

“No change of land use from green uses such as horticulture areas, agriculture, tea gardens,
parks and others like places to non green uses shall be permitted in the Zonal Master Plan,
except that strictly limited conversion of such lands may be permitted to meet the local needs
including civic amenities and other infrastructure development in larger public interest and
national security with the prior approval of State Government with due study of
Environmental Impacts and complying with their mitigation options and subject to
finalisation of Zonal Master Plan.”

Clause 2.14 states that “There shall be no consequential reduction in Green area such as
forest area, agricultural area, etc.”

Clause 2.18 (v) states as follows:
“Till the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the Monitoring Committee only after a detailed
examination and shall subject to the guidelines laid down by the State Government and the
Central Government in this regard.”
Since, such landuse change for expansion of tourism activity has neither been permitted by
the monitoring committee nor is the part of ZMP which is submitted for approval and the
matter is still pending before the Supreme Court. Hence, such landuse change for tourism
construction is based on falsification of facts and in direct violation of NGT’s order, State
Laws and Bhagirathi Eco Sensitive Zone Notification.



5. Other unrequlated harmful activities:

A. Construction at vulnerable locations: News reports of recent years are the testimony of
the fact that the area falling in Bhagirathi Eco Sensitive Zone witnessed comparatively far
less events of landslides, road blockages, cloudbursts or flash floods than to the other similar
Badrinath, Kedarnath or Yamunotri valleys in past few years. This is perhaps due to
protection of watershed area from various exploitive activities which are prohibited through
notification. Thriving wildlife was also reported by forest department due to lock down
period.

But unfortunately it is not with the case of regulated activities such as construction of roads
and hotel/resorts etc. For last few years the haphazard unregulated construction activities
have been happening inside the BESZ especially in case of construction of village roads and
hotel/resorts. Such harmful construction activities will not only harm the ecology but can
be proven disastrous. It is pertinent to mention here the recent cloud burst in the ongoing
monsoon on 19" July near village Mandow in BESZ which claimed 3 lives, is perhaps due
to close proximity of the habitation to the stream which was hit by the cloudburst.

It is disastrous that such non-compliance of the laws, lack of proper on-ground
monitoring have encouraged people and authorities for such haphazard and vulnerable
construction.

A stream in Village Mandow which hit by cloudburst on 19" July claimed 3 lives (left). A recently

constructed hotel adjacent to a similar stream in Maneri along the Gangotri Highway (right).

Number of examples can be seen where unregulated construction of hotel/resorts in close
proximity of streams (gaad/gederas), rivers and natural drains are left unchecked. Besides,
consideration of land use change or tourism carrying capacity as envisioned in BESZ
notification is not at all considered. All such activities need to be checked and rectified by
Monitoring Committee via detail on-ground monitoring for ensuring disaster resiliency and
protection of ecology as well.
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. Haphazard construction of hill roads in violation of BESZ guidelines:

Earlier also | had reported about road construction activities which were allowed in violation
of BESZ notification. | was informed that construction activities were stayed thereafter on
Bayna-Syaba road by the MoEF&CC and State forest department as well. The Notification as
well as proposed ZMP also accepts that EIA is compulsory for any significant land use change
specially in case of road construction. The clause 2.19 of notification gives detail guidelines
for hill roads construction. But the following procedures are not being followed.

i No EIA being carried out: Unfortunately not a single EIA was carried out as per the
standard protocol in compliance of BESZ notification.

ii. DPRs not following guidelines as per clause 2.19: The detailed project reports
(DPRs) of sanctioned village roads do not follow the guidelines of BESZ notification.
The notification clearly says that ‘mass balancing cut and fill’ method would be
adopted and debris would be subsumed in constriction via using bio-engineering
technique. But DPRs of these roads follows ‘cut and dump’.

iii. The fact that the road is within BESZ was concealed and Monitoring committee
was bypassed while applying for clearances:



The state forest department as well as regional office MOEF&CC ignored this
crucial violation done by the project authorities that many road project proposals were
submitted without being scrutinized by Monitoring Committee and therefore were
erroneous and flawed. One such complaint made by me against the proposal No
FP/UK/Ro0ad/29432/2017 (Syaba-Bayna road project) was considered by the
MoEF&CC. Subsequently, an inquiry had been initiated and through its letter dated
01.07.2020 it was acknowledged by MoEF&CC that Notification was violated while
taking the clearances. The project construction was stayed thereafter by MoEF&CC.
However, final decision on the alternate alignment and restoration of illegally excavated
forest area is pending before the Monitoring Committee.

Works of larger public interests are pending and delayed:

On one side such unregulated haphazard activities are ending up in disaster and thereby
putting more work and financial load on govt. as well as society besides harming the
ecology and rendering the region more vulnerable, other hand several important aspects
are being ignored or handled in a very casual or irresponsive manner. Solid waste
management is a challenge not only for the municipal area of Uttarkashi but for the entire
watershed from Gaumukh to Uttarkashi where residents and floating population of tourists
generate significant amount of solid waste. Monitoring committee along with locals and
administration need to find out a solution of this burning concern. Besides, schemes like
roof top solar, organic farming, horticulture, native bee farming projects which are being
encouraged by govt. itself everywhere, have unfortunately did nil progress in BESZ.
Needless to say that without ensuring active participation of locals, objective envisioned in
the BESZ for sustainable development cannot be fulfilled.

Conclusion:

In the light of the above facts Monitoring Committee is requested to act on the followings:

Cancellation of land use change permission in the above-mentioned case under order No.

3236/a1d-9,3.941. /2018-19, dated 20.02.2021 and take action as per the law against the
culprit for falsifying the facts.

. To carry out the EIA as per the standard procedure set by MoEF&CC for the activities of

land use change in case of village road construction, solid waste management site or any
other similar activities.
For construction of any village road ‘mass balancing cut and fill’ method using bio-
engineering technique as per guidelines outlined in BESZ notification shall be strictly
followed by all DPRs.

147



148

iv. To disqualify all such commercial complexes for commercial activities which have
constructed the buildings in close proximity of water streams or rivers after the declaration
of BESZ especially after June 2013 disaster.

Finally an assessment of ecological restoration in a way by compensatory afforestation, soil
conservation, CAT plans of natural streams as envisaged by the notification in its clause 2.4
must be carried out by Monitoring Committee time to time. Active participation and
suggestions from local residents and villagers for various schemes should be encouraged. Site
visit and interaction by the experts of Monitoring Committee with locals could help in effective
implementation.

In the era of increasing impacts of climate change in the Himalayas, our efforts should be
towards sustainable approach and thereby making the Bhagirathi Eco Zone as an ideal for other
similar Himalayan valleys to adopt the same. Thanks.

Hoping for prompt response:

With due regards:

pramt

Dr. Hemant Dhyani

Resident of BESZ and Member,

High Powered committee (HPC), Chardham Project,
Sri Arya Vihar, Village-Sainj,

Block-Bhatwadi, Uttarkashi

Copy to:

1. Members, Monitoring Committee, BESZ

District Magistrate, Member Secretary, Monitoring Committee, BESZ
Regional office, MOEF&CC, 25-Subhash Road, Dehradun

Divisional Forest Officer, Uttarkashi

Mo



IMPORTANT & URGENT

Date: 04.03.2022
To,

1. The Chief Secretary, State of Uttarakhand
Chairman, Monitoring Committee, Bhagirathi Eco Sensitive Zone

2. Shri Hem Pande, Co-Chair, Monitoring Committee, Bhagirathi Eco Sensitive Zone

Subject-On ground violation and non-compliance of Bhagirathi Eco Zone (BESZ)
Notification along with other laws in force.

Reference:1. My earlier letter dated 31.07.2021 regarding the above-mentioned subject.
2. My letter dated 19.02.2022 to SDM Bhatwari regarding ongoing violations

Dear Sir,
Kindly refer to my earlier letter to the monitoring committee in which I brought before

the monitoring committee an order No. 3236/aTd-9.56.93T. /2018-19, dated 20.02.2021 issued

by the District Magistrate Uttarkashi. Through this order permission was granted to a non-
resident of Uttarakhand to buy 0.659 hectare agriculture land in BESZ for tourism related
construction activities. This permission order was based on a wrong submission where it falsely
stated that ‘Distance of river Bhagirathi is about 100 m north of this land’. In fact the latest joint
inspection conducted by the SDM Bhatwari on 23.02.2022 clarifies that the entire land is ‘within
50 m of river edge.” This is also evident from the pictures below that show that entire land is
directly adjoining the river Bhagirathi.

e, 8

View of the land from Gangotrl nghway (red enc1rcled) sold t0 a non-res1dent the land is directly
adjoining the river Bhagirathi. The land was permitted to sale by showing its disatnce 100 m away
from the river.
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Based on this faulty and wrong evaluation the land use was also changed from green
agricultural usage to permit construction through a letter dated 17.05.2021 by the district
administration. I have stated in my letter exactly how such a permission is in gross violation
of BESZ notification as well as other laws in force. State of Uttarakhand through its order
No. 1995/V-2/2017-58 (3110)/2014 dated 29.11.2017 declared the area up to 100 m distance

from the middle of the river as ‘prohibited zone’ in hilly terrain.

However, I have not received any response from the Monitoring Committee, but following
developments have come to my notice.

1. SDM Bhatwari took cognizance of BESZ notification and revoked its own earlier order
of land use change and through his new order dated 07.09.2021, he restored the land
status back to its original form i.e. agricultural land.

2. In spite of cancellation of land use change permission, the land owner started
construction activities on this land. A complaint of this violation was again sent by me to
SDM Bhatwari and the Monitoring Committee on 19.02.2022.

3. Subsequent to this, SDM Bhatwari constituted a joint inspection committee. The
committee revealed the fact that the entire land in fact falls within 50 m from the edge
of the river. SDM therefore ordered to stay construction on 24.02.2022

2 gy 5 i 4
WQ&WW@‘S@QWwa}wwﬁmﬁﬁmoﬁﬂﬂﬂqﬁw

Excerpt from order passed by DM dated 20.02.2021 granting permission of land sale on the
basis that land is located 100 m north of the river Bhagirathi
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Excerpt from SDM order dated 24.02.2022 issuing stay on construction on the basis that entire
land falls within 50 m from the edge of the river.

The above report dated 24.02.2022 proves that the earlier order No. 3236/9Td-%.5h. U=,

/2018-19, passed by DM, Uttarkashi on 20.02.2021 granting permission to purchase the land
for resort purposes was wrong. Moreover, this order does not comply with the BESZ
notification which details the provisions for tourism related activities under clause 2.18.
Clause 2.18 of the notification states as under:

i. “The Tourism Master Plan shall also form a component of the Zonal Master
Plan and shall be based on a detailed Carrying Capacity Study of the Eco-
sensitive Zone, which may be carried out by the State Government.

ii. All new tourism activities, development for tourism or expansion of existing
tourism activities shall be permitted only within the parameters of this Tourism
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Master Plan.

iii. ........

iv. Till the Zonal Master Plan is approved, development for tourism and expansion
of existing tourism activities shall be permitted by the Monitoring Committee
only after a detailed examination and shall be subject to the guidelines laid
down by the State Government and the Central Government in this regard.”

Other unregulated harmful activities:

I also mentioned and brought before your notice about other harmful and unregulated
activities which I have received no response. In fact all the following illegal activities are going
on unabated.

A. Construction at vulnerable locations:
It is disastrous that such non-compliance of the laws, lack of proper on-ground

monitoring have encouraged people and authorities for such haphazard and vulnerable
construction.

S e == S : = .

Currently under construction hotel adjacent to a similar stream in Maneri along theGangotri
Highway (right).

Number of examples can be seen where unregulated construction of hotel/resorts in close
proximity of streams (gaad/gederas), rivers and natural drains are left unchecked. Besides,
consideration of land use change or tourism carrying capacity as envisioned in BESZ
notification is not at all considered. All such activities need to be checked and halted along
with appropriate action for violations to ensure proper compliance and the conservationist
spirit and letter of the notification.

B. Haphazard construction of hill roads in violation of BESZ guidelines:

A stream in Village Mandow which was hit by cloudburst on 19™ July 2021 claimed 3 lives (left).
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The clause 2.19 of notification gives detailed guidelines for hill roads construction. But the
following procedures are not being followed.

1. No EIA being carried out: Unfortunately not a single EIA was carried out as per the
standard protocol in compliance of BESZ notification.

il. DPRs not following guidelines as per clause 2.19: The detailed project reports
(DPRs) of sanctioned village roads do not follow the guidelines of BESZ notification.
The notification clearly says that ‘mass balancing cut and fill’ method would be
adopted and debris would be subsumed in constriction via using bio-engineering
technique. But DPRs of these roads follows ‘cut and dump’.

‘Cut and dump’in village road construction can be seen in BESZ almost everywhere.

iii. The fact that the road is within BESZ was concealed and Monitoring committee
was bypassed while applying for clearances:

Conclusion:

In the light of the above facts Monitoring Committee is requested to act on the followings:

i. Cancellation of order No. 3236/aTa-9.5h. 94T, /2018-19, dated 20.02.2021 since it is

proven that it is based on faulty data and in violation of BESZ notification.
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ii. To carry out the EIA as per the standard procedure set by MoEF&CC for the activities of
land use change in case of village road construction, solid waste management site or any
other similar activities.

iii. For construction of any village road ‘mass balancing cut and fill’ method using bio-
engineering technique as per guidelines outlined in BESZ notification shall be strictly
followed by all DPRs. No blasting and double connectivity be permitted in keeping with
the protective spirit of the BESZ especially considering the high seismicity and
vulnerability. In this spirit the State disaster mitigation center also recommended ban on
blasting activities in the State.

iv. To disqualify all such commercial complexes for commercial activities which have
constructed the buildings in close proximity of water streams or rivers after the
declaration of BESZ.

Hoping for prompt response:

With due regards:

et

Dr. Hemant Dhyani

Resident of BESZ and Member,

High Powered committee (HPC), Chardham Project,
Sri Arya Vihar, Village-Sainj,

Block-Bhatwadi, Uttarkashi

Copy to:
1. Members, Monitoring Committee, BESZ
2. District Magistrate, Member Secretary, Monitoring Committee, BESZ
3. Regional office, MOEF&CC, 25-Subhash Road, Dehradun
4. Divisional Forest Officer, Uttarkashi
5. SDM, Bhatwari, Uttarkashi.
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Office of the Sub-divisional Magistrate, Bhatwadi, Uttarkashi
No. 441/ PA- Miscellaneous letter/ 2020-21 Date; 24 February 2022

Shri Ajay Singh
S/o Virendrapal Singh
R/o 122, Sector 46, Faridabad, Haryana

Following the complaint letter dated 19.02.2022 received by Sh.Hemant
Dhyani, resident of Arya Vihar Ashram, Gram Sainj, Tehsil Bhatwadi, district
Uttarkashi, a committee was constituted which surveyed the area on
22.02.2022 and the survey report was presented to the undersigned.
According to the said report of a joint survey, complete land size of 0.659
hectares in Saura village, registered under your name is within 100mtr from
the midpoint of river Bhagirathi and the land is also located within 50mtr from
the river bank.

In Bhagirathi Eco-sensitive Zone any construction within 100mtr of the river,
without prior permission is prohibited. You have started construction without
permission on Khasras no. 6088, 6089, 6090. Therefore consequent to the
report submitted by the joint committee, all constructions on the above-
mentioned land must be stopped with immediate effect.

SDM, Bhatwadi

Copy to: 1. Revenue sub- inspector , Saura with directions to serve a copy of
the order to the owner Sh.Ajay Singh, S/o Virendrapal Singh, R/o 122, sector
46, Faridabad, Haryana, without any further delay

2. Tehsildaar, Bhatwadi, with directions to ensure immediate stoppage of all
works at the site.

3. District Magistrate, Uttarkashi, for information
SDM, Bhatwadi
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$~32
* IN THE HIGH COURT OF DELHI AT NEW DELHI

+ W.P.(CRL) 696/2019
CRL.M.A. 38627/2019 (directions)

PARAMIIT SINGHANDORS ... Petitioner
Represented by:  Ms. Tanya Agarwal, Ms. Eliza Slram,
Advs.
versus
VINOD KOTIYAANDORS .. Respondent

Represented by:  Mr. Rajesh Mahajan, ASC for State
with Ms. Jyoti Babbar, Adv. with Insp.
Arun Verma, PS Spl. Cell.
Mr. Mayank Sapre, Mr. Kumar
Shivam, Advs. for R-1.
Mr. Kirtiman Singh, CGSC for

R-2 to 4.
CORAM:
HON'BLE MS. JUSTICE MUKTA GUPTA
ORDER
% 16.12.2021

1. A status report has been filed under the signatures of the DCP
concerned, Cyber Crime, Special Cell. However, a perusal of the status
report reveals that the entire thrust of investigation is on obtaining the details
of the registrants and for which obviously time is taken. However, no active
steps have been taken by the investigating agency to ensure that the
defamatory and malicious contents are taken down because after the URLs
is blocked by Facebook, the said URLs are still active on Google and
YouTube.

Digitally Signed By:JUSTICE
MUKTA GUPT,

Signing Date;$7.12.2021
10:40:49

gg”é‘”’;@‘ya‘““ W.P.(CRL) 696/2019 Page 1 of 2
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2. The DCP Cyber Crime, Special Cell will file a further status report as
to the steps taken to ensure that the offending contents are taken down from
the various sites.

3. List on 9" March, 2022.

4. Order be uploaded on the website of this Court.

MUKTA GUPTA, J.
DECEMBER 16, 2021
Gga9

Digitally Signed By:JUSTICE
MUKTA GUPT,

Signing Date;$7.12.2021
10:40:49

gg”é‘”’;@‘bve”“ed W.P.(CRL) 696/2019 Page 2 of 2
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1/71547/2022 No0.1327/2022/ XX-5/03(57)2022

From,
Riddhim Agarwal
Additional Secretary

Uttarakhand Secretariat

To,
District magistrate
Uttarkashi

Home section — 05 Dehradun Dt:19" October’2022

Subject: With regards to the complaint by Sri Arya Trust, Arya Vihar Ashram, located in Uttarkashi
Sir,

Kindly consider the letter dated 31/07/2022 by Sh.Hemant Dhyani, Sri Arya Trust, Arya Vihar
Ashram, Sainj with regards to the above-mentioned subject.

02 —In this regard | have been directed to say that in the matter of Ajay Singh, resident of Faridabad,
Haryana and Sri Arya Trust, Arya Vihar Ashram, Sainj,Uttarkashi, please conduct appropriate
proceedings as per the rules by considering the facts laid out in the letter by Sh.Hemant Dhyani
dated 31.07.2022.

In this regard, it is requested to conduct appropriate legal proceedings against the connected guilty
individuals.

Sincerely
Riddhim Agarwal
Additional Secretary
No0.1327/2022/ XX-5/03(57)2022
Copy to: SP, Uttarkashi, for information
Signed by
Riddhim Agarwal
Dt. 19/102022 11. 29.00
Riddhim Agarwal

Additional Secretary
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1/71547/2022 No0.1326/2022/ XX-5/03(57)2022

From,
Riddhim Agarwal
Additional Secretary

Uttarakhand Secretariat

To,
Superintendent of Police
Uttarkashi

Home section — 05 Dehradun Dt:19" October’2022

Subject: With regards to the complaint by Sri Arya Trust, Arya Vihar Ashram, located in Uttarkashi
Sir,

Kindly consider the letter dated 31/07/2022 by Sh.Hemant Dhyani, Sri Arya Trust, Arya Vihar
Ashram, Sainj with regards to the above-mentioned subject.

02 —In this regard | have been directed to say that in the matter of Ajay Singh, resident of Faridabad,

Haryana and Sri Arya Trust, Arya Vihar Ashram, Sainj,Uttarkashi, please conduct appropriate
proceedings as per the rules by considering the facts laid out in the letter by Sh.Hemant Dhyani
dated 31.07.2022 and please apprise the administration and the complainant of the action taken.

Sincerely
Riddhim Agarwal
Additional Secretary
No0.1326/2022/ XX-5/03(57)2022
Copy to: District magistrate, Uttarkashi, for information
Signed by
Riddhim Agarwal
Dt. 19/102022 11. 29.00
Riddhim Agarwal

Additional Secretary
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New Green Warriors.

Date: Aug 29, 2010
Words: 790
Publication: Mail Today (New Delhi, India)

The new generation of environmental crusaders are using innovative means of protest to score
significant victories

THE KURTA- CLAD, bespectacled Hemant Dhyani could pass off as any other JNU research
scholar, but this 28- year- old does much more than pursue a doctoral degree in nano science and
technology at the university. During the day, his research keeps him busy, but in the evenings he
turns an activist, either making presentations from his laptop to parliamentarians on the damage
hydroelectric projects can cause to the Ganga, or preparing RTI applications.

Over the weekends and holidays he is back in home state Uttarakhand organising demonstrations
against dams, collecting visual proof of violations of environmental laws with his handycam, and
trying to convince sadhus in Haridwar to join the struggle to save the river from turning into a trickle.

Dhyani is representative of the New Age green crusaders who've just tasted their first success with
the scrapping of the Loharinag Pala hydroelectric project on the Bhagirathi.

This came days ahead of the decision on Vedanta's mining projects in Orissa -- giving hope to
scores of organised movements against mining projects, thermal power plants, new ports or special
economic zones all over the country ( see box).

Unlike the green movements of the 1970s and 1980s, which focused on the excesses of state- led
industrialisation, the new environmental activists are targeting the excesses of free market- led
industrial and mining development.

What is striking is the speed with which the movement against Loharinag Pala spearheaded by a
little known group from Uttarkashi -- Ganga Ahvaan -- could achieve its goal just in four years. The
struggles against the Tehri and Narmada projects went on for nearly three decades -- and still the
dams were built.

In contrast to big names such as Sunderlal Bahuguna, Baba Amte and Medha Patkar, who led
earlier movements, the seeds against the Loharinag Pala project were sown in 2006 by a sadhvi in
Uttarkashi -- Priyadarshini Patel. The Englishspeaking, computer- literate 38- year- old initially
organised small groups of women against the dams being built near the origin of the Ganga, and
soon involved the more articulate local youth, such as Dhyani, who had been associated with her
Arya Vihar Ashram. These young people became the face of the movement in Dehradun and Delhi.

This is how most of the groups are working in different parts of India.

There is an urban face and a rural face of the new movements. Young men and women, who are
just matriculates, are becoming activists in rural areas and their counterparts in the cities are young
professionals, who are well- connected with the movement on the ground.

The use of new communications technology -- mobile phones, digital cameras, handycams, laptops,
electronic newsletters, Skype and online petitions -- are facilitating two- way connectivity and wide
networking.

The most important tool -- which wasn't available to Bahuguna and Amte -- is the Right to
Information Act.

https://www.thefreelibrary.com/_/print/PrintArticle.aspx?id=236052035 12
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New Age greens are effectively using it to mine information about environmental violations,
feasibility of projects, forest clearances, compensation, and so on. " The data we gathered about
other dams in the area -- which were all functioning much below their capacity -- using RTI helped
us explode the myth that ' dams means development'," Dhyani points out. Even gram sabhas are
using RTI to gather information about projects, passing resolutions against them and getting the
minutes notorised so that they can be presented as evidence of villagers' opposition to a project.

Other factors are also at play.

" Today's movements are gaining strength from the work done by their predecessors," says
Himanshu Thakkar of the South Asia Network on Dams, Rivers and People. " Also, there is
increased consciousness among the people and their readiness to fight for their rights is evident
everywhere. " At the same time, long- time watchers of green activism in the country say it would be
premature -- and possibly inaccurate -- to dub the new movements as more successful just because
a couple of big projects have been scrapped. In their view, movements like the Ganga Ahvaan are
too narrowfocused and not bothered about similar destruction being wrought in the rest of
Uttarakhand.

Comparisons with earlier movements may also be unjustified.

" Chipko made the question of environmental justice a national and even global issue, Narmada
placed the issue of the suffering of the displaced on the public consciousness," explains
environmental historian Ramachandra Guha.

Older movement, Guha says, played a major role in generating a national debate and raising public
awareness on links between development, environmental sustainability and social justice. The new
movements are reaping the benefits of this heightened awareness, but they are adding their bit by
altering idiom and technology of protest.

Copyright 2009 India Today Group. All Rights Reserved.

Provided by Syndigate.info an Albawaba.com company

COPYRIGHT 2010 Al Bawaba (Middle East) Ltd.
Copyright 2010 Gale, Cengage Learning. All rights reserved.

https://www.thefreelibrary.com/_/print/PrintArticle.aspx?id=236052035 2/2



164

RAJYA SABHA
-~ (o -~
Harliamentary Bulletin
PART- 11
Nos.: 49573-49580] WEDNESDAY, MAY 2, 2012
No.: 49573 Legislative Section

Calling Attention Notice under Rule 180
The following notice of Calling Attention has been admitted
under rule 180 of the Rules of Procedure and Conduct of Business in the
Rajya Sabha for the date provisionally shown against it:—
Subject of Calling Attention Provisional Date
Discrimination and racial profiling faced by 4™ May, 2012

the students from the north-eastern states in
some parts of the country.

No.: 49574 Committee Co-ordination Section
Further Revised Programme for Election to Statutory Bodies
Attention of the Members is invited to Para No. 49556 dated

April 27, 2012 whereby the Revised Programme for Election to various
Statutory Bodies was notified.



Development Authority, motion in respect of which was adopted by the
House on the 2™ May, 2012:—

1. Number of Members to be elected:  One

2. Last date and time for receiving 7" May, 2012
nominations: (Upto 3.00 P.M.)
3. Last date and time for receiving 9" May, 2012
withdrawal of candidature: (Upto 3.00 P.M.)
4.  Date and time of election: 15" May, 2012
(Between 2.00 P.M. and
5.00 P.M.)
5. Place of election: Room No. 63, First Floor,
Parliament House, New
Delhi.

6.  Method of election: Proportional representation
by means of the single

transferable vote.

No.: 49576 Committee Co-ordination Section

Meeting of the Parliamentary Forum
on Water Conservation and Management

As intimated by the Lok Sabha Secretariat, the Speaker, Lok
Sabha in consultation with the Chairman, Rajya Sabha has constituted the
Parliamentary Forum on Water Conservation and Management with the
broad aim and objective to identify and discuss the problems relating to
water conservation and management and to equip the Members of
Parliament with the information and knowledge related to the subject
making them aware of the seriousness of the issues involved and enabling
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them to adopt a result-oriented approach towards this critical issue. Shri
Prabodh Panda, MP is the Member-Convener of the Forum.

2. A meeting of the Parliamentary Forum on Water Conservation
and Management will be held on Thursday, 3 May, 2012 at 1530 hrs. in
Committee Room No. 074, Ground Floor, Parliament Library
Building, New Delhi wherein Shri Hemant Dhyani, Member, ‘Ganga
Ahvaan’, will make a presentation on the subject ‘Ecosystem of River
Ganga — Current Policies and Developments’.

3. Members are requested to kindly make it convenient to attend the
meeting.
No.: 49577 Committee Co-ordination Section

Result of election to the Central Supervisory Board

Dr. Vijaylaxmi Sadho, Member, Rajya Sabha, who was
nominated as a candidate for election to the Central Supervisory Board
constituted under Section 7(1) of the Pre-conception and Pre-Natal
Diagnostic Techniques (Prohibition of Sex Selection) Act, 1994, was duly
elected to be a member of the said Board on the 2™ May, 2012.

No.: 49578 Committee Section (PPG)

Extension of time to the Department-related Parliamentary Standing
Committee on Personnel, Public Grievances, Law and Justice
for presentation of report.

The Hon'ble Chairman, Rajya Sabha has granted extension of
time to the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice till the 30™ June, 2012 for
presentation of Report on the Right of Citizens for Time Bound Delivery
of Goods and Services and Redressal of their Grievances Bill, 2011.
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At the outset, Shri Prabodh Panda, Member-Convener of the
Parliamentary Forum on Water Conservation and Management welcomed
the members of the forum, Special Invitee/other members and the
representatives of the Ministries and ‘Ganga Ahvaan’. In his opening
observations, the Member-Convenor stated that the river Ganga, with a
catchment area encompassing 26% of the country’s landmass had
immense socio-economic, ecological and environmental importance. He
further stated that the gangetic river basin was the largest in India with
about 43% of the country’s population dependent on it. However, it was a
matter of grave concern that in modern times, the Ganga was lost to
pollution as well as problems associated with Geology. Animal and human
remains, countless tanneries, chemical plants, textile mills, distilleries,
slaughter houses and hospitals as well as sewage discharge contribute to
the pollution of the Ganga. He drew attention towards the failure of
Government in checking the pollution. He further stated that the National
Ganga River Basin Authority (NGRBA) has been set up in February 2009 for
rejuvenating the river and emphasized on the need for civil society groups
to play a pivotal role in supplementing the efforts of the Government in
maintaining the right ecological system in the gangetic basin area.
Thereafter, the Member-Convener welcomed and invited Shri Hemant
Dhyani, Member ‘Ganga Ahvaan’ to make his presentation on the subject,
‘Ecosystem of River Ganga - Current Policies and Development’.

[Power point presentation was made by Shri Hemant Dhyani
on the subject 'Ecosystem of River Ganga — Current Policies
and Development’]

In his presentation, Shri Dhyani emphasized on the fact that the
Ganga, with its origin in the Himalayas was a national river. He highlighted
certain issues adversely affecting the eco-system of the Ganga Basin area
like the drying up of Mandakini Valley, the threat posed to
environment/ecology due to construction of dams and mainly tunneling for
run-of-the-river projects, siltation in the river and the adverse effect on
agriculture and livelihoods due to the damage caused to the eco-system.

Shri Rewati Raman Singh, MP, Lok Sabha while appreciating
Shri Dhyani’s presentation stated that efforts should be made to save the
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Ganga. He also added that the electricity generated from hydel projects
being insignificant, alternatives thereto such as solar and wind energy etc.,
should be tapped.

Shri Pradeep Tamta, MP, Lok Sabha added that dams create many
problems in the Himalayan region. For saving the Himalayas, it would be
essential to save the rivers of the region. Alternatives could be explored
for generating electricity and energy. While hydropower was essential, run-
of-the-river schemes should be implemented. Shri Gorakh Nath Pandey,
MP, too expressed similar views.

Shri Laxman Bhandari, Representative from ‘Ganga Ahvaan’ pointed
out that dams have an adverse affect on human as well as the animal
species.

Shri Inder Singh Namdhari, MP, Lok Sabha agreed with Shri Dhyani’s
presentation and stated that a clear plan should be pursued for protecting
the environment. He also stated that disturbing the Ganga river basin area
would have adverse implications of a very large-scale.

Shri S.P. Kakran, Member, Central Water Commission informed the
Forum that the Central Electricity Authority examines techniques of
hydropower development and the Ministry of Water Resources checks the
structure of dams. He further stated that for meeting the growth
requirements, hydropower cannot be neglected. He, however, added that
a minimum quantity of water i.e., ‘Aviral Dhara’ should be allowed to flow
in places where tunneling was done for implementing run-of-the-river
schemes.

Shri Jagdanand Singh, MP, Lok Sabha did not express agreement
with the view that dams were a cause of diminishing water level in the
Ganga. He stated that dams in the Himalayas were a means of converting
‘flood water’ into ‘utilizable water’. He further expressed the view that a
holistic approach should be taken towards the Himalayan region as a whole
and the river Ganga should not be viewed in isolation. He further added
that water Management includes planning for floods as well as droughts.

Shri Sushil Kumar Singh, MP, Lok Sabha pointed out that the
Himalayas were in a seismically sensitive zone and desired to know about
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predictions on the possibility of earthquakes in the region. Dr. Meeta
Khilani, representative from ‘Ganga Ahvaan’ stated that the intensity of
earthquakes cannot be predicted.

Shri Rajendrasinh Ghanshyamsinh Rana, MP, Lok Sabha expressed
the need for reviewing the projects under implementation in the Himalayan
region.

Dr. Gyan Prakash Pilania, MP, Rajya Sabha stated that while there
were many means of producing electricity, there was no alternative of the
national river, Ganga.

Shri. R.J. Dutta Chowdhary, Deputy Director, Ministry of Drinking
Water and Sanitation stated that dams were built for producing electricity
and meeting the irrigation requirements, and there was no direct co-
relation between GDP rate and electricity consumption. A major portion of
the growth in GDP was on account of the services sector, where
consumption of electricity was minimal.

Smt. Sushila Bhandhari, representative from ‘Ganga Ahvaan’ stated
that the Ganga and the Himalayas were precious to the country and it was
essential to save the eco-system and environment of the region.

To sum up, Members of the Forum raised the following issues on
which they desired appropriate remedial action :

() Drying up of Mandakini Valley/other natural drainage
systems due to Hydro-power projects leading to scarcity of
water; and providing for ‘Aviral Dhara’ in such places.

(i) Threat posed to environment/ecology due to diversion of
river water through tunnels and construction of dams.

(iii) Effect on Agriculture due to drying up of river Ganga/other
rivers.

(iv) National/international norms pertaining to diversion of water
in tunnels and their compliance in building hydro-electric
projects.
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(v) Review of Hydro-electric projects from geological, structural
and environmental points of view.

(vi) Maintaining a proper balance between Run of River (ROR)
schemes and storage dams.

(vii) Need to increase the quantum of utilizable water and save
fresh water from draining into the sea.

(viii) Making rivers pollution free.

In the end, Shri Prabodh Panda, the Member-Convener of the Forum
thanked the Hon’ble Members, and the representatives of the Ministries
and ‘Ganga Ahvaan’ who were present at the meeting.

[The meeting then adjourned]
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Assessment of Environmental Degradation
and Impact of Hydroelectric projectsduring
the June 2013 Disaster in Uttarakhand

Part |-Main Report

Submitted to
The Ministry of Environment and Forests
Government of India

April 2014



Within the limited time at our disposal we the undersigned have tried to fulfill the
responsibility laid upon us by the Ministry of Environment and Forests to the best of our
abilities. We submit this Report to the Ministry with humility and gratefulness for the

opportunity to serve the nation and in particular the people of Uttarakhand.
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S.No. | Name | Affiliation b | Signature
£ Dr. Ravi Chopra, Director, People’s Science Institute, Dehradun
Chairman l 2 o ( , |
7N Dr, B.P.Das, Expert Appraisal Committee (EAC) River Vaﬂey
Co-Chair Projects, MoEF, New Delhi
3 Dr. Hemant Dhyani, Ganga Ahvaan, Uttarkashi % { 5(_'
Member ’P"" T
#: Mr. Ajay Verma, Water  Resource  Department  (WRD),
Member Uttarakhand 4’("’0/
5. Dr. H.S. Venkatesh, Rock Blasting &  Excavation Engineering
Member Department, National Institute of Rock EQ\Q g —
Mechanics, Ban galore.
6. Dr. H.B. Vasistha, Indian Council for Forest Research Institute, = 3
Member Dehradun %{V
__ _ i) )
7 Dr. D.P. Dobhal, Wadia Institute of Himalayan Geology, ) k ,_Al/
Member Dehradun 5/3;,,“/
8. Dr. Navin Juyal, Member Physical Research Laboratory, Ahmedabad § \\/‘
9. Dr. §. Sathyakumar, Deptt. of Endangered Species Management,
Member Wildlife Institute of India, Dehradun
Clwe
10. Prof. Shekhar Pathak, People’s  Association For Himalaya  Area
Member Research (PAHAR), Nainital/Pithoragarh
11. Shri Y.K. Singh Chauhan, Ministry of Environment & Forests, RO,

Member Secretary

Lucknow
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How demolition of an entire village for a hydropower project
scattered a community and razed its centuries-old existence
to thhe ground

October 29, 2021, 12:42 PM IST ; FPrivadarshini Patel in Voices_ India, TOl
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Ten centuries ago, while travel

g in the Himalayas, Indian philosopher Adi VWRITE FOR TOI BLOGS

e Shankaracharya established a village — Haat — on the banks of the Alaknanda_ In the
hamiet, he established a Laxmi-Narayan temple and settled a priest community, which
came all the way from Bengal. This temple was the last stop for pilgrims en route

Privadarshini Patel Badrinath, those who could not manage the arduous trek offered their devotions here
Frivadarshini Patel is the
head member of Ganga instead. Thus, the cultural significance of this histoncal and picturesque village,

c‘:;z;:'g {’o\?\p‘a“r:; ;‘_::"" sequestered in the folds of the rising mountains, like all rmreplaceable things, is
consarvation of the Ganga i

and the Himalayas. She priceless.

initiated the movwement of

conservi .. MORE Nonetheless, 200 policemen, along with three bulldozers, tore down sixteen houses of

the village last month to acquire land for the Vishnugad-Pipalkoti 444 MW hydro project

(HEP), which is being developad by Tehri Hydro Development Corporation Limited

(THDCL).
The villagers — who had been protesting against the project — were taken aback by BLOGS BY PRIVADARSHINI PATEL
the surprise move. Despite vociferous opposition, they were rendered shelterless in the N Speaking truth 1o power
wee hours of the day. They helplassly watched as their houses were reduced to rubble
= How did Char Dham Parlyojana, a tourism-

Land acquisition for this HEFP began way back in 2009, An agreement was made with Z?ZZFESCZ?":Z;'S?GGE"” become the focus

the then pradhan of the village. A deal was struck without taking consent of all

stakeholders. The signatures of only 6-7 villagers were taken and no gram sabha = ‘Code-Red' for Ganga-Himalayas: Restarting
) . . ) . hydro projects in Uttarakhand an open
resolution was passed on this critical agreement that would decide the fate of an entire irvitation to disaster

community. Also, no legal aid was given to the villagers

[ wonE BLoGs >

The first condition of this agreement was adherence to the ‘National Rehabilitation and
Resettlement Policy 2007’ (NRRP). It was agreed that each family would receive a Rs
10 lakh compensation package, along with Rs 1 lakh per nali for land, and a fixed rate
for building structures. With this, the THDC absolved itself of all other responsibil
The villagers were left to relocate on their own. Consequently, they scattered in nearby

ies.
Arun Ram

Chennal Talkies
araas

sanjiv Shankaran
Cash Flow

Of course, none of the villagers even knew what the national rehabilitation policy stated
as the document was naever provided in Hindi. They blindly accepted this flawed

agreement and acquiesced to the brutal uprooting of the centuries-old existence and
Santosh Desal
City City Bang Bang

rich tradition

The very first objective of the NRRP, as stated is, "to minimise displacement and to
promote as far as possible non-displacing or least displacing alternatives”. No such SA Alya

Swaminomics

alternatives were sought before destroying this heritage village. To prevent the
breakdown of community, the policy further states that shifting of entire communities
must take place "en masse in a compact area so that socio-cultural relations and social
harmony amongst the shifted families are not disturbed”

Today, the entire community has been fragmented to the extent that they no longer
belong to any village. They are not able to celebrate their local festivals together
anymore or participate in a religious function or enjoy any other form of a community
event.

Additionally, the policy also stipulates that the “provisions of drinking water, electricity, "c"a':fﬂ'" BPF & cholesterol with
ardiovax
schools, dispensaries” and other such infrastructure are to be included in the .
b r i B3 cardiovax CRmow MORE )
resettlement plan. Another idealistic objective of the policy “to provide a beller
standard of living”.

The villagers who are left without a village wailfully point to the gym, offices, guest ToR EDIToORLALS

houses and the paved roads of the THDCL complex. 1 You don't apologise. Mr Annamalai. instead
let's play Animal Farm

Ironically, their traditional homeas built with slate, stone and surpassing workmanship

. = A Toyearold army daughter makes the nation
were categorised as “kaccha” and they were given lower compensation. This is despite pocusd
their traditional homes being earthquake-proof and adaptable to weather
= India bosses over cricket off the fisld. So
what?

While it is true that the company has provided jobs to nearly 80 people, hardly 10 of
them have been given permanent spots. However, each employee was mandatorily
made to sign an affidavit stating that if he or any of his family members participated in

protests, they would be removed from their job.

Consequently, the families of those who weare given jobs are afraid and unwi
speak openly about the

ng to
Nustice Mmeted out to the entire village. The government has

not bothered to explain to these hapless villagers that providing employment was not a
favour but a mandatory clause for the acquiring body.

In fact, the rehabilitation policy has an entire chapter dedicated to just and fair
grievance redraessal maechanisms. The current pradhan, whose house was also
demolished, has been leading the ongoing protest. Without home, hearth or village,
these villagers have been running from pillar to post to seek help. They have been
seeking some semblance of justice from the state chiel ministar, district magistrate,
and the local courts. So far, the only outcome of these efforts has been a pile of FIRs
stont

slapped on the more pers

YVishnugad-Pipalkoti is located bumper to bumper immediately downstream of
Tapovan-Vishnugad HEPF. In the recent glacial rock avalanche in Chamoli in February,
floodwaters nearly destroyed Tapovan-Vishnugad, and reached right up to the site of

Pipalkoti itself, proving that this site is highly vulnerable

Besides, there have been serious objections to the construction of these projects and
the matter is currently sub-judice in the Supreme Court. Over 60 prominent citizens,
including scientists, judges, politicians and environmentalists, have written an open
letter to the Prime Minister, terming these projects “self-defeating”. The unrelenting
exploitation of our environment and rivers is not a burden the Ganga-Himalaya can any
longer bear.

The recent demolition of houses was entirely unwarranted and unjustifiable. The
thoughtless act of ripping apart the social fabric and existence of this mountain village,
of living history, is not how nations are built. Surely, the perversity of converting
independent villagers into subservient employees of a company that they were forced
to settle on their land is an injustice that cannot escape an ex colonised state. For what
amount of moneaetary compensation can fill the void that is Haat today? Or do we expeact
our megawatts to brighten the blinding darkness of destroyed culture? We cannot
resurrect lost heritage. Like a rootless tree, humans also cannot survive for long if
sundered from the sap and essence of their existence.
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INTHE HON'BLE NATIONAL GREEN TRIBUNAL, PB, NEW DELHI
Case Number: OA 708/2022 ; of 20

In the matter ot

Madan Singh Gusain

Plaintiff/ Petitioner/ Applicant/ Complainant
Versus

Arya Vihar Ashram

» Respondent/ Defendant/ Opposite Party
Know all to whom these present shall come that I'We

~__Uday Mishra, Trustee of Respondent

the above named  RESPONDENT o hereby appoint:

MS. TANYA AGARWAL, ADVOCATE
Q-2B, FIRST FLOOR, NEAR INOX EROS,
JANGPURA EXTENSION, NEW DELHI-110014
PHONEI NUMBER: +91-9205868644, +91-7742672502
LANDLINE NUMBER: 011-40366983 '
(hereinafier called the advocate/s) to be mv/our Advocate in the above-noted case and authonse
them:- ' , _ o
To act appear and plead in the above-noted case in this Court or in any other Court in which the
same may be tried o heard and also in the appellate Court including High Court to payment of fess
separately for each court by me/us. '

To sign, file, verify and present pleadings, appeals cross-objections or pettions for execution
review. revision, withdrawal, compromise or other petitions or affidavits or other documents as may
be deerned necessary or proper for the prosecution of the said case 10 all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes that
may arise touching or in any manner relating to the said cause.

To take execution proceedings. :

To deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other
acts and things which may be conferred to be done for the progress and in the course of the
prosecution of the said case. _

To appoint and instruct @y other Legal Practitioner, authorising him to exercise the power and
a’uthoril_v hereby conferred upon the Advocate/s whenever he/she may think it do so and to sign the
Power of Attorney on our behalf.

And I/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or
his substitute in the matter as my/our own acts, as if done by me/us to intents and purposes.

And /We undertake that /we or my/our duly authorised agent would appear in the Court on all
hearings and will inform the Advocate/s for appearance when the case is called.

And I/'we undersigned do hereby agree not to hold the advocate or his substitute responsible for
the result of the said case. The adjournment costs whenever ordered by the Court shall be of the
Advocate which he shall receive and remain himself.

And I/we the undersigned do hereby agree that in the event of the whole of part of the fees agreed
by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above Court, I/we hereby agree that once the fee is paid, Vwe will not be entitled for the refund of
the same in any case whatsoever. If the case lasts for more than three years, the original fee shall be

again paid by me/us for every three years or part thereol. |
IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presents the contents

of which have been understood by me/us on this dayof  of 20
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Accepted, subject 1o the terms of fees. Clieny
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